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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

Application. No. 6 / 2023

Between

Sri. Paramesh Vv Applicant
And

The Deputy Commissioner | Respondents
and others

Objections filed by the Respondent No 10 to the Application filed
by the Applicant under Section 18 read with sections 14,15 Of
the National Green Tribunal Act 2010

That the Respondent No 10 submits as follows; -

1. It is submitted that, the 10t Respondent had purchased the property
- from his Vendors for valuable sale consideration under the registered
sale deed dated 6-12-2018. The said sale deed is carried two items in
Sy No 42 which were converted prior to the sale deed from the Special
Deputy Commissioner, vide its order dated 15/2/2018 in Conversion
No ALN (EBK) SR 37/2017-18 having two portions for the extent of 23
Guntas and 1 acre 12 Guntas, thus the property was converted from
agricultural to nonagricultural prior to the sale deed. That the 10.th
Respondent had entered into Joint Development agreement dated
8/2/2019 for the property in Sy No 44/1 measuring 19 Guntas and
Sy No 44 /2 measuring 19 Guntas in total 38 Guntas of property which
was converted from agricultural to non-agricultural prior to the JDA
in ALN/EB(K) SR 36/2011-12, dated 2/8/2011. All the objection
certificates from deferent authorities, NOC from Government such as,
Airport authority of India, BESCOM , BWSSB , BSNL , Karnataka State
Pollution Control Board , State Level Environment Impact
Assessment Authority. On obtaining these records, the BBMP has
issued the Building license on 22/12/2020 bearing LP No 15/2019-




20. After the Plan, the RERA has issued the certificate after due
verification of the Respondents records and its scrutiny on 28/9/2021
bearing No PRM-KA-RERA-1251-446-PR-210928-004305,
subsequently the building was started . Prior to construction, there
were contracts on construction with various civil contactors, and lot
of purchase orders have been issued and avail the project loan on
terms. On terms was approved after the payment of the fees and
submitting all records to the BBMP , commencement certificate has
been issued at the plinth level of the building 7/4/2022. Bank loan
was sanctioned on the project, flats are sold to various purchasers,
there are several units constructed, supplementary agreements were
executed between the land owner and the developer , Sharing
agreement is also executed , now it’s in the handover stage, at this
stage the Applicant is blaming the 10t% Respondent on various
allegations which are far from the truth, the said allegation is made
only to make money out of the said litigation and nothing else , the
Applicant is not the public servant or social service person , having
public interest on the project, he is having personal interest in the
matter , therefore he has filed false case and also issued false notice
in order to defame the builder and the owners of the land who are not
“parties before this Hon’ble Court as per the Joint Development
agreement. The Applicant is damaging the name of the 10%

Respondent in the public and damage its name in the society.

. The Project is started in the year 2022 in Converted Land bearing Sy.
Nos. 42, 44/1 & 44 /2, Present BBMP Khatha No. 1280/Sy. Nos. 42,
44/1 & 44/2, Situated at Channasandra Village, Bidarahalli Hobli,
Bangalore East Taluk, Bengaluru belonging to M/S Surya Projects, M.
Shivappa, C.S. Ramesh, C.S. Srinivas, C.S. Manjunatha, CS
Maregowda & C.S. Nataraju (Owners) M/S Surya Projects (Builders) ,
apartment building in 41,867.15 Square meters , Bounded on the
East by Land in Sy No 43 , West by Land in Sy No 45 and Remaining
portion of the Sy No 42 and road, North by Road and land bearing Sy
No 33 and south by property in Sy 63.

. That the property bearing Sy. No. 44/1 measuring 19 Guntas and Sy.

No. 44 /2 measuring 19 Guntas in all measuring 38 Guntas originally




belonged to Smt. Nanjamma. The said Smt. Nanajémma sold the land
bearing Sy. No. 44/1 & 44 /2 measuring 1 acre 13 Guntas in favour of
M. Shivappa, vide Sale Deed, dated 22. 10.1960. Though Smt.
Nanjamma had sold 1 acre 13 Guntas in the land bearing Sy. Nos.
44/1 and 44/2 the actual extent available and owned by Smt.
Nanjamma was only 38 Guntas. After purchase of the land bearing Sy.
Nos. 44/1 & 44/2, the Khatha in respect to the land bearing Sy. Nos.
44/1 and 44/2 was mutated and transferred in the name of Sri M.
Shivappa. RTC for the period 1979-80 to 2012-13 was in the name of
Sri M. Shivappa who was the Khathedar of the land bearing Sy. Nos.
44 /1 & 44/2. Lateron Sri M. Shivappa got converted the land bearing
Sy. Nos. 44/1 and 44/2 measuring 38 Guntas for non-agricultural
residential purpose, vide Conversion Order, dated 2.8.2011 bearing
No. ALN (E.B) (K)SR 36/2011-12.

Thereafter Sri M. Shivappa and his family members entered into Joint
Development Agreement, dated 8.2.2019 with M/S Surya Projectsv
represented by its Managing Partner Palaka Suresh offering the land
bearing Sy. Nos. 44/1 & 44 /2 measuring 38 Guntas for development
purpose. In the said JDA, Sri M. Shivappa and his family members

~ were allotted 45% share in the said project and M/S Surya Projects

was allotted 55% share in the said project. On the same day Sri M.
Shivappa and his family members have executed General Power of
Attorney, dated 8.2.2019 in favour of M/S Surya Projects authorizing
it to do all necessary acts, things and deeds for constructing a
residential apartment on the land bearing Sy. Nos. 44/1 & 44/2

measuring 38 Guntas including alienating their share.

The Land bearing Sy. No. 42 measuring 2 acres 19 Guntas originally
belonged to Munivenkatappa who was the Khathedar of the land
bearing Sy. No. 42 since 1979-1985. Later on Sri Munivenkatappa
and his wife Smt. Akkamma expired intestate leaving behind their
children viz., Eragarappa and Papamma to succeed to their estate.
The family of Eragarappa consists of his wife Smt. Sarojamma @
Muniyamma and his children viz., Munivenkatappa, Venkatappa,
Mariyappa, Mariyamma and Bimmanna. Smt. Sarojamma @

Muniyamma also expired leaving behind her children to succeed to




the land bearing Sy. No. 42. The family of Munivénkatappa consists’
of his wife Muniyamma and their children viz., Sri Srinivasa,
Varalakshmi, Muniraju, Nagaraj, Sakamma, Shantha, Ramesh. Sri
Munivenkatappa expired intestate leaving behind his wife Smt.
Muniyamma and his children to succeed to the land bearing Sy. No.
42. Sri Srinivasa expired intestate leaving behind his wife Smt.
Varalakshmi and his children Munesh and Latha to succeed to his
share in the land bearing Sy. No, 42. Likewise, Sri Ramesh expired
intestate leaving behind his wife Smt. Manjula and his son Surendra
to succeed to his share in the land bearing Sy. No. 42. Likewise Sri
Mariyappa and his wife Smt. Sarojamma expired intestate leaving
behind their children viz., Munirathana and Bhagyamma to succeed
to their share in the land bearing Sy. No. 42. Similarly Sri Bimmanna
who was a bachelor expired intestate leaving behind his other siblings
to succeed to his share in the land bearing Sy. No. 42. Accordingly,
the Khatha was transferred in the name of Smt. Muniyamma who was
the elder person of the family. The RTC for the period 1985 to 2017
shows that Smt. Muniyamma is the Khathedar of the land bearing Sy.
No. 42. Later on Smt. Muniyamma along with the surviving legal heirs
i.e, Muniraju, Nagaraju, Varalakshmi, Sakamma, Venkatamma,
.Mariyamma entered into Partition Deed, dated 1.12.2007. In the said
Partition Deed, the land bearing Sy. No. 42 measuring 2 acres 19
Guntas was allotted to Muniyamma, Sri Muniraju and Nagaraju, vide
Partition Deed, dated 1.12.2007. Later on Smt. Muniyamma and
others got converted the land bearing Sy. No. 42 measuring 1 acre 35
Guntas out of 2 acres 19 Guntas for non-agricultural residential
purpose, vide Conversion order, dated 15.2.2018 bearing No. ALN
(EBK)SR/37/2017-18.

. That, subsequently, Smt. Muniyamma and Muniraju executed a
Release Deed relinquishing all their right, title and interest in the land
bearing Sy. No. 42 measuring 2 acres 19 Guntas in favour of Nagaraju,
vide Release Deed, dated 14.12.2017. Likewise Smt. Manjula w/o late
Ramesh, Surendra S/o Late Ramesh, Smt. Shantha, Bagyamma
executed separate Release deed, dated 6.7.2018, 23.7.2018,
29.6.2018 & 15.11.2018 in favour of Sri Nagaraju relinquishing all




their rights, title and interest in the land bearing Sy. No. 42 measuring

2 acres 19 Guntas.

7. That, later on Sri Nagaraju along with his children Munesh and Latha
and C.M. Papaiah S/o Papamma sold the land bearing Sy. No. 42
measuring 1 acre 35 Guntas in two different portions i.e, 23 Guntas
and 1 acre 12 Guntas in favour of M/$S Surya Projects, vide Sale Deed,
dated 6.12.2018. Meanwhile, Smt. Barathi and her children Viz,
Rajeshwari Ramesh and Sivakumar who were the legal heirsv of
Munirathanamma executed a Deed of confirmation in favour of M/S
Surya projects confirming that the Sale deed, dated 6.12.2018

Common documents.

8. The Endorsement issued by Asst Commissioner confirms that the land
bearing Sy. Nos. 44/1, 44/2 & 42 are not subject to any proceeding
under section 79 (A) & (B) & PTCL.

9. The Office Letter issued by BDA confirms that out of the land
measuring 2 acres 22 Guntas inciuding 3 Guntas of karab land an
extent of 24 Guntas in the land bearing Sy. No. 42 is being notified for

* Peripheral Ring Road-I. The remaining extent of 1 acre 38 Guntas has
been identified for acquisition by BDA for formation of Sri D. Devaraju
Urs Layout, vide Endorsement, dated 29.12.2017, however there is no

preliminary Notification by BDA as on today.

10.That M/S Surya Projects is a partnership Firm duly represented by
its partner’s Sri Palaka Suresh, Sanakkayala Rekha Priya and H.
Ramachandra, vide Partnership Deed, dated 14.12.2017. The said

Firm is duly registered with Registrar of Firms.

11. That , later on M/S Surya Projects and M. Shivappa and his children
entered into Amalgamation Deed, dated 6.6.2019. As per the said
Amalgamation Deed the land bearing Sy. No. 44/1 & 44 /2 measuring
38 Guntas and Sy. No. 42 measuring 1 acre 35 Guntas were
amalgamated as one single property in all measuring 2 acres 33
Guntas. Meanwhile, the land bearing Sy. Nos. 44/1, 44/2 and 42 fell
within the jurisdiction of BBMP and the Khatha was transferred in the




joint names of M/S Surya Projects, M. Shivapp-a and others, vide
Khatha Certificate, dated 11.7.2019. Upto date property tax in respect
to the Schedule property is paid by M/S Surya Projects and others. .

12.Subsequently, M/S Surya  Projects and land owners have obtained
permission / NOC from Government such as, Airport Services Centre
BESCOM, BWSSB , BSNL , Karnataka State Pollution Control Board ,
State Level Environment Impact Assessment Authority and Sanction
Plan from BBMP, for constructing a residential apartment over the
land bearing Sy. Nos. 44/1, 44/2 & 42 measuring 2 acres 33 Guntas
consisting of 2 Basement, 1 Ground and 14 uppers floors in all 221
residential units in 3 blacks ( Black-A, Black-B and Black -C ) , vide
Sanction Plan, dated 22.12.2020. The entire project was known as
"SURYA HUMMING BIRD". The said project is duly registered with
RERA, bearing No. PRM/KA/RERA/1251/446/PR/210928/004305.
Later on M/S Surya Project and M. Shivappa and others entered into
Sharing Agreement, dated 24.3.2021. In the said Sharing Agreement,

the respective flats have allotted to the parties.

13. That the 10t Respondent has started construction after obtaining all
.required permissions from all the government authority. As of now the
construction of the entire building is completed but interior work is
going on. The 10t Respondent has invested huge sums of money by
obtaining the bank loan and has sold number of flats to various
purchasers and agreed to execute the sale deeds within time as given
by RERA, even the purchasers are also obtained the bank loans on
the flats purchased by them and SBI, HDFC, ICICI, Central Bank of
India, Bajaj Housing finance and LIC Housing financing have
approved the project and are provided the loan for the prospective

purchasers.

14. The Applicant was watching the project, but not raised any queries
as on the building completion, at the time of interior work, he jumped
in to the false litigation in order to blackmail the Respondent’s. As per
the above title deeds or documents, no such water body is forth
coming and no such buffer Zone is forth coming in the project. The

BBMP has obtained required clearances from the respective




deportment before issuinvg the Plan sanction. As per the proceedingé
held on 26/11/2019 before chief engineer, it was held that, as per the
said decision of the chief engineer, there is no such primary,
secondary, tertiary drains in the said project, after their clarification,
the plan was sanctioned. The copy of the same and translation is
produced as Annexure—R-1 and Annexure—R-2. After clearance
from BBMP from storm water drain, the plan was sanctioned after 11

months later.

15. That on 2/7/2020 NOC issued by Karnataka State Pollution Control
Board after due spot inspection on 25/7/2019 the copy of the same
is produced Annexure—R-3, NOC issued by BESCOM to the project
the copy of the same is produced Annexure—D-4 On 3.3.2020 NOC
issued by BWSSB the copy of the‘ same is produced as Annexure—R-
5. 14.6.2019 NOC issued by BSNL, the copy of the same is produced
as Annexure—D-6. On 11.12.2019 NOC issued by State Level
Environment Impact Assessment Authority —Karnataka after duly
held public hearing on the project, copy of the same is produced
Annexure—D-7. 24.7.2019 NOC issued by Airports Authority, the
copy of the same is produced. Annexure—R-8. on 22/12/2020 after

* producing all the above recbrds the Building License has issued by
BBMP, copy of the same is produced as Annexure—R-9 . Kannada
Version of the building license is produced as Annexure—R-10.
Sanction Plan issued by BBMP bearing L.P. No.15 2019-20 on
22/12/2020. The RERA Certificate issued by Real Estate Regulatory
Authority of India bearing No.PRM KA RERA 1251 446 PR 210928
004305 dated 28.9.2021 the copy of the same is produced as
Annexure—R-11. Mortgage Deed executed between M/S Surya
Projects and Hero Finance corporation Limited. This document is |
registered in the office of the Sub-Registrar, Mahadevapura, as No.775
2021-22 and stored in C.D. No. 37 dated 26/4/2021. On 24/11/2021
an Indemnity Bond executed by M/S Surya Projects and others in
favour of State Bank of India. The commencement certificate issued
by BBMP Dated 7/4/2022. Enquiry was made in respect of any
cannel, Nala, Raj Kaluve etc., by chief engineer of BBMP. As per the
decision of chief engineer in the proceedings in case file No

LP/0015/2019-20 dated 17/12/2019, there is no buffer zone ,




, license were permitted to issue to the Respondent No 10 . The

Respondent No 10 has availed project loan from Hero FIN Corp
limited, the copy of the same is produced as Annexure—R 12. The
Respondent No 10 had obtained NOC from Karnataka state Fire and
Emergency Services on 13/12/2019, the copy of the same is produced
as Annexure-R 13. The BBMP has issued commencement certificate
after they received the applicable fees dated 7/4/2022, the same is
produced as Annexure—R 14 and its translation is produced as
Annexure—R 15. The Respondent No 2 had issued public notice in
the newspaper dated 8/8/2023, the copies of the same are produced
as Annexure—R 16. The Respondent No 11 has enquired and verified
the construction in Sy No 44/1,44/2, 42, and found that, the 10t
Respondent is not developed the project in Rajkaluve. The well in Sy
No 42 for the extent of 2 Guntas is vacant and Cannel for the extent
of 1 in Sy No 44/1 for the extent of 1 Guntas is also vacant, either in
the cannel nor in the well place, there is no development. There is a
compound wall constructed by its owners, the copy of the report
obtained under RTI by the 10t Respondent is produced as
Annexure—R 17 and translation is produced as Annexure—R 18.
The Respondent No 2 has visited the project on 5/8/2023 and directed
the 10th Respondent to produce the latest compliance records , on the
said direction, the Respondent No 10 has produced the set of
documents before the Respondent No 2 with its annexures along with
its covering letter dated 9/8/2023, the copy of the letter dated
9/8/2023 is produced as Annexure—R19. After the report from
Respondent No 11 and public notice from Respondent No 2, the
advocate Mr Jagan Kumar has commented in the social media website
by informing the public and the purchasers of the Respondent No 10
regarding this litigation and defame the 10t Respondent, due to the
name of the 10t Respondent in the public is damaged by him. The
Respondent No 10 will deal with these issues separately as against the
advocate who has published this in the social media which is not
permitted in advocates act , what is his personal interest in the subject
, and the will be questioned in the appropriate litigation before the
appropriate forum. The copy of the comment made by the advocate Mr

Jagan Kumar on 9/8/2023 is produced as Annexure—R 20. The




16.

handing over the flats to the purchasers and at the stage of interior

work, the photos of the project are produced as Annexure—R 21.

This Respondent No 10 reserve its right to file addle objections if -

necessary, after the report produced from the other Respondnets
/government authorities. The 10t Respondent project has approved
the various bank institutions , the copies of the same are produced as

Annexure—R 22 series .
Para wise Remarks

Para No 1 . It is true that the 10th Respondent is constructing
Apartment building in the name of "Surya Hunming Bird" measuring
total built up area of structure apartment of 41,867.15 Sqm. It is false
that the Respondent No 10 has encroached or blocking
Stream/Rajakaluve/ Waterbody and its Buffer Zone and the
encroachment has consumed the "protected eco sensitive zone" , the
Applicant is strict proof of the same . It is false that the Construction
has violated the guidelines of Environmental Law and also Violated the

Hon’ble High Court and Hon’ble National Green Tribunal orders, the

- Applicant is not specified as to what is the order Violated by this

Respondent. The Applicant is blaming the Respondent No 10 without

any document or evidence in which the Respondent has made

mistake. It is false and fabricated that the said construction made by

the Respondent No. 10 is illegal and the alleged threat to the
environment. It is false that the Respondent No 1 to 9, 11 & 12 silence
due to the collusion ‘with vicious interest of all the Respondents and
the law protecting institutions established for the purpose of execution
of law has been miserably failed by the malicious collusion and it is
illegal, the Applicant is strict proof of the same. It is false that the
Channasandra Village map showing Stream/Waterbody and water
wells, in BBMP area or Jurisdiction, CDP is the authenticated
document in the CDP no such water body, Raj Kaluve are forth coming
up. It is false that in the village map, it is showing the flow of
waterbodies in survey no. 42 the proceedings before Chef engineer is
the answer for the said allegation. As per RERA and its terms and

procedures, norms, the construction is completed. It is false that the

I L;g“ <
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17.

18.

~survey No.42 which is flowing north to south vertically on the eastern

water bodies are been completely hidden in the KARAB LAN]S (Wasté
Land) in the building plan approval, the Applicant is strict proof of the
same. It is false that the 10th Respondent or the masterplan of the
said project, encroached portion of the water body, its buffer zone, the

Applicant is strict proof of the same.

Para No 2. It is false that the Respondent No. 10 is constructing a
multistoried apartment building in the name "Surya Humming Bird",
by violating various guidelines prescribed and applicable statutes that
attracts Construction activities, the Applicant strict proof of the same
, infect the 10% Respondent has followed all the norms of the
government and after all approvals and permissions, the project was
started and ended. It is false that the properties handled by
Respondent No. 10, bearing survey numbers 42, 44/1, 44/2 for the
construction of the apartment on the waterbody and encroaching the
buffer zone and sell it to the general public is amount to cheating as
Respondent No. 10 have not abided by the law, the Applicant is strict

proof of the same.

Para No 3. It is false that the storm water drain and water wells in the

‘'side of the project is completely hidden intentionally in the building

plan, the said water bodies and its buffer zone has been encroached

by Respondent No.10 , the Applicant is directed to prove the same . It -

is false that the M/S Surya Project have enjoyed construction
assuming that, it can get away by the illegal power which shall not
sustain before law unless it shows that they act to abide by the law of
the land, the Applicant is directed to prove, which law or process is
not obliged or ignored by the 10t Respondent. The Applicant blaming
the 10t Respondent that it has violated the law but the Applicant is
unable to say is it BBMP bylaws or KSPCB or SLEIAA etc. . The
Applicant blindly accusing the Respondent No 10 that it has violated
the law, which is false from the truth, the Applicant is directed to prove
the same. It is false that the survey sketch of Survey No.42 showing

the flow of storm water drain which is fabricated one, in CDP no such

storm water drain is shown.

Eor vifs, SURYA PROJECTS
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20.

Para No 4 , the Respondent No.2 to 5 have verified the records such
as CDP, survey sketch before issuing the plan approvals, all relevant

records were submitted to the Respondents No 2 to 5 before they

issuing the required approvals and permissions . It is false that the

Respondent No. 2 to 5 have joined together by making the plan
approval by misuse of their power, the Applicant is strict proof of the

same.

Para No 5 . It is false that there is any alleged encroachment and

blocking of Waterbody. It is false that the apartment building is been

constructing on the water bodies/ storm water drain and its protected

buffer area is completely encroached and permanent structures like
parking STP and other permanent lot, drive way, Compound wall
concrete structures is being under construction by Respondent 10,
the Applicant is strict proof of the same, it is defamatory statement
against the builder and that too after its completion . The legal notice
issued by the Applicant is suitably replied by this Respondent and
other Respondents and informed the Applicant that no such violation
are exists in the project as alleged by the Applicant. The Respondents

No 1 to 9 have not taken any steps against the 10t Respondent

~ because there is no violation from the Respondent No 10. The

21.

Respondent No.10 has not constructed the building in on the water
body as alleged, therefore no steps have taken by the Respondents No
1 to 9 against the 10th Respondent. There is no encroachment or
construction on the water body as alleged or there is no damage-
environment by the Respondent No 10, hence the question of
removing the construction does not arise. It is false that the

construction built on the water body and its Buffer Zone.

Para No 6. The Respondent No.10 came to know that the Respondent
No 8 responded to the applicant letter dated 21-11-2022 bearing No.
KSPCB/RO Mahadevapura/Channasandra/2022-23/1142 directed
ADLR /Respondent No.11 to act on it as per law and to conduct survey
in Sy. No 42,44/1,44/2 regérding the waterbody and its boundaries
and submits the report to the Regional office -KSPCB, but Respondent
No.11 has conducted on the directions and has found the alleged

issues raised by the Applicant have unfounded.
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22. Para No 7. The Respondent No 10 came to know that the Respondent
No.7 Reéponded to the applicant letter Dated 26-12-2022 and directed

the Regional Officer/Respondent No.12 to act on it as per law and to
conduct survey in Sy.No 42,44/1,44/2 regarding the waterbody and
its boundaries and submit the report to the Board office -KSPCB, it is
false that the Respondent No.12 has failed to act on the directions
issued by 7th Respondent. Since there are no such issues found on the
construction , hence the Respondent No 7 or Respondent No 12 have

not taken any action against the Respondent No 10 .

23. Para No 8. It is true that the Respondent No 10 had replied to the
Applicant Notice dated 24/11/2022 . The Surya Humming Bird has
delisted by KSPCB as per current status because no such violations
are found on the construction of project. The allegatioris against the
Respondent no 10 are false and fabricated only in order to harass the
Respondent Nol0O . Inspite of the answer provided to the Applicant
this case came to be filed on the same grounds and allegations without
any relevant document’s to substantiate that such water body was

encroached by the 10t Respondent.

24 Para No 9. It is false that, the Applicant had conducted spot review
the ongoing construction on the water bodies, and photographed the
same, the Applicant is strict proof of the same . There are no such
encroachment found , no such buffer zone is existing on the project

in either side of it .

25.Para No 10. It is false that , the plan has been received by M/S Surya

Project/ Respondent No. 10 which is the only authorized plan which
were expected to make the construction according to the approved
plan is still questionable by this Applicant, there is an authority to
question this Respondent if there is any mistakes found , the -
Applicant is not the authority to question the plan approved by the
BBMP. Any aggrieved party can be sue the same in the proceedings
known to law but not in this proceedings. It is false that the vicious
circle of the involvement of various officials with malicious intension,

the Applicant is strict proof of the same. It is false that the

APROJECTS



Respondents approved the illegal building plan énd the authorities
have violated the several guidelines, what is the guidelines and which
part of it this Respondent has violated is not forth coming in the case
, it is the Applicant allegations, without proof . It is false that M/S
Surya Projects, BBPM and other authorities have joined together by
making the illegal plan by breaking the law even though the
departmental objectives are crashed and crushed with the malicious
intension, the Applicant is directed to prove the same . It is false that
this Respondent has colluded with BBMP authorities and other
officials, the Applicant is directed to prove the same. It is false that
M/S Surya Projects, have encroached on the WATER BODY and dared
to construct the building on the water body, as per CDP or Chief
Engineer order there is no such water body found in the place in which

the construction concluded by this Respondent .

26.Para No 11. It is false that the Respondent No.10 is encroached the

survey number 42 and the waterbody and violating guidelines laid
down , the Applicant is directed to prove the same. It is false that the
STP, drive way, Parking lot, compound wall and other permanent
concrete structures on the buffer zone , the applicant is strict proof of
~the same. If the project is put on hold, the investment, bank loans,
purchasers interest will be at risk , its false case without proof filed by
the Applicant at the end of the project in order to make money out of

the litigation.

27.Para No 12. It is false that the Survey Number 42 there is

waterbody/storm water drain/tertiary in the village map towards the
eastern side of the project and this map is an authenticated document,
the Applicant is strict proof of the same. Infect in CDP no such
waterbody/storm water drain/tertiary is forth coming . It is false that
the construction of this Respondent on the waterbody along with its
buffer Zone and not shown in the approved plan is created story by
the Applicant and he needs to prove the same. It is false that there is
any violation of various Acts including the Environment (Protection)
Act, 1986 and other various notifications, in this, the Applicant is not

specific on these allegations .




28. Para No 13. It is false that the Responde_ht No.10's oﬁgoing
apartment building on the waterbody and encroached the buffer zone
for his financial benefit and hampered the environment for which they
shall be liable to rebuild the waterbody as it was earlier to then illegal
construction at the said space, the Applicant is strict proof of the |
same. There is no such waterbody at the place, therefore the question
of preserving the same at the cost of Respondent No 10 is never exists
. It is false that there is any encroachment from the Respondent No

10 therefore the question of crime does not arise.

29. Para No 14. It is false that , the NOCs obtained by Respondent No 10
are remain illegal , it is false that the Respondent No.10 have obtained
them by submitting concealed supportive, the Applicant is strict proof
of the same . It is false that the Respondent No 10 have no respect over
the law of the land, it is false that the Respondent No. 10 have been
rushed to make financial gains by constructing building over water
bodies, throwing all statutory guidelines over air, and also the
Respondent No. 10 have indulged in Unfair Trade Practices along with
all other illegalities, this is defamatory statement made against the
builder for which the Applicant be punished under law from the hands

.of this Hon’ble Court. The Applicant has filed the interlocutory
application against the Respondent No 10 which needs to be rejected
as it will not survive for consideration on the basis of the report
submitted by the Respondent No 11. The Applicant has not made the
other owners of the property as per the documents executed between
the parties and there exists encumbrance on all the documents which
are the public documents available to the public before the concern
sub registrar. The Applicant has targeted the builder in order to make
money out of this false litigation. Whereas the Respondent No 10 has
not violated any terms and there is no litigation from any authority
against the project except this false case filed by the Applicant on his
personal interest and nothing else. It a huge investment made on the
project by availing the loans from the bank and also the purchasers
have availed the loans and have purchased the flats from the
Respondent No 10 and other owners ae per the Joint Development
agreement dated 8/2/2019, great prejudice will be caused to the

Respondent No 10 is this case is entertained. Prior to the bank loan or

For fs. SURYA PROJECTS



start of the construction, there was the project bpinion obtained for
approval of the loan, on the basis of the title of the property. The

documents are scrutinized by the advocate’s and then the bank has

approved the loan on the project. The alleged water drain, Nala, Well .

, buffer zone are not coming in the CDP, therefore it’s all assumption’s
from the Applicant and nothing else. According to the Respondent No
10, it has not violated any of the conditions and
has not caused any adverse impact on the ecology and environment of
the area. That there is no construction carried out in the buffer zone,
it was recorded in the records of the Respondents government
authorities. The Applicant will have to approach the Hon’ble High
Court through a Writ Petition or file an Original Suit before an
appropriate Civil Judge where the project violates any conditions
imposed against the builder if builder violates it from the authority but
the Applicant had chosen this case and keep saying that this
Respondent Violated many laws, but he has not stated what is the law
that this Respondent violated and the same is not forthcoming in this

Application.

Wherefore the 10t Respondent prays that this Hon’ble Court may be
. pleased to reject the application filed by the Applicant by imposing heavy
costs and grant the expenses caused to this Respondent due to the false

case filed by Applicant in the interest of justice.

Chennai |
Date g ¢ S-4 a3 Respondent No 10
Advocate for Respondv nt No 10 AL

{\\/\.L {741111’_/

O B [ ]
Man  Partner

Verification
I , the managing partner in Respondent No 10 declare that this is my
name and contents of the above are true to the best of my knowledge

information as per the records

Chennai

Date 2y Respondent No 10

& ~ oAz
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Line No. NOTES AND ORDERS ANNEXURE - ﬂ 2

1i)

12)

13)

Applicants filed requisition alongwith supporting revenue
records and Survey sketch for Plan Sahction to construct Apartment
Building in Property Khatha Number; 1280, Survey No. 42, 44/1,
44/2, Channasandra Village, Ward Number:83, Kadugodi,

Mahadevapura Zone, Bengaluru.

According to the Revenue Records filed by the applicants
requesting Plan Sanction, found that Nala is running over from North
of the Property of the above said survey No.42-East-Facing, the File is
filed requesting to provide the information regarding that for which
Category the said Nala is belonged, i.e., regarding whether it is
Primary or secondary or Territory Canal and regarding how much
Buffer has to be left for plan Sanction from the said Canal and

information (Alignment) regarding original track of Canal. |

SD/-26/11/19
Joint Director (Building Licence Cell-North)
Chief Engineer (Storm Water Drain)
SUBMITTED,

Verified the spot. Applied for Plan Sanction for construction of
Apartment Building in Khatha Number; 1280, Survey No. 42, 44/1,
44/2, Channasandra Village, Ward Number:83, Kadugodi,
Mahadevapura Zone, Bengaluru, Nala is running over from north of
the Property of Survey no.42 in east facing, the Opinion has been

requested regarding that for which Category the Nala is belonged.



19
15)

* The Property in question is verified with Village map as per
Channasandra Village, Bidarahalli Hobli, Bangalore East
Taluk, Bangalore Urbna District, found that One Agriculture
Canal has arisen in Survey No.42 and running over in
Survey No.38, 39, 41 and 42 and is ending in 42 itself, the
said Nala has become Agriculture Based Water Canal
without forming any Storm Water Drain. Found only Two
Guntas of Canal Kharab in the said Survey No.42, the said
Canal is Tiny Agriculture Canal,

* Verified Survey No.44 attached to the said property in
question, identified one Tiny Agriculture Canal has arisen in
the said Survey No.44 and joined into another Stream
(Halla), identified the said Tiny Canal crossed Survey no.44
and is joining into into Haddugidada Halla in Survey No.33.
but for the reason that there is 01 Gunta of Kharab in
Survey no.44, therefore, the said Canal is Tiny Agriculture
Canal.

» Verified the said property in question with Plan of R.M.P-

2015, do not show any water canal in the said property.

16) In this background, opined that it is suitable to consider the Canal in
the said Survey No.42/44/1/44/2 is Lead of Drain and to retain the said

Canals as Lead of drain in the stage of construction of Apartment gyet
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| : Consent Order CTE-318775 PCB ID: 82221 Date. 02/07/2020
No.
To,
The Applicant

Surya Projects (residential Apartment) . ANNEXURE @ R "3

Surya Projects (residential
apartment) Sree Surya
Residecy. No. 269, AECS
layou

Sir,

Sub: Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act, 1981-reg.,

Ref: 1. CFE application submitted by the industry/organization on 03/02/2020 at Regional Office
2. Inspection of the project site by Regional Officer Bangalore on 29/02/2020
Mahadevapu
ra

3.Proceedings of the CCM dated 10/06/2020 .held on 21/05/2020

S L OnEenT 2%

With reference to the above, Kamataka State Pollution Control Board hereby accords Consent for Establishment for
new Activity under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject to the following terms & conditions.

Location:
Name of the Applicant: Surya Projects (residential Apartment)
Address: Sy. No. 42, 44/1 & 44/2, Channasandra Village, Bidarahalli H, Bengaluru East
Taluk, Bengaluru Urban District, Karnataka St
Industrial Area: Not In LA, Channasandra Village.
Taluk: Not in BBMP Area, District: Bangaiore Urban
Conditions: '
1. This consent for establishment is valid up to  01/07/2024 from the date of issue.

2. The applicant shall not undertake expansion/diversification without the prior consent of the Board.
3. The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the

law.
4. This consent is granted considering the following activities:
Sr | Product Name Applied Qty/Month Unit
1 residential apartment of 225flats with built-up area of 225.0000 NOS
41867 15sqm <
I. WATER CONSUMPTION:
. The source of water shall be from BWSSB and total water consumption shall be as below. :

Particulars ’ Waler consumption(KLD)
:Domestic Purpose 152.0

Page-1  e_outwardno30943--02/07/2020 Printed from XGN ]
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1. WATER POLLUTION CONTROL:

1. The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from the
Board shall be free to collect samples in accordance with the provisions of the Act or Rules made there under.

2. The applicant shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the
soak pit is allowed. The septic tank and soak pit shall be designed as per IS 2470 Part - | andPart- 11

3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal
submitted.It shall meet the standards specified in Annexure-I & shall be used on land for gardening/greenbelt within the
factory premises.

4.The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed the
permitted quantity as indicated below

Discharge of effluents under the Water Act:

Sl No. Description Permitted Quantity of Mode/Place of disposal
discharge in KLD
1 Domestic Purpose 137.000 sewage generated from the

apartment shall be treated in
STP of capacity 140KLD
and treated water shall be
used for
flushing/gardening/washing
(car-floor) within the
premises

5. The applicant shall treat the trade effluent in proposed ETP which consists of the following;
STP & ETP details

SINo.ETP/STP ETP Code Category Name Capacity (Meter Units Remarks
Ne S Cubio)
1 STPLniBS: .Bar Sereen 4300, il ‘
2 sTP1 coL P-Collection Tank 78.00 1
3 STP1 DEC P-Decanter 52.00 1
4 STP1 EQU P-Equalization Tank 78.00 1
5 STP1 AER S-AERATION TANK 140.00 1
6 STP1 SHT S-SLUDGE HOLDING A 13.00 1
TANK

7 STP1 CFL T-CARBON FILTER 1.48 1

STP1 SFL - T-SAND FILTER 1.48 1

6. The applicant shall ensure that the ETP will treat the effluent to the stipulated standards as indicated in Annexure-]

7. The applicant shall not discharge any effluent outside the industry premises.

8. The applicant shall provide separate flow meter for inflow & outflow of effluents through ETP and separate
energy meter and shall maintain a logbook for hourly record of meter reading for the verification of inspecting

officers
9. The applicant shall discharge the effluents only to the place mentioned in the Consent order.

IIL. AIR POLLUTION CONTROL:

1. The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in

ANNEXURE-IL.
2, The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack

 sBmplin, electrital points Frid-ATT SRS HELERURy arran gemditdntluding Tadder b¥indicatéd in Annexure-II.

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board.

Page-2  e_outwardno30943--02/07/2020 Printed from XGN
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IV. NOISE POLLUTION CONTROL:

I The applicant shall ensure that the ambient noise levels within its premises shall not exceed the limits i.e. 75 dB(A)
Leq during day time and 70 dB(A) Leq during night time as specified in the Environment (Protection) Rules

V. SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:
I The applicant shall collect, treat and dispose off all solid waste generated from the process other than wastes covered
under the Hazardous and other Wastes (Management & Transboundry Movement) Rules 2016, in such manner so as

not to cause environmental polfution.

2. The details of solid waste generated from the proposed plant and mode of disposal shall be as below.

Sr Solid Waste Name/Type Qty-Unit Mode of
Disposal
1 |Organic waste 9.4000 - M.T OTH
2__In Organjc waste 6.2600 - M.T OTH
3 [STPSludge 1.0000- M. T OTH
V1. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The applicat shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the provisions of the said Rules.

VII. GENERAL:

1. The applicant shall transport and store the raw materials in a manner so as not to cause any damage to environment,
life and property. The applicant shall be solely responsible for any damages to environment.

2. The applicant shall not commission the proposed plant for trial or regular production unless necessary Water & air
pollution control equipments are installed as specified in the Consent Order.

3. The applicant shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

4. The applicant shall not change or alter (a) raw materials or manufacturing process, (b) change the products or product
mix (c) the quality, quantity or rate of discharge/emissions and (d) install/replace/alter the water or air pollution
control equipments without the prior approval of the Board,

5. The applicant shall immediately report to the Board of any accident or unforeseen act or event resulting in
release of discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the
industry shall immediately take appropriate corrective and preventive actions under intimation to the Board.

6. The Board reserves the right to review, impose additional condition or conditions, revoke. change or alter the
terms and conditions.

7. This CFE does not éive any right to the Party/Project Authority/Industry to forego any other legal requirement, that is
necessary for setting/operation of the plant.

8. The applicant shall furnish pointwise compliance to the conditions given under this consent for establishment along
with the application for Consent to operate.

9. The applicant is liable to reinstate or restore, damaged or destroyed elements of environment at his cost. failing which,
the applicant/occupier as the case may be shall be liable 10 pay the entire cost of remediation or restoration n
advance an amount equal to the cost estimated by Competent Agency or Committee.
10. The applicant shall comply with all the Conditions and guidelines issued from time to time.
11. The applicant must create structure/facility for rain water harvesting and ground water recharge.

12. The applicant shall develop extensive green belt within the periphery of the plant.

13. This consent is issued without prejudice to Court Cases pending in any Hon’ble Court.

Please note that this is only consent for establishment issued to you to proceed with the formalities for establishment
of the industry and does not give any right to proceed with trial/regular production. For this purpose, separate
consents of the Board for discharge of liquid effluent and the émissions to the air shall have to be obtained by remitting
prescribed consent fee. The application for consent has to be made 45 days in advance of commissioning for trial
production of the plant.

The receipt of this letter may please be acknowledged.

! [f'age—s e_outwardno30943--02/07/2020 Printed from XGN

ool




e or Establishment (GFEs) Warnataky Stawe Pollntion Control Board
St & N CTECST8YTE Valid Parisars Bhavans Nod9, Chaech

Wt:i onsent No. CTE- 5 Valid | AR,
AR el ik upto: 01/07/2024 i e '“;:)r (W(%l‘::{:t():,’l“‘"e';”:.'T;;‘I)‘:i:i
Fas D8O 28886121

email id: hoakspeb.gav.in

Industry Colour: RED Industry Scale: LARGE

(This document contains 5 pages including annexure & excluding additional conditions)

Consent Fee paid * Rs. 75000
Note:
The Conditions Nil mentioned in the schedule are not applicable. |
Additionat Conditions:
1(2).(6), 111(2), IV(1). V(1) Vi(1) & VIi(4) these conditions are not applicable.

roj oriti hall stri with th i ipul

COPY TO:

1. The Environmental Officer, KSPCB, Regional Office, Bangalore Mahadevapura for information and to inspect
the

industry during your next visit to the area.

2. Master copy (Dispatch).
3. Office copy.

ANNEXURE- 11

LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL QUTLET,

1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as the sampling
points. The sampling point should be located at a distance equal to atleast eight times the stack or duct diameters
downstream and two diamelers upstream from source of low disturbance such as a Bend. Expansion. Construction
Valve, Fitting or Visible Flame or rectangular stacks, the equivalent diameter can be calculated from the following

equation.

2 (Length x Width)

Equivalent Diameter =  -ressmsamemmemmmmmnenn
(Length + Width)

2. The diameter of the sampling port should not be less than 100mm dia”. Arrangements should be made so lhut the
porthole is closed firmly during the non sampling period.
An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission lrun the
. portholes shall be provided, Arrangements for an Electric Outlet Point £ 230 V 15 A with suitable switch control

and 3 Pin Point shall be provided at the Porthole location.
4. The ladder shall be provided with adequate safety features so as to approach the monitoring location with case.

(FY )

FOR AND ON BEHALF OF KARNATAKA
~ POLLUTION CONTROLBOARD |

TR T R S R N P
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25 ANNEXURE- ]

BANGALORE ELECTRICITY SUPPLY COMPANY LIMITED

(WHOLLY OWNED GOVERNMENT OF KARNATAKA UNDERTAKING)

‘ “H!&GOM

NO:SEE/BEC/EE(O)/AEE/19-20 J).0% 7 -X¢( Office of the

Encl: Superintending Engineer (EI)
East Circle, # 12, Curve Circle,
‘Tasker Town, Shivajianagar,

: “ow'usals -

Phone/Fax-080-22863422 ‘ Bangalore -560051
Email Id:see.castcircle@gmail.com ' . Date & [ s ‘ Ly
To, i ‘

M/s.Surya Projects,

© Sy. No.42,44/1 & 44/2,
Channasandra Village,
Bidarahalli Hobli, Bangalore.

Sir,

[y

Sub: Issuing of NOC for arranging 800K'W power s;pply on LT basis in favor of
Sri.M.Shivappa and others GPA to M/s.Surya Projects, Sy. No.42,44/1 &

' 44/2, Channasandra Village, Bidarahalli Hobli, Kadl‘zg"o’di’,‘ Bangalore, in E-4
sub-division-reg., X

“Ref: Executive Engmeer (EI) Whlteﬁeld Division ° letter No EE/WFD/AEE(O)/
AET/19~20/929 dtd.12:07.2019 ‘

—
With reference to the dbove, ‘No Objection Cerﬁﬂoate’ from, BESCOM Bangalore East Circle is
, he‘r.e by issued for arranging LT power supply to an extent of 800K'W power supply for residential
| _,‘purpése'in‘, favor of Sri.M.Shivappa and others GPA to M/s;8111ya Projects, Sy. No.42,44/]1 & 4472,
ChannasandraVillage, Bidarahalli Hobli, Kadugodi, Bangalore,"in E-4 sub-division, as per KERC
(Recovery of Expenditure for supply of Electricity) Regulations 2004 which is in force and its
‘.f“.”amenolmentc from time to time subject to the following conditions:

Power supply to your Residential building will be arranged with the following arrangements.

[y

~

el It is proposed to arrange regular source by tapping 11kV line of F-13 feeder of Kadugodi station at
Prestige Park View Apartment by providing 3Way DAS RMU. k

-2, Extend the 11kV line to distance of 3KM using 3x400Sq.mm XLPE UG Cable du.ly providing
required no. Of interposing ODs along cable route and terminated inside the applicant premises by
providing 4Way DAS RMU.

It is proposed to provide 2x500kVA Transformer on oem(,m concrete bed with all accessories. 1t is
proposed to extend 11KV line from RMU to proposed ~DTCs to a distance of 20Mts using
3x240Sq.mm XLPE cable,

S

Pt




. o b

¢ 4. For alternate source it ig proposed to tap. 11kV line of F-5 feeder of Kadugodi station at
Channasandra Main Road duly providing 11Mts spun pole and extend the 11KV line using 3x400
Sq.mm XLPE Cable to a distance of 250Mts and terminated to the proposed RMU inside the

applicant premises.

-~

You have to develop the above'infrastructure including the cost of 11kV lines etc., as mentioned
above on self-execution basis through a Government Class-I electrical contractor by paying necessary

supervision charges to BESCOM duly observing BESCOM formalities.

e Ifany KPTCL/BESCOM lines are passing through the applicant’s premises these shall be shifted
at your cost. This NOC does not apply to the premises where EHT lines are passing through the
premises for which NOC is to be obtained from the concerned authorities.

» _If any installation existihg in the said prémises_the same shall be surrendered by clearing all
arrears before taking up infrastructure work.

* While applying for power supply to the said Residential Building at the above address, all rules

‘as per KERC Electricity Supply and Distribution code in force shall be observed.

¢ -Power supply shall be ;u'ranged to the said Residential Building based on the provisions of
regulations of ‘BESCOM which are applicable at that time.

¢ This “NOC” is issued only for the purpose of obtaining sanction plan for Residential Building
from BDA/BBMP/CBiﬁbetent authorities and is not a commitment for power sanction from
'BESCOM, Power supply will be sanctioned when applied for, subject to feasibility at that time.

¢ The Approximate load requirement of the above Residential Building is 800KW

e This NOC is valid for a period of One year from the date of issue.

)

Yours faithfully

1 e

5/‘2/‘”"” Wl

Superintending Engine;\(El)
Bangalore East Circle}l

Copy to:
1. The Executive Engineer (Ele), (C,0&M), Whitefield Division, BESCOM, Bangalore, along with the entire

file for information.
2. The Assistant Executive Engineer (Ele), (C,0&M), E-4 Subdivision, BESCOM, Bangalore.

3. ACE/MF.
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Fax: D8 - 22043 03

Phone: 22048103
BANGALORE WATER SUPPLY AND SEWERAGE BOARD
2™ Floor, Cauvery Bhavan, K.G.Road, Bangalore-560009
No.BWSSB/EIC/CE(EYACE(E)-2/DCEM)-IVTAM)-NI ¢ ¢ & % /2019-20 Dated: 03 | > \*;\ 29D

To

M/s. Surya Projects.

Site No.165, Vijayanagara, Whitefield,

Bangalore-560066.
Sir,

Sub: Issue of Modified No Objection Certificate for the proposed Residential Building at Sy.
No.42, 44/1 & 44/2, Channasandra Village, Bidarahalli Hobli, Bangalore East Taluk,
Bangalore in f/o M/s. Surya Projects, (110 villages)

Ref: 1) Requisition letter dt: 7.8.2019.
2) No.BWSSB/EE(M&P)-13/AEE(M&P)-13-3/338/2019-20 dt:20.06.2019.
3) O.N. approved by ‘C* dt:5.9.2019.
4) Circular No.BWSSB/EIC/CE(M)/ 562 /2018-19 d1:8.5.2018.
5) Demand note No.BWSSB/EIC/CE(M)/ 1634 /2018-19 dt:12.7.2019.
6) File No.1885

Preamble: Earlier NOC Demand note was issued to the above proposed project vide letter
No.BWSSB/EIC/CE(M) ACEM)-IV/DCE(M)-1I/TA(M)-111/ 1634 /2019-20
dt:12.7.2019 for the proposed residential apartment building consist of BF + GF + 14
Upper Floor + Terrace Floor with a sital area is 11432.21 Smt. and with total built up
area is 37471.50 Smt. The applicant was informed to remit Rs.3,74,715/- towards NOC
charges, Rs.22,48,290/- towards Advanced Probable Prorata charges and Rs.26,60,000/-
towards BCC charges. Applicant now applied for Modified NOC.

e3je o 3 ROk
Please find herein enclosed a copy of plan endorsed for ‘No objection Certificate’ from
BWSSB for providing water supply and underground drainage facilities, based on the interim order

from the Hon’ble High Court W.P. No. 51577/2019 subject to the following conditions.

1) The builder/ developer has to pay the necessary prorata and other charges towards the
building as specified by the Board prevailing at the time of sanction of water supply and

sanitary connection.

2) Builder/ developer has to bear the cost of pipeline estimate for both water supply and U.G.D
lines, if there is no network near by the premises or requires up gradation of existing system
at the time of sanctioning of connection.

3) Board reserves the right the change tapping point for water supply and disposal point for
sanitary at the time of sanctioning the connection depending on the requirement.

4) NOC issued should be produced at the time of availing connection along with plan.

5) The difference in amount collected lowards NOC and GBWASD charges, bhetween the
proposed area & actual construction area shall be paid at the time of seeking water supply

~and sanitary connections. :

6) Under any circumstances, the NOC charges collected will not be refunded.

7) The tertiary treated water supplied by BWSSB shall be used for construction purposes.
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8) As per BWSSB Act Section 72(A) and relevant regulations. Rain Water Harvesting is
mandatory, the applicant has to make necessary provisions for harvesting rain water.
Letting out rain water into the Board sewer line is strictly prohibited as per Sec 72. The
builder/ developer should not provide sanitary points in cellar or Basement floor.

9) As per Bangalore Sewerage regulation 4(A) Adoption of STP & dual piping system is
mandatory for the below mentioned buildings

i) Residential buildings consisting of 20 and above apartments or measuring 2000 sqm and

above whichever is lower; or

ii) Commercial building measuring 2,000 sqm and above; or

ii1) Buildings of educational institutions measuring 5.000 sqmtrs and above.
Accordingly the owner / developer has to set up suitable sewage treatment plant as per
KSPCB and NGT orders for treating the waste water generated in their premises to achieve
the standards. Consent for operation of STP from KSPCB is mandatory.

10) The applicant should not allow the untreated sewage out of the premises. The applicant is
solely responsible for any environmental pollution due to the same.

11) The building including basement should be above the High Flood level of adjacent valleys,
storm water drain, low lying area.

12) The orders of the National Green Tribunal (NGT) original application No.222/2014.
Principal Bench New Delhi. Forward Foundation and others vs. State of Karnataka and
others should be followed stringently.

13) STP operation log book should be maintained duly incorporating other details such as test
results etc.,

14) Chartered energy meter 'should be installed for STP duly obtaining permission from
BESCOM.

15) Authorized personnel from Board & other Government Departments are empowered to inspect
the STP without prior intimation & randomly at any time.

16) For NOC to layouts, the applicant has to ear-mark the land if required for construction of GLR,
OHT, sump tank, pump house service station etc., and land should be handed over to BWSSB
“free of cost™.

17) If any BWSSB lines are passing through the premises, the necessary shifting charges has to
be borne by the builder/ developers. Further, set back has to be provided as directed by
Board for safety of the pipelines.

18) The builder/ developers should abide the “Acts, Rules and Regulations of BWSSB™ from
time to time,

19) BWSSB reserves the right to sanction or reject the water supply or UGD Connections
without assigning any reasons. The quantity and pressure of water will not be assured.

20) Land acquired or notified for BWSSB infrastructure development or earmarked for
BWSSB works should not be encroached or any structures constructed. If violated, penal
13 ’ J lwﬁatﬂdﬁﬂ , NIRRT, R T

21) Necessary approval should be obtained from BWSSB/Karnatak
before sinking Borewells in the premises.

e

T KT

bR

a Ground Water Authority

22) Water Supply & Sewage Connection for buildings in 110 villages will be given only after
completion of Cauvery Stage-V which is likely to be completed by 2023. Till then developer /
builder / owner will have to make their own arrangements for water.

The proposed project is Residential Building consist of 2BF + GF + 14 Upper Floor +
Terrace Floor. The sital area is 11432.21 smt. and Wwith a total built up area is 41867.15 Smt.
The premises comes under the jurisdiction of 110 villages of BBMP area.



R

The Developer has also paid an amount of Rs.4,18,672/- towards No Objection Certificate

charges vide receipt No. 39968 dt: 11.2.2020.

The NOC issued to the above premises subject to the result of the Hon'ble Court of
Karnataka on the Writ Petition No.51577/2019 and 15% Advance Probable Prorata Charges of
Rs.25,12,029/- and GBWASP charges of Rs.28,50,000/- would be payable based on the final

outcome of the Hon ble Court Order.
The above NOC file is entered in the Central office register vide No.1885.

Note: 1) The NOC is issued on the condition that final outcome of the order W.P.No.
51577/2019 from Hon’ble High Court.

2) Water supply to your premises cannot be assured.
3) The cost of additional strengthening work or change in tapping / disposal point has to
be borne by the builder / owner, at the time of sanctioning the water supply & UGD

connection as per the prevailing rules and regulation.

4) NOC issued by the Board will be valid for three (3) years only from the date of issue
of NOC. NOC issued will be revoked if any dispute arises at any stage.

5) NOC is issued subject to effect the KSPCB / NGT order and should not let out the
sewage / treated water in to the UGD network of BWSSB.

Yours faithfully
w
c>fb\\$\(vfI
hief Engineer(E)
BWSSB
0.C.Approved by CE(E) gf
3\ 55&@&@

Copy to Law Officer, BWSSB for information.
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éﬁé/ . —~ N Office of the Divisional Engineer Telecom
{/’ Q,_{ ! {d H —q [ { l "i ¥ [ 'H IM “__{ P 5 Survey & ACcrsS I\Jemwor.'ks.‘ Y F-"!o:‘:\r‘ ‘Sanchar Lomsiex
. - WME Compound, 8" Mamn, 47" Cross. 5 Block,
Jayanagar Bangalore-560 041

BSNL
Consigtong ki BHARAT SANCHAR NIGAM LIMITED (PHONE NO. 0B0-2663 7200, FAX NO.080-2663 7199)

To,
M/s Surya Projects. Rep by its Managing partner Sri. Palaka Suresh
No0.439. 11th main 14th cross BEML Layout. Bangalore -~ 560 061

No.DE/SAN/BG/NOC HRB (S-11) /2019-20/12 Dated @ BG-41, Dated_14/06/2019

Subject: No objection Certificate (NOC) for High rise Building.
Ref:: Your application received dtd 13.06.2019

1. Survey & Access Division, WMS compound, Bangalore ~ 41 has "No Objection” for issuing
clearance for proposed construction of Residential building by M/s Surya Projects, Rep by its
Managing partner Sri. Palaka Suresh No.439, 11th main 14th cross BEML Layout, Bangalore —
560 061 herein after referred to as the applicants at property bearing at Sy.No. 42, 44/1 and 44/2
situated at Channasandra Village, Bidarahalli Hobli Bangalore east taluk, Bangalore to a
maximum height of 55 meters only above ground level, so that the top of the proposed
structure when erected shall not exceed 916.00 meters above Mean Sea Level i.e 861.00
'MSL in meters (Site Elevation) + 55.00 Mts (Height of the structure) composition of the building
: Basement floor + Ground Floor + 14 Upper floors +Terrace floor + Stair case Head Room +Lift
Machine Room + Over Head Water Tank + Lightning Arrestor etc., at the above premises with a
maximum height of 55 meters only.

2. This No Objection Certificate is being issued on the express understanding that the sile -
elevation reduced level (height above Mean Sea level) viz. 861.00 meters, relative location of the
proposed building/ structure and its distances and bearings as tendered by the applicant(s) are

“correct and the proposed building Will Hot ¢alse ahy physical obstruction to Bharat Sanchar
Nigam Litd, 6GHz, 7GHz, 11GHz working/planned schemes by STP as on date. If however, at
any stage it is established that the said data as tendered by the applicant is actually different
from the one tendered and which could adversely affect BSNL operations, the structure or part
(s) thereof in respect of which this "NOC" is being issued will have to be demolished at his own
cost as may be directed by BSNL authorities. The applicant(s) is / are therefore advised in
his/their own interest to verify the elevation and other data furnished for the site, before
embarking on the proposed construction.

3. No radio/TV antenna, lightning arresters, staircase, Mumtee. overhead water {ank and
attachments or fixtures of any kind shall project above the height indicated in PARA 1.

4. The certificate is valid for a period of Five years from the date of its issue. If the building/
structure/ chimney is not constructed and completed within the above-mentioned period of five
years he/ they will be required to obtain a fresh "No Objection Certificate” from the department.
The date on compietion of the building/ structure/ chimney should be intimated to us.

5. This “NOC is for Height clearance only" Any clarification/ dispute arising later for the above
construction / NOC will not be entertained.

6. This certificate is issued with the approval of competent authority.

N

Copy to: 1. AGM (TP}, G/o CGMT, Karnataka Telecom Circie, 8G Orvisional Engheer. Telecom
Survay and ACLess Network's, BN

R KA [ P
Sanchar Complex, YiiL Lompoatt

5th fiock Jayanagar. Bangalere-41.

TIUE ORETEYRTT i a0

~

Registered & Corporate Office 1 47 Figor Rharat Sanchar Bhavan, Harich f

P N G LI TRt By cte
i Chandra b uLet

Janapath, New Delhi— 110 001.
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ANNEXURE - 3

nmﬁvz EEn
State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA 126 CON 2019 : Date: 11-12-2019

To,
Mr. Palaka Suresh
Authorised Signatory
M/ s Surya Projects
No0.439 11th Main
14t Cross, BEML Layout

© Thubaranahalli,

Bangalore -560066

Sir,
Sub:  Construction of Proposed Residential Apartment Project at Sy.Nos.42,
44/1 & 44/2 of Channasandra Village, Bidarahalli Hobli, Bangalore
East Taluk, Bangalore Urban District by M/s. Surya Projects - Issue of

Environmental Clearance - Reg.
kK hkk

This has reference to your online application dated 31st August 2019 bearing
proposal No.SIA/KA/MIS/116426/2019 addressed to SEIAA, Karnataka and
subsequent letters addressed to SEIAA/SEAC Karnataka furnishing further
information/seeking prior Environmental Clearance {or the above project under the
EIA Notification, 2006. The proposal has been appraised as per the prescribed
procedure in light of the provisions under the EIA Notification, 2006 on the basis of
the mandatory documents enclosed with the application viz., the Form 1, Form 1A,
conceptual plans and the additional clarifications furnished in response to the
observations of the SEAC, Karnataka. SEAU has recommended for issue of
Environmental Clearance in their meeting held on 17 October 2019.

2. It is inter-alia, noted that M/s Surya Projects have proposed for Construction
of Residential Apartment Project on a plot area of 11,432.21 Sqm. The total built up
area is 41,867.15 Sqm. The proposed project consists of 225 No's of Residential units
with 2 Basement Floors + Ground Floor + 14 Upper Floors. Total parking space
proposed is for 248 No’s of Cars. Total water consumption is 152 KLD (Fresh water +

Recycled water). The total wastewater discharge is 140 KLD. It 1 """

construct Sewage Treatment Plant with a capacity of 140 KLD. Th ﬂ%av%\
DG sets of 320 kVA X 2No's as alternative source of power supaéi e prg;.g—:ct cost o ,3\
is Rs. 150Crores He / @f Lt ;§ {-@.\

3. The SEIAA Karnataka after due consideration of tHef“r(éIevant *";' ;
submitted by the project proponent, additional clarifications furmished in re,?\d n

its observations and the recommendation of the SEAC have m&%élr meetigg ;
22rd November 2019 and decided to auord Environmental Cféafénce in Hg

\\'\)’

Websne intp //envxronmemciearanne nicin  e-mail : msse:aakamatakd(/gm’aﬂ C




State Level Environment Impact Assessment Authority-Karnataka 3 °L
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986) o o
Construction of Residential Development project by

SEIAA 126 CON 2019 M/s. Surya Projects,

with the provisions of Environmental Impact Assessment Notification-2006 and its
subsequent amendments, subject to strict compliance of the following terms and
conditions: -

I Statutory Compliance.

i)  The project proponent shall obtain all nece:s;sm'y clearance/ permission
from all relevant agencies including town planning authority before
commencement of work. All the construction shall be done in accordance
with the local building byelaws.

ii)  The approval of the Competent Authority shall be obtained for structural
safety of the constructions due to earthquakes, adequacy of firefighting
equipment etc as per National Building Code including protection
measures from lightening etc.

ity  The project proponent shall obtain forest clearance under the provisions of

Forest (Conservation) Act, 1980, in case of diversion of forest land for non
forest purpose involved in the project.

iv)  The proponent shall obtain clearance from the National Board for Wildlife,
if applicable.

v)  The project proponent shall obtain Consent to Establish / Operate under
the provisions of Air (Prevention & Control of Pollution) Act, 1981 and the
Water (Prevention & Control of Pollution) Act, 1974 from the concerned
State Pollution Control Board/ Committee.

vi)  The project proponent shall obtain the necessary permission for drawl of
ground water / surface water required for the project from the competent
authority.

vii) A certificate of adequacy of available power from the agency supplying
power to the project along with the load allowed for the project should be
obtained.

Viii) All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosives, Fire Department, Civil Aviation
Department shall be obtained, as applicable, by project proponents from
the respective competent authorities.

ix) The provisions of the Solid Waste Management Rules, 2016, e-Waste
(Management) Rules, 2016, and the Plastics Waste Management Rules,
2016 shall be followed. S
x)  The project proponent shall follow the ECBC/EC BCE f}/;/,ﬁh!é%/n}%
7 & 72 : > ~F ﬁ{s
Bureau of Energy Efficiency, Ministry of Power .f_,trlctll : v\/ — Mx
IL  Air quality monitoring and preservation > G A

*1)  Notification GSR 94(F) dated 25. O] 2018 of M EF&CQ

shall be comphLd w1th \\w,\



State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Development project by

SEIAA 126 CON 2019 ' M/s. Surya Projects,

ii)

i)

iv)

Vi)

vii)

viii)

xi)

11

i)

A management plan shall be drawn up and implemented to contain the
current exceedance if any in ambient air quality at the site.

The project proponent shall install system to carryout Ambient Air Quality
monitoring for common/criterion parameters relevant to the main
pollutants released (e.g. PMjp and PMas) covering upwind and downwind
directions during the construction period.

Diesel power generating sets proposed as source of backup power should
be of enclosed type and conform to rules made under the Environment
(Protection) Act, 1986. The height of stack of DG sets should be equal to the
height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in
consultation with State Pollution Control Board.

Construction site shall be adequately barricaded before the construction
begins. Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures shall include
screens for the building under construction, continuous dust/ wind
breaking walls all around the site (at least 3 meter height).
Plastic/ tarpaulin sheet covers shall be provided for vehicles bringing in
sand, cement, murram and other construction materials prone to causing
dust pollution at the site as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered

- adequately so as to prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water
to suppress dust.

All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per
the provisions of the Construction and Demolition Waste Rules 2016.

The diesel generator sets to be used during construction phase shall be low .

sulphur diesel type and shall conform to standards prescribed under
Environmental (Protection) Rules for air and noise emission standards.

The gaseous emissions from DG set shall be dispersed through adequate
stack height as per CPCB standards. Acoustic enclosure shall be provided
to the DG sets to mitigate the noise pollution. Low sulphur dlesel shall be

used Ihe location of the DG set and exhaust pi pe he) ght sl awﬁ&(ﬁtﬁﬁ \:\\
e N
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SEIAA 126 CON 2019

vi)

vii)

viii)

xi)

State Level Environment Impact Assessment Au thority-Karnataka

7
ey A rain-water harvesting: ‘Plan ‘needs" to* be  designed Wh@ré

not feasible, the rain water should be harvested and st

3%

(Constituted by MoEF, Government of India under seetion 3(3) of E(PY Act, 1986)
Construction of Residential Development project by
M/s. Surya Projects,

swales, landscape, and other sustainable urban drainage systems (SUDS)
are allowed for maintaining the drainage pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done.

Total fresh water use shall not exceed the proposed requirement as
provided in project details.

The quantity of fresh water usage, water recycling and rainwater
harvesting shall be measured and recorded to monitor the water balance as
projected by the project proponent. The record shall be submitted to the
Regional Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from local body supplying water, specifying
the total annual water availability with local authority, the quantity of
water already committed, the quantity of water allotted to the project
under consideration and the balance water available, this should be
specified separately for ground water and surface water sources, ensuring
that there is no impact on the other users.

At least 20% of the open spaces as required by the local building bye-laws
shall be pervious. Use of Grass pavers, paver blocks with at least 50%
opening, landscape etc. would be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking,
cooking and bathing etc and other for supply of recycled water for
flushing, landscape irrigation, car washing, thermal cooling, conditioning
etc. shall be done.

Use of water saving devices/ fixtures (viz. low flow flushing systems; use
of low flow faucets tap aerators etc) for water conservation shall be
incorporated in the project area. ’

Separation of grey and black water should be done by the use of dual
plumbing system. In case of single stack system separate recirculation lines
for flushing by giving dual plumbing system be done.

The project proponent shall identify a suitable source of treated water for
construction and submit an MOU/ Agreement with such suppliers. If so the
supplier identified shall be responsible for treatment of water with
appropriate technology to the standards required for constriction purpose.

The local bye-law provisions on rain water harvesting should be followed.

If local bye-law provision is not available, adequate provision fo/rét%&g&_&
and recharge should be followed as per the MinistryZZah. BT S

Development Model Building Byelaws, 2016. T

. the,ﬁﬁ e
bores of minimum one recharge bore per 5,000 square/;';i;i}é/ters of
area and storage capacity of minimum one day oﬁl"%l[{tal fres
requirement shall be provided. In areas where groun':?;si\x_\a.ter rechiitg
napl for re '




SEIAA 126 CON 2019

i)

i)

iv)

V.
i)

iv)

vi)

VI. Waste Management

i)

i)

State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)
Construction of Residential Development project by
M/s. Surya Projects,
made to reduce ambient air and noise level during construction phase, so
as to conform to the stipulated standards by CPCB / SPCB.

Noise level survey shall be carried as per the prescribed guidelines and
report in this regard shall be submitted to Regional Officer of the Ministry
as a part of six-monthly compliance report.

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear
plugs for operating personnel shall be implemented as mitigation
measures for noise impact due to ground sources.

The project proponent shall ensure the time specification prescribed by the
Honourable High Court of Karnataka in WP. No. 1958/2011 (LB - RES -
PIL) on 04.12.2012 for different activities involved in construction work

Energy Conservation measures

Compliance with the Enérgy Conservation Building Code (ECBC) of
Bureau of Energy Efficiency shall be ensured. Buildings in the States which
have notified their own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in
buildings by using design elements, such as building orientation,
landscaping, efficient building envelope, appropriate fenestration,
increased day lighting design and thermal mass etc. shall be incorporated
in the building design. Wall, window, and roof u-values shall be as per
ECBC specifications.

Energy conservation measures like installation of LED for the lighting the
area outside the building should be integral part of the project design and
should be in place before project commissioning.

Solar, wind or other Renewable Energy shall be installed to meet
electricity generation equivalent to 1% of the demand load or as per the
state level/ local building bye-laws requirement, whichever is higher.

Solar power shall be used for lighting in (he apartment to reduce the
power load on grid. Separate electric meter shall be installed for solar
power. Solar water heating shall be provided to meet 20% of the hot water
demand of the commercial and institutional building or as per the
requirement of the local building bye-laws, whichever is higher.

Residential buildings are also recommended to meet its hot water _demani

/./ V! i’j A
P g( v

from solar water heaters, as far as possible.

Vi
sy
A certificate from the competent authority handling=m

‘wastes, indicating the existing civic Lapaanes of hzﬂmdlmg a;g
adequacy to cater to the M.S.W. generated from pro]ectf ‘ hH be obf%y

Disposal of muck during construction phase shall nofg gn&ate any#
effect on the nuyhbormg communities and be dlgpoptd tal

Neld
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xiii)
xiv)

Xv)

xvi)

xvii)

xviii)

Xix)

XX)

xxXi)

xxii)

.. 1V.  Noise monitoring and prevention

iy

36

State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)
Construction of Residential Development project by
M/s. surya Projects,
ground water shall not be withdrawn without approval from the
Competent Authority.

All recharge should be limited to shallow aquifer.

No ground water shall be used during construction phase of the project.
Any ground water dewatering should be properly managed and shall
conform to the approvals and the guidelines of the CGWA in the matter.

Formal approval shall be taken from the CGWA for any ground water
abstraction or dewatering.

The quantity of fresh water usage, water recycling and rainwater
harvesting shall be measured and recorded to monitor the water balance.
The record shall be submitted to the Regional Office, MoEF&CC along
with six monthly Monitoring reports.

Sewage shall be treated in‘the STP based on MBBR/SBR Technology with
tertiary treatment i.e. Ultra Filtration. The treated effluent from STP shall
be recycled/re-used for flushing, landscaping and HVAC cooling. No
treated water shall be discharged to municipal drain.

No sewage or untreated effluent water would be discharged through
storm water drains.

The existing water body, canals and rajakaluve and other drainage and
water bound structures shall be retained unaltered with due buffer zone as
applicable and maintained under tree cover.

Onsite sewage treatment of capacity of treating 100% waste water to be
installed. The installation of the Sewage Treatment Plant (STP) shall be
certified by an independent expert and a report in this regard shall be
submitted to the Ministry before the project is commissioned for operation.
Treated waste water shall be reused_on site for landscape flushing, cooling
tower, and other end-uses. Excess treated water shall be discharged as per
statutory norms notified by Ministry of Environment, Forest and Climate
Change Natural treatment systems shall be promoted.

Periodical monitoring of water quality of treated sewage shall be
conducted. Necessary measures should be made to mitigate the odour
problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban
Development, Central Public Health and Environmental bz ’“éﬁ"l

Systems, 2013.

Ambient noise levels shall conform to residential area;:!'“éé)f
night as per Noise Pollution (Control and Iieg{%l:g?r‘on) Rulgs
Incremental pollution loads on the ambient air and r\}é.r§\e qualitys
closely monitored during construction phase. Adequa‘%}g‘}gasur@é?”

i
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of [ncia under section 303y of E(P) Act, 1986)
Construction of Residential Development project by
M/s. Surya Projects,
necessary precautions for general safety and health aspects of people, only
in approved sites with the approval of competent authority.

Separate wet and dry bins must be provided and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet

Organic waste compost/ Vermiculture pit/ Organic Waste Converter
within the premises with a minimum capacity of 0.3 kg /person/day must

All non-biodegradable waste shall be handed over to authorized recyclers
for which a written tie up must be done with the authorized recyclers.

Any hazardous waste generated during construction phase, shall be

disposed-offas per-applicable rules-and-norms-with-necessary approvals-of

Use of environment friendly materials in bricks, blocks and other
construction materials, shall be required for at least 20% of the construction
material quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly
Ash Lime Gypsum blocks, Compressed earth blocks, and other

Fly ash should be used as construction material as per the provision of Fly
Ash Notification of September, 1999 and amended as on 27% August, 2003
and 25% TJanuary, 2016. Ready mixed concrete must be used in

iif)
garbage and inert materials.
iv)
be installed.
v)
vi)
the State PPollution Control Board.
vii)
environment friendly materials.
viii)
construction.
ix)

VIL
i)

Any wastes from construction and demolition activities related thereto
shall be managed so as to strictly conform to the Construction and.
Demolition Waste Management Rules, 2016.

Used CFLs/TFLs/LED should be properly collected and disposed off/sent
for recycling as per the prevailing guidelines/ rules of the regulatory
authority to avoid mercury contamination.

Green Cover

No tree cutting/transplantation should be carried out unless exigencies
demand. Where absolutely necessary, tree transplantation shall be with
prior permission from the concerned regulatory authority. Old trees
should be retained based on girth and age regulations as may be

prescribed by the Forest Department. Plantations to be ensu gdzfg\?ge
ﬂ‘: :

i
(cut) to species (planted). ;p/,.,,i PAC

N \Ag'y \
/@;/1 N

~,

\

A minimum of 1 tree for every 80 Sqm of land shoyld;
maintained. The existing trees will be counted fo;//fﬁlé p
landscape planning should include plantation of /fafive bp'“i
species with heavy foliage, broad leaves and Wl(:feJ anopy C{j‘
desirable. Water intensive and/or invasive species s d not béfﬁ

landscaping. \of\
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)
Construction of Residential Development project by
M/s. Surya Projects,
Where the trees need to be cut with prior permission from the concerned
local Authority, compensatory plantation in the ratio of 1:10 (i.e. planting
of 10 trees for every 1 tree that is cut) shall be done and maintained.
“Plantations to be ensured species (cut) to species (planted). = T
Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external services. It should be
stockpiled appropriately in designated areas and reapplied during
plantation of the proposed vegetation on site.

Transport

A comprehensive mobility plan, as per MoUD best practices guidelines
(URDPFI), shall be prepared to include motorized, non-motorized, public,
and private networks. Road should be designed with due consideration for
environment, and safety of users. The road system can be designed with
these basic criteria.

a. Hierarchy of roads with proper segregation of vehicular and
pedestrian traffic.

b. Traffic calming measures.
¢. Proper design of entry and exit points.
d. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in
good condition and should have a pollution check certificate and should
conform to applicable air and noise emission standards be operated only
during nonpeak hours.

A detailed traffic management and traffic decongestion plan shall be
drawn up to ensure that the current level of service of roads within a 5 km
radius of the project is maintained and improved upon after the
implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or
proposed to be carried out by the project or other agencies in this 5 km
radius of the site in different scenarios of space and time and the traffic
management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authw@{\@r o=
augmentation and shall also have their consent to the ig;@_@filéi@"lb"ﬁ‘b {
components of the plan which involve the parti /ﬁgy/{on ofz=#hese
e B
departments. 5 RS

4

v

Provide at the main entrances bell gates, which are: o¢ated aty
inside the boundary of the project to enable smooth Q:g:)y«{ of traffi¢;or'th

main road leading to the entrance W55
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SEIAA 126 CON 2019 Construction of Resid(:mn'al l\)mfel()pment project by
M/s. Surya Projects,

iii)y A separate Environmental Cell both at the project and company head
quarter level, with qualified personnel shall be set up under the control of

Senior EA._paﬁvev,wWh@wwi-lsl:md»imetl\-ywt@wtheu«headwaﬁwth@-.«-onganizati@nf,~iwll§heyg,,;lzM»,.m,.x-.wmmwmmm
project proponent enter into an agreement with the prospective buyers/
tenants to ensure that they maintain the cell and take care of all
environment concerns during the operation phase of the project. In
addition, sufficient fees should be levied so as to raise a corpus fund to

maintain the Environment cell.

iv)  Action plan for implementing EMP and environmental conditions along
with responsibility matrix of the company shall be prepared and shall be
duly approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and
not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry of
Environment, Forest and Climate Change/Regional Office along with the
Six Monthly Compliance Report. .

XI. Miscellaneous

i)  The project proponent shall prominently advertise it at least in two local
newspapers of the District or State, of which one shall be in the vernacular
language within seven days indicating that the project has been accorded
environment clearance and the details of MoEFCC/SEIAA website where
it is displayed.

ii)  The copies of the environmental clearance shall be submitted by the project

' proponents to the Heads of local bodies, Panchayats and Municipal Bodies
in addition to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

iliy The Project Proponent shall obtain the construction material such as stones
and aggregates etc. only from the approved quarries and other
construction material shall also be procured from the authorized
agencies/ traders.

iv)  The project proponent shall not use Kharab land if any for any purpose
and keep available to the general public duly displaying a board as public
property. No structure of any kind be put up in the Kharab land and shall
be afforested and maintained as green belt only. ‘

N
N

DG sets instead of other type of fuels.

vi) The project proponent shall upload the status of ;";:é’fgf}(nplianc@g
stipulated environment clearance conditions, indleding  resul

Y g

monitored data on their website and update the same ci%iﬂiﬁégf-yeaﬂ%%
N
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SEIAA 126 CON 2019 M/s. Surya Projects

IX. Human health issues

i)  All workers working at the construction site and involved in loading,
unloading, carriage of construction material and construction debris or
working in any area with dust pollution shall be provided with dust mask.

i)  All required sanitary and hygienic measures should be in place before
starting construction activities and to be maintained throughout the
construction phase. Sufficient number of toilets/bathrooms shall be
provided with required mobile toilets, mobile STP for construction
workforce

iii)  For indoor air quality the ventilation provisions as per National Building
Code of India.

iv)  Emergency preparedness plan based on the Hazard identification and
Risk Assessment (HIRA) and Disaster Management Plan shall be
implemented.

v)  Provision shall be made for the housing of construction labour within the
site with all necessary infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, creche
etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

vi)  Occupational health surveillance of the workers shall be done on a regular
basis.

vii) A First Aid Room shall be provided in the project both during construction
and operations of the project.

X.  Corporate Environment Responsibility

i)  The project proponent shall comply with provision contained in OM vide
F.No. 22-65/2017-IAJIT dated 1st May 2018, of the Ministry of
Environment, Forest and Climate Change as applicable, regarding

Sxporate Environment Responsibility and shall execute the action plan
with a total cost of minimum of Rs. 300 Lakhs towards cmatmg'
infrastructure for drinking water, For Sanitation and Ilealth, I'or Education
and Skill Development, For Solid Waste Management Facility and avenue
Plantation as submitted vide letter dated on 10/12/2019 around the project
site.

ii)  The company shall have a well laid down environmental polic /cy.adu
approved by the Board of Directors. The environmental :&}ﬁn B‘ﬁ \\
prescribe for standard operating procedures to have p y Cﬁecks cmu“\»* «ﬂ,\\
balances and to bring into focus any infringemen ts/de ] iQ

the environmental / forest / wildlife norms / <ondri§ s. Th ’\

shall have defined system of reporting infri mgremfen
VlOId(’IOD of the env1ronmental / forest / Wﬂdhf? nurms_ / condntlo}x
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(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)
SEIAA 126 CON 2019 Construction of Residential Development project by
M/s. Surya Projects,

vii)  The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of
the ministry of Environment, Forest and Climate Change at environment
clearance portal.

viii)  The Half Yearly Compliance Reports (HYCRs) with its contents of a
covering letter, compliance reports, and environmental monitoring data
has to be in PDF format merged into a single document. The email
should clearly mention the name of project, EC No & date, period of
submission and to be sent to the Regional Office of MOEF&CC by email
only at email ID rosz.bng-mefcc@gov.in Hard copy of HYCRs shall not
be acceptable. '

ix)  The project proponent shall submit the environmental statement for each
financial year in Form-V to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently and put on the website of the company.

x)  The project proponent shall inform the Regional Office as well as the
Ministry of Environment, Forest and Climate Change, the date of financial
closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation
by the project.

xi)  The project authorities must strictly adhere to the stipulations made by the
State Pollution Control Board and the State Government. '

xii) The project proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report and also that during their
presentation to the Expert Appraisal Committee.

xiii) ~ No further expansion or modifications in the plan shall be carried out
without prior Environmental Clearance from the competent authority.

Xiv) Cohcealing factual data or submission of false/fabricated data may result
in revocation of this environmental clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

xv)  The State Level Environment Impact Assessment Authority, Karnataka
may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

- xvi)  The SEIAA, Karnataka reserves the right to stipulate additional conditions -

if found necessary. The Company in a time bound manner shall im le nent
these conditions.

xvii)  The Regional Office of MoEF&CC shall monitor ¢
stipulated conditions. The project authorities sk
cooperation to the officer (s) of the Regional thc@ fumi%%
requisite data / information/monitoring reports. ”“‘

xviii)  The above conditions shall be enforced, inter-alia undh;@he pw%

the Water (Prevention & Control of Pollution) A@‘P \ 1974, s

.
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(PreVention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and any other orders
passed by the Hon'ble Supreme Court of India / High Courts and any
other Court of Law relating to the subject matter.

xix)  Any appeal against this EC shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

xx)  Copies of six monthly compliance on the conditions of the Environmental
Clearance shall be submitted to SEIAA, Karnataka.

XII.  Specific Conditions

i)  The proponent to conduct energy audit by an accredited agency before
operation of the project in accordance with the Bureau of Energy
Efficiency.

ii)  15% of parking space shall be reserved for electric Vehlcles with recharging
facility.

iif) The proponent shall identify suitable place (KIOSK) for collection and
storage of E-Waste generated within the premises and shall be dlsposed of

i

“régularly only W1th the KSISCB authorized E-waste recytles.

Yours faithfully,
Q_Q,»,u‘..&\
(Vijayakumar Gogi)
Member Secretary,
SEIAA, Karnataka.

Copy to: :
1. The Secretary, Mmlq’n—v m‘ | fﬁ/lrﬂrfment Forests and Climate Change, Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi - 110 003.
2. The Commissioner, Bruhat Bengaluru Mahanfxoara Palike (BBMP), N.R.
Square, Bangalore - 560 002.
The Member Secretary, Karnataka State Pollution Control Board, Bengaluru.
4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ),
Kendriya Sadan, IV Floor, E & F wings, 17% Main Road, Koramangala
11 Block, Bengaluru - 560 034. :
Guard File.

W
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AIRPORTS AUTHORITY OF INDIA

M/s Surya Projects, Rep by its Managing partner Sri. Palaka Suresh Date: 24-07-2019

N0.439, 11th main [4th cross BEMI. Layout, Valid Upto: 23-07-2027
Thubanzhalli Bangalore - 560 061

No Objection Certificate for Height Clearance

1. This NOC is issued by Airports Authority of India (AAI) in pursuance of responsibility conferred by and as per the provisions of Govt. of India
(Ministry of Civil Aviation) order GSR751 (E) dated 30th Sep. 2015 for Safe and Regular Aircraft Operations.

2. This office has no objection to the construction of the proposed structure as per the following details:

NOCID: BIAL/SOUTH/B/OTO119/411629
, Applicant Name® R Sridhar
Site Address* Sy No 42 44/1 and 44/2 Chaanasandra Village Bidarshalli Hobli Bangalore east taluld

Bangalore,Bangalore east talulk Channasandra Yillage Bangalor,Bangalorekarnataks

12 5B 57.0 N 77 46 24.6F., 12 58 58.7 N 77 46 24.8K, 12 58 8.6 N 77 46 25.5E, 12 58 59.9 N 77 46 25.5E. 12 58 58.4

Site Coordinates®
N 77 46 26.3E, 12 58 59.9 N 77 46 26.5F, 12 58 56.5 N 77 46 27.4E, 12 58 58.1 N 77 46 28.4E

Site Elevation in mtrs AMSL ag861 M
submitted by Applicant®

Permissible Top Elevation in mtrs  [916M
Above Mean Sea Level(AMSL)

*As provided by applicant
3. This NOC is subject to the terms and conditions as given below:

a. Permissible Top clevation has been issucd on the basis of Site coordinates and Site Elevation submitted by Applicant. AAI neither owns the
responsibility nor authenticates the correctness of the site coardinates & site clevation provided by the applicant. If at any stage it is established that
the actual data is different. this NOC will stand null and void and action will be taken as per law. The office in-charge of the concerned acrodrome
may initiate action under the Aircraft {Demolition of Obstruction caused by Buildings and Trees etc.) Rules, 1994”

b. The Site coordinates, as provided by..the applicant in the NOC application has been plotted on the street view map and satellite map as shown in
ANNEXURE. Applicant/Oict to ensure thiat'the plotted coordinates corresponds to his/her site.In case of any discrepancy.Designated Officer shall
be requested for cancellationiéfthe NOC. - -7 .

c. Airport operator- o, his designated representative may visit the site (with prior coordination with applicant or owner) to ensure that NOC terms &
conditions are complied with,

d. The Structure height (including any superstructure) shall be caleulated by subtracting the Site  clevation in AMSL from the Permissible Top
Elevation in AMSL i.c. Maximum Structure Height = Pennissible Top Elevation minus (-} Site Elevation.

e. The issue of the 'NOC' is further subject to the provisions of Section 9-A of the Indian Aircraft Act. 1934 and any notifications issued there under
from time to ime including the Aircraft {Demolition of Obstruction caused by Buildings and Trees etc.) Rules,1994.

HRTSEERR (W WA ) 97 Ararne S aftey §ret wei weerget Samace, el - 560300 -
FUITH ST : 080-220 19903 »

General Manager{Coordination in charge), A.T.8. Complex, Bangalore international airport, Devenhalli, Begaluru-580300
Tel Mo:080-22018903
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f. No radio/TV Antenna, lighting arresters, staircase, Mumtee, Overhead water tank and attachments of Gixtures of any kind shall project above the
Permissible Top Elevation of 916M (AMSL), as indicated in para 2.

£. Usc of oil, electric or any other fuel which does not create smoke hazard for flight operations is obligatory, within 8 KM of the Acrodrome
Reference Point.
h. The centificate is valid for a period of 8 years from the date of its issuc.Onc time revalidation without asscssment may be allowed, provided

construction work has commenced,subject 1o the condition that such request shall be made within the validity period of the NOC and the delay is duce
to circumstances which are beyond the control of the developer.

i. No light or a combination of lights which by rcason of its intensity, configuration or colour may cause confusion with the acronautical ground
lights of the Airport shall be installed at the site at any time, during or after the construction ot the building. No activity shall be allowed which may

affect the safe operations of flights

j- The applicant will not complain/claim compensation against aircraft noise, vibrations, damages ctc. caused by aircraft operations at or in the
vicinity of the airport.

k. Day markings & night lighting with secondary power supply shall be provided as per the guidelines specified in chapier 6 and appendix 6 of Civil
Aviation Requirement Series B Part | Section 4, available on DGCA India website: www.dgea.nic.in

1. The applicant is responsible to obtain all other statutory clearances from the concerned authorities including the approval of building plans. This
NOC for height cicarances is to cnsure the safe and regular aircrafi operations and shall not be used as document for any other purpose/claim
whatsoever, including ownership of land ctc.

m. This NOCID has been assessed w.r.t Bangalore,BIAL,Hosur,Jakkur Airport(s). NOC has been issued w.r.t the AAT acrodromes and other
licensed civil acrodromes as listed in Schedule-iI], Schedule-IV(Part-1), Schedule-IV(Part-2;RCS Airports Only) and Schedule-VII of GSR7SI(E).

n. Applicant needs to seck separate NOC from Defence, if the site lies within the jurisdiction of Defence Acrodromes as listed in Schedule-V of
GSR7SI(E). As per Rule 13 of GSR731(E), applicants also need to seck NOC from the concerned State Govt. for sites which lies in the jurisdiction
of unlicensed aerodromes as Tisted in Schedule-1V (Part-2:other than RCS airponts) of GSRTSHE} .

o. In casc of any discrepancy/interpretation of NOC letier, English version shall be valid.

p. In case of any dispute w.r.t site elevation and/or AGL height, top clevation in AMSL shall prevail.
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Name / Uemgnnuou / Sign with Date

Preparcd By | 1. YAMSEE FRISHUA A (A TH]
T it 21 { 09/ 200%

Verified By : Eﬂtﬂi' ;.ag/
Contact No: . 080-22019903 e %{&Dﬁ%}p{:ﬂijtyéjﬂ %:OPS )L

Chairman NOC Committec

Region Name: SOUTH

Address:  General Manager(ATM), Airports
Authority Of ludia
Alphal Kempegowds International
Airport, Bengaluru-360300

Y

Email ID:  vobl.noc@aai.acro

WETTAT (FO- TV ) 97 T S Tier Ser afetlly sanserget demaei. et - 580300
FTUTS ST © 080-220 19903

General Manager{Coordination in charge), A.T.8. Complex, Bangalore international airport, Devenbhaili, Begaluru-580300
Tel Mo:080-22018803




ANNEXURE

Distance From Nearest Alrport And Bearing

Airport Name Distance (Meters) from Bearing (Degree) from
Nearest ARP Nearest ARP

Bangalore 1229143 7359

BIAL 24988.46 162.13

Hosur 35382.52 136

Jakkur 21817.52 117.41

NOCID BIAL/SOUTHA/ 0707 192411620

Street View
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' [Simo. [Building / Block Details |Building Use  |Total No. of Tenements [Height (m) Total Built-up area
] , . floors v _. . ‘(sq’.m.‘)'
1 A (RESIDENTIAL Residential SBasement + |221 44.95 3007512
APARTMENT) 1Groynd + 14
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BRUHAT BENGALURYU MAHANA GARA PALIKE

Licence S1. No. BBMP/CC/4426/20-21
LP.No: BBMP/AddL.Di t/JDCENTRAIL/Q015/19-20

' BUILDING LICENCE
The request of the Katha Holder/GPA Holder Sri / Smt / M/s. Mr. PALAKA SURESH, Managing Partner of M/s
SURYA PROJECTS, GPA Holder for M. SHIVAPPA & OTHERS dated.18 September, 2019 to issue licence / building plan
approval for the construction of building at Property No./PID No. 1280/Sy.No.42,44/1,44/2 L CHANNASANDRA VILLAGE,
BIDARAHALLI HOBL], BANGALORE EAST TALUK, Ward No: Ward - 083 (C) JDTP - Central Zone under the
juricdiction of Bruhat Bengaluru Mahanagara Palike has been accepted by the Commissioner. JBBMP on Datg. 22 December,
2020.

The prescribed fee for Building Plan Sanction as intimated vide demand notice dated. _ is remitted by the applicant

amounting to Rs. 3480000 by Net Banking/Debit Card/Credit Card/Transaction No. BBMP/17544/CH/20-21 Dt:17 November,
2020 towards CANARA BANK, BBMP Branch A/C No. 8401132000014, Further = Labour Cess Amount of Rs. 1000 is
remitted by the applicant to the Building & other construction workers welfare board, through RTGS towards Canara Bank,
Hombegowda Nagar A/C No:13711 01079786

Approval for Building Plans is hereby accorded subject' to the conditions annexed, for the construction of building/s

detailed below in the Site Area 11,429.78 Sq.um.

Act 1976 for the New (FRESH PLAN SANCTION) of
ed plans annexed to this Licence. In case of failure to
ill be initiated as per section 321 and 462 of KMC Act

Permission is hereby accorded under section 301 of KMC
Building and is subject to the conditions and sanctioned detail
adhere / comply to sanction plans/ conditions imposed, action w
1976. This License is valid for a period of two years from this day.

Enclosures. 1) Licence Conditions
2) Building Plans

To.
M/s, Sri Mr. PALAKA SURESH, Managing Partner of
BEML LAYOUT, THUBARAHALLI, KARNATAKA

M/s SURYA PROJECTS, GPA Holder for M. SHIVAPPA & OTHERS
No.439, 11th MATN, 14th CROSS, BANGALORE 560066
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ANNEXURE:= R 0

e Bortedh HweRNG T8

Hoersin g Bosd, BRNP/CC/4426/20-21
S &R0, | BBMP/AdAL
Dir/TDCENTRAL/0015/19-20
c WomeRh 3

B3 Honents AN mO0s TREkgKE JDTP - Central BOOSTDSS FE'T 683, Ward -
083 (C) 3B e, Road, | awi Hos Ring Ill-Areas coming beyond the Outer Ring Road and within the LPA,
3 15-Whiteﬁled, 1280/Sy.No.42,44/1,44/2, CHANNASANDRA VILLAGE, BIDARAHALLI HOBLI,
BANGALORE EAST TALUK Qvoxa 337 s083c0000 / B cmooon Mr. PALAKA SURESH, Managing
Partner of M/s SURY A PROJECTS, GPA Holder for M. SHIVAPPA & OTHERS 6&3th #8318 DI0FRDD oo0d: 18
September, 2019 FoT FQATHE Be3E SF FOwATIS 2mendosn Commissioner. ‘s3008 Qsos: 22 December, 2020
SO GONCTORYHHIS. |
_ § noddod RaRos, Bey WS $omeiehod HT BHORY w3,
| BRLFTOEE Shoetd Nodd; BBMP/17544/CH/20-21 &mos: 17

November, 2020 003 3aTh W07, WINOX Bbe3 avbEd ROSS: 8461132000014 R ©BFLHOOOT ROTIOD

SREOPDHIS IS XIS BUnge GH U, RTGS ZoEH038 G 1000 Res, TR w3 FTC ATRF

FHNFIS ORS OB 0> WPF, BB IKS 03 2098 Rosd; 1371101079786 1} ROTOOWD SPBYRICT.
{ : .

DB et 11,426.78 #.80e.

SR ﬁégdc% Esleinpraly) &f@bw Rowors HJHO?
893 B 3480000 R, STST | BRETET

o e [ s [ s [ g b
o8 . joosscssen a0 (herdg)  [Dhewr (A% 19Q)
T A (RESIDENTIAL |Residentil SBasement = 1Ground +(221 44.95 30075.12
APARTMENT) | . 14

<} 6@3& :omng 3% S0RAtecsH0nR BUIDEN

D3NS,

SEFHT DHEONRE HOFRS To0d, 1976 8 VRO 301 BY YOI ©05TEE.New (FRESH PLAN SANCTION)
Samey & BHOIEOE O SHFRY WOoD SRII wITAR, BOLOD RPG SHIRAVATE YR S DH
HESOR wUTBY BB TETORN 0% SPBOUT. om0 SFRS 33 odRRyEe HORMERY, WROHAITTD
2ot 1003 FHELT HBSIAS DoOERY ok 1976 B 321 & 462 e SOME03 B BHABTIHRT.

ORIAL:- 1) DO%ATE ROANRD
- 'y v
Narie : B MANJESH )

tatioh : Joirt Dirgctor Towh Plannl JOTP

b?s‘!ign?zaat(ljgn : gFiUHIf\T BANGALORE I\RgPSANA(%ARA

ALIKE
ate : 92-Dec-2020 13: 37116

2) &g@ g

RO, '
¢ / deshd / @I Mr. PALAKA SURE HIVAPPA &
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(WITHOUT POSSESSION) i

This INDENTURE OF MORTGAGE (“this Indenture”) is made at the place and on
the date as specified in Sehédule | hereto.

BY

The Mortgagor details whercof is more particularly described in the Schedule | appanded
to this Indenture (hereinafier referred to as the “MORTGAGOR/ BORROWER"), which
expression shall, unless it be repugnant to the context or meaning thereof, be deemed to
mean and include its successors, and permitted assigns). '

IN FAVOUR OF

The person more particularly described in the Schedule | (hereinafier called the
“LENDERY", or the “MORTGAGEE” which expression shall, unless it be repugnant to
the context or meaning thereof, be deemed to mean and include its successors, transferees,
novatees and assigns).

Hereinafter the Mortgagor and the Lender or the Mortgagee shall, wherever the context
permits, be jointly and collectively referred to as the “PARTIES" and individually as a

*PART Y
WHEREAS: -

|
A. The Mortgagor is the owner and as such is seized and possessed of or othenwise well

and sufficiently entitled to the Mortgaged Properties (as defined hereinafter) as more
particularly described in Schedule II hereunder written.

B. At the request of the Borrower, the Lender has granted to the Borrower, credit
facilities to the aggregate of Rs.30,00,00,000/- (Rupees Thirty Crores only)
(hereinafter referred to as the “Existing Facility”) on the terms, conditions and
covenants contained in the loan agreement dated March 28, 2021 executed between
the Lender and the Borrower (hereinafter referred 10 as “the Existing Facility

Agreement”),

C. Pursuant to the Existing Facility Agreement, the Borrower has executed an indenture
of mortgage dated April 26, 2021 registered vide 775/2021-22 before the office of
sub-registrar Mahadevapura, Bangalore (“Existing Indenture™) creating mortgage
over one of its mortgaged properties in favour of the Lender securing the Existing
Facility,

D. At the request of the Borrower, the Lender has granted / agreed to grant additional
facilities as is more particularly set out in Schedule [ hereto (“Loan™) to the Borrower
in terms of (i) the Sanction Letter as specified in the Schedule [ hereto as amended
from time to time and duly accepted (hereinafier referred 10 as “Sanction Letter™)
and (ii) the Loan Agreement, as amended from time to time as specified in the
Schedule | hereto and the (iii) Facility Document (ws defined hereinafter and as
amended from time to time);

| For HERO FINCORP LTD.
T ‘I'[___ i S Page 1 of 37

Managing Partner Aulhaorized Signatory
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. One of the conditions on which the Lender has ngreed fo extend the Lonn 1s that the
Loan, shall be payable on the Duc Dates as specificd in the Fneility Documents
together with the interest being the Interest al the rate ns applienble from time to time
on the Lonh as per thie terms of the Facility Ddenments nnd 1l coats, Charges and
expenses ete. jnelnding. Default Interest, Additional Interest nnel any other expenses
incurred by the Lender by reason of any defiult from the date of demand il payment
and/or realization together witli compound Inferest, Nauidnted domages, premin on
prepayment or on redemption, costs, ehnrges, expenses il all other monies pnyable
under thie Loan (hereinafier collectively referred 10 ns the *Mortgnge Deht") shall be,
sectired by the creation of mortgage over the Mortgaged Properties, 5

F. To secure the repayment of the Moitgoge Debit, the Mortgagor hng agreed fo create n
security by way of legnl mortgnge on the Mortgaged Propertics in favour of the
Lender in the manner hereinaler appearing,

G. Inpursvance of the above, the Lender has enlled upon the Mortgngor o exceule lhese
o ( I B0E ;
presents, which the Mnrtqnsor lins agreed to do so in the manner hereinnfter appearing.

W THIS E WITNESSETH; -
ARTICLE 1
* 'S AND IN RETATIONS: -

Unless o_therwise defined, capitalised terms in this Indenture, shall have the meanings given
to them in the Loan Agreelent,

: " In this Indenture, unless the context otherwise requires: -

¢ (a) ' Clause heading; used are for ease of reference only and in no way define, limit,
- extend or describe the scope of this Indenture or any provisions hercof.

if 3

'; (b) References to the singular shall include references to the plural and vice-versa.

L_' (c) References to Sections, Clauses, Schedules and Exhibits will be reference to
f Sections, Clauses, Schedules and Exhibits to this Indenture.

o 3

. (d)  Any reference herein'to a statutory provision shall include such provision, as in

force from time to time as amended or re-enacted from time to time.
(¢)  The Schedules, Recitals and Annexure shall form an integral part of this Indenture.

0)) References to “persons” shall include relerences to individuals, partnerships,
trusts, bodies corporale, associntions, governments and governmental and local
authorities and agencies, as the case may be.

(g) The term “include”, “including” and grammatical variations thereof shall be
construed without limitation. |

(h) Any reference to any laws, shall include all applicable siatutes, enactments or acts
of any legislative body, laws, ordinances, rules, bye-laws, regulations,
notifications, guidelines, policies, (directions, dircctives and orders of any
government body, statutory a#ﬂhority, (ribunal, bourd or court, as may be

applicable.
i
For M/s. SURYA PROJECTS
- D.
[\,\, G ; | For HERO FINGQER T
M ’
8nag|ng Partner I AL&OTIZOC’ Signatory
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: ; “dafiny  Lonin Agreement
expression not defined in this Iidenture but defined in the
3 m hn‘:'c the menning nssigned to it in that Agreement and I not c!cﬁned' In the

Loat Agreement and other Fagility Documents, shall have the meaning conthined

in the General Clauses Act, 1897, |
i

G)  Clause headings used are for cose of reforence only and In no way define, limit,
extend or deseribe the scope of (his Indenture or any provisions hereofl.

Definitions:-
1n this Indenture:

1 (@) “Accounts” shall mean and include the one or more escrow and escrow Accounts
opened with the Escrow Agent, in accordance with the Escrow Agreement;

b “Escrow Agreement” shall mean the escrow agreement Lo be entered into between
g st/
the Borrower, the Lender; ahd the Escrow Agent pursuant to the Facility
Documents.,

(c)  “Escrow Agent” shall the person appointed as such in and pursuant to the Escrow
Agreement to operate the Escrow |Account in accordance with the Escrow
Agreement. l

! (d)  “Facility Documents” means 'this Indenture, the Loan Agreement, Escrow - ;

7 Agreement, Security Documents, agreements, instruments, undertakings, dwd;f b
writings and other dobuments executed or entered into, or to.be executed or'entered e

: into by the Borrower and./ or any other person in relation to or pertaining to d;ne

transactions contemplated by, or under this-Agreement as amended from time tQ

time and such other documents as may be assigned by the Lender(s) from time to\\

time; : e

-
~
R R

() “Loan” shall have the meaning ascribed to the termn in Recital B.

2" Yy

G. (¢)  “Indenture” shall mean this Indenture of Mortgage. e
AN
L (8) “Mortgaged Debt” shall have the meaning ascribed to terms in Recital C.
¥ :
~

" (h) “Mortgaged Property” means one or more or all of the properties identified in
Schedule IT to this Indenture.

(i)  “Project” shall mean Project “Surya Humming Bird” duly constructed on the
_ Project Land, with residential- having 221 units with saleable area of
" approximately 3,12,189 sq. ft.

()  “Project Land” shall mean all that piece and parcel of the land underneath the
Project as detailed in Part B of Schedule 1.

(k) “Rupees” and the sign of “Rs.” shall mean the lawlul currency of India.

For HERO FINCORP LTD.

For Mis. SURYA PROJECT 19,9%%
Authorized Signatory

Mgahéqgﬁfartner

Page 3 of 37
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()  “Secarity" or“Security Interest™ shall mean any niorignge, hypotheeation, charge,
pledge, assignment, lien of any kind and any finterest in the nnture of security or
indertnking including any preferentinl arrangement, including withaut limitation,
any agreement to tiw samo ¢ffeet as oy of the foregoing, amy-conditional sale or
other title retention agreement oF any escrow arrangement in relation to any nsset
or any lense in the nature thereol and nny designation of loss payees or
beneficiaries or any similar arrangement under any insurnnco pollcies.

(m)  “Seeurity Documents” shall, as required by (he contex(, menn the mortgnge deed,
the deed of guaranices, pledge ngreement(s), deed of hypotheeation nnd all such
otlier docurnents in the opinon of Lender which may be required for cronting and
perfecting the Seeurity in fivour of the Lender nnel in such Torm md monner as

may be accepted by the Lender;
ARTICLE2
Covennnt to Pay: Pursuant to the Facility Documents and in consideration of the
Lender agrecing to lend and advance the Loan under the Facility Documents, the
Borrower covenants gnd agrees with the Lender that the Borrower shall comply with
the terms and conditions of the sanctioned terms, Facility Documetits and shall

irrevocably and unconditionally discharge and repay the Mortgage Debt in
accordance with the sanctioned terms, this Indenture and the Facility Documents.

ra

o
S

Charge / Mortgage: In consideration of the grant of the Loan by the Lender to the
Borrower and in consideration of the covenants given by the Borrower to the Lender,
under the Facility Documents, as well as based on the representations made by the
Mortgagor to the Lender as stated herein above in the recitals, lo sccure the
repayment on the Due Dates or on such carlier date as demanded by the Lender on
the terms of the Facility Documents whercby the Lender would not be in position to
continue with the same and-in consideration of the covenants given by the Mortgagor
to the Lender under these presents, the- Mortgagor doth hereby assures, grants,
assigns, transfers and creates unto the Lender, first ranking: mortgage overall
undivided shares in the identified unsold units (as more particularly stated in
the Annexure-A ‘of Part A Schedule IT to this Indenture) along with undivided
share in the Project Land (as mor¢ particularly stated in the Part A Schedule I1to
this Indenture) along with the overall undivided shares in the identified unsold
units (as more particularly stated in the Annexure-B of Part B Schedule Il to
this Indenture) along with undivided share in the Project Land (as more particularly
statéd in the Part B Schedule 11 to this Indenture) and all its right, title and interest
over the Mortgaged Properties TOGETHER WITH all its rights, liberties, privileges,
easements, fixtures, advantages and appurienances whatsoever to the Mortgaged
Properties or any part thereof belonging to or in anywiseappertaining or usually held,
occupied, enjoyed theréwith or reputed to belong or be nppurtenant thereto TO
HAVE AND TO HOLD all and singular the Mortgaged Properties unto and to the
use of the Lender subject to the power and provisions herein contained and subject
also to the proviso for redemption hereinafler mentioned.

2.3 The Mortgagor shall ensure that at no time the security cover in respect of the said
Mortgaged Properties, shall fall below the ratio as mentioned in Facility Documents.
The Mortgagor shall provide to the Lender an appropriate certificate to the said
effect. The Mortgagor shall repeat such certificates at such frequencies as the Lender

may require.
For M/s. SURYA PROJECTS TD
9 For HERO RINGRHP 112

Managing Partner % e
Aufivorized signatory
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If the Lender is of the apinion that any time during the uuh‘mlcncu ol thexe P{cu.c":‘é
the Mortpaged Properties provided by the Martgagor for the Loan has wua:";c
inadequate, then upon the Lender ndvising the Morigagor (o that effecl in pursin s
of instruction given by the Lender, the Mortgagor shall provide and furnish to th

Lender to their satisfaction ndditional / collnteral seeurlty us may be acceploble u;
the Lender to cover sueh deficlency within sueh time period ns may be prescribec
by the Lender in this regard,

Auy structures, which shall from time to time durlng the continuance of thiis Security
be erected or be in or upon the sald Mortgnged Properties or any part thereol which
may be comprised in the Seeurity In favour of the Lender or fixed or attached therelo
and used or intended 1o hie used I connection with the business of the Morlgnﬁﬂf/ﬁ-
whether in substitution or replagement of or in addition Lo ony struclures, fixtures,
fittings and things now standing or being fixed or ntinched or uscd, shall be
auwtomatically included in the Securily created by these presents and withoul any acl
or action by the Mortgagors and become and be part of the snid Mortga wed Property.

Continuing Seeurity: The Security created by or pursuant to (his lndcnm’rc ina
continuing security and shall remain in full force and-efTect, notwithstanding the
insolvency or liquidation or incapacity or change in constitution or stalus of the
Mongagor/s, any intermediate pnyment or seftlement of account or other maltter or
thing whatsoever and in particular the intermedinte satisfaction by the Borrower of
the whole or any part of the Mortgage Debt in accordance with the FFacility
Documents and is in addition and without prejudice, to any other seeurity, lien,
indemnity or other right or remedy which the Lender may now or hereafler hold for
the Mortgage Debt or any part thereol. This Security may be enforced without first
having recourse to any other rights of the Lender against the Borrower or any other
person, or may be enforced for any balance due afler resarting to any one or more
means of obtaining payment or discharge of the Mortgage Debl.

Other Security: This Security is in addition to and shall neither be merged in, nor
in any way excluded or prejudiced, or be nffected by any other Security Interest,
right of recourse or olher right whatsoever (or the invalidity thereol) which the
Lender may now or at any time hereafter hold or have (or would apart from this
Security hold or have) as regards the Borrower or any other person in respect of the
Mortgage Debt. - ' ‘

Cumulative Powers: The powers which this Indenture confers on the Lender and
any receiver appointed hereunder is cumulative, without prejudice to their respective
powers under the general lavs and Security Documents and Facility Documents, and
may be exercised as often as the Lendersor the receiver thinks appropriate in
accordance with this Indenture, The Lender or the receiver may, in connection with
the excrcise of their powers, join or concur with any person in any transaction,
scheme or arrangement whatsoever; and the Mortgagor/s acknowledge/s that the
respeclive  powers of the l.cn‘Ilcr and the receiver shall in no circumnstances
whatsoever be suspended, waived or otherwise prejudiced by anything other than an
express waiver or variation in writing.

Avoidance of Payments: 11 any amount paid by the Borrower in respect of the
Mortgage Debt is avoided or set aside on the liquidation or administrution of the
Borrower or otherwise, then for the purpose of this Indenture such nmount shall not
be considered to have been paid.

The morigage-crented hereunder shall extend to and include all profils and
accretions aceruing to the Mortgage Properties.

URYA PROJEC

Managing partner -
Aulhorized Signatory

v

For HERO'MINCORP LTD.
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! RIGUT OF REDEMPTION |
e 3.1 If the Borrower shall duly pay to the Lender the Morgage Debt as deolined under
; : Reoital 3 hereln above; on the Due Dute, then and in such vaso the Lender shall at
! any time therenftor, upon the request andl at the cosis (lnul'ytllng thre staing duty and
registration chirges) of the Mortgagor rTgmnl. renssure, and. release unlo the
Mortgagor, all and singuldr the Mortgaged Properties oxprossed to be hereby granted,

. assured, assigned or charged or any other assets which mdy be comprised. In these
; presents unto the Mortgagor or the nominees ol the Mortgagor as the Mortgngor
i shall diveet. Provided ntso-and It Is hereby ngreed and declnred that if the Mortgngor
t shall fail to pay to the Letider the Mortgage Debt or any purt thereol i the manner

provided herein on the Dui Date, then and in that event, the snid Mortgnged
Properties hereby granted, assured, assigned and chargosd ar expressed so to be shnll
not be redeemed o be redeemable by the Mortgagor or any other person or persons
intevested in the equity of redemption thereol at any time therenfter,

During the tenor of the Mortgage Debt, the Mortgagor/s may request the Lender to
_release in part or full the said Mortgaged Properties,

3.3 The Mortgagor hereby agrees and confirms that in case any part or unit out ol the
Mortgaged Properties, which is encumbered or already agreed to sale, which
becomes subsequent to this present sale and absolute property of the Mortgagor for
reason of removal of such encumbrance or cancellation of the sale transaction or for
any reason whatsoever at any time such part or that unit shall be automatically
considered ns charged and Mortgaged Properties to secure the Mortgage Debt and
Mortgagor shall not transfer or alienate such part or unit of the Moftgaged Propertics,
without prior written permission or no objection certificate (“NOC")of the Lender.

3.4 The Mortgagor hereby declares and confirms that in case Lender has granted any

permission or NOC for transferring/selling or to agree for sale to the Mortgagor with

( or without any condition and at Pnynlime ifit i$ found that the Mortgagor or the

person referred into such permission or no objection certificate has not complied

with any such condition, the permission or the NOC granted by the Lender shall be

considered as void ab initio and the Mortgagor or the person referred therein, shall
not be entitled to raise any objection, clrim or compensation (rom the Lender.

3.5 The Mortgagor also confirms and .!sgrccs that in case the sale/transfer transaction of
any part or unit for which the permission or NOC has been granted and the
sale/transfer of such part or unit of the Mortgaged Properties is getting cancelled or
terminated for any reason, such part or unit shall automatically become part of the
Mortgaged Property and the Mortgagor shall not be entitled to sale/transfer of such
part or unit without obtaining again permission or NOC of the Lender who shall
issue the NOC after written confirmation from Lender. Any amount already received

! or deposited into any account opened under the terms of the Loan, shall not be
returned and the Mortgagor shall make arrangement from their own sources to
refund/return any such amount to the person from whom earlier the permission or

: NOC was granted by the Lender.

;‘ For HERO FINCORP LTD.

For M/s. SURYA PROJECTS

i
Authorlzed Signatory

Mé’f&&}ﬁ?&mor

Page 6 of 37
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COVENANTS
4.1 The Mottgagor dath hiercby covenant/s to the Lender that the Mortgagor shall ensure

that the Borrower repay the lnnngn;;u:l Debt to (he Lender within the term amd in
accordance with tlis Indentuge and the Fretlity Doctunenty,

i 4.2 The Mortgagor doth hereby covenant/s that if any defunlt takes place in payment of
y any amounts due under the Mortgaged Debt hereby reserved or any part thereof at
) the respective Due Dates, then and in every such case the unpaid amount shall be

' added to the Mortgaged Debt for the time being then due and shall henceforth carry
Default Interest at the rate as mentioned in Schedule | from the dnte of such default
till the date of nctual payment thereol, That the aforesaid provisions shall not in

- any way be deemed (o authorise the Borrower / Mortgagor to refuse (o pay any

! interest or allow any interest (o fall in arrears unless permitted to do so by the
lender or shall not in anyway interfere with  or prejudice limit or affeet the
powers of sale under Section 69 of the Transfer of Property Act, 1882 or under
these Indenture or any other powers or remedies for securing and ¢nforcing
payment of the Mortgaged Debt hereinafler contained.-

4.3 The Mortgagor agrees, undertakes and covenants to the Lender, to comply with and
perform all the terms and conditions of this Indenture, the Facility Documents and
such other Security Documents from time to time to which the Mortgagor shall be

a party. :

4.4 The Mortgagor cavenant/s with the Lender that the Mortgagor and / or alf other persons
lawfully or equitably claiming or entitled to claim any estate, right, title or interest,
into or upon the said Mortgaged Property or any of them or any part thercof
respectively, shall and will from time to time and at all times at the cost of the
Mortgagor shall execute, make and do or cause angd procure to be executed, made
and done every such assurance, act and thing for further and more perfectly
assuring all or any of the said Mortgaged Property unto and to the use of Lender
as shall be reasonably required by the Lender,

4.5 The Mortgagor will at all times during the continuance of these presents and the
Security hereby created pay all rents, rates, Cess, taxes, revenues and assessments,
present as well as future and all dues, duties and outgoings whatsocver payable in
respect of the said Mortgaged Properties, to the extent applicable and any future
assets that may be comprised in these presents immediately upon the same having !
become due and will keep the same and every part thereof in a good and substantial ’ i
state of repair and working order and also keep the same insured in and upto the '
replacement value thereof as approved by the Lender (including surveyors® and '
architects’ fees), the said Mortgaged Property, to the extent applicable, in the joint y
names of the Mortgagor and the Lender, against loss or damage by fire, theft, Bt
cyclone, tempest flood, typhoon, hurricane lighting, explosion, carth. quake and :
storm or other civil commotion or revolution, flood, marine risk, ercction risk, and
such other risks as may be specified by the Lender from time to time and in a
manner and on the basis satisfactory to the Lender and shall duly pay all premia
and other sums payable for that purpose with an insurance company or companies
approvc,c‘ by the Lender and the Mortgagor respectively shall duly pay all premia
and other sums payable for that purpose and/or for renewal of such insurance and
shall deliver to and leave with the Lender all policies or such insurance and all ‘
receipts or premia therefore and all the moneys 1o be received undpr such policies : l
F shall be-upon trust for better securing to the Lender the payment of the Mortgaged 1
or Mis. SURYA PROJECT; ~ o
(\VL o v Poge 7 of 37 : ’
For HERO FINCORP LTD. I

Managing Patne, e\@.%’
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: Debt or any part thereof hereby secured and subject thereto in trust for the

Mortgagor. In case the Montgagor neglect to keep all and  singular the sald

Mortgaged Properties, to the extent applicable or any part thereof in good and

substantial repair and working order or to pay the rents, rates, Cess, taxes, revenues,

' asscssments outgoing, dues and duties ns aforesnid or to insurc the same ns

aforesaid or to effect or keep up such insurance as afofesnid or pay the renewal

premia therefore in the manner aforesaid it shall be lawful for but not obligatory

upon the Lender to repair and keep in good and substantial repair and condition

and working order the said Morigaged Properties or any part thereof and pay any

such rents, rates, Cess, revenue and assessments, outgoing, dues and duties and

insure and keep insured all and singular the said Mortgaged Properties respectively

on the basis of their replacement cost or such other basis satisfactory to the Lender

and for such time as the Letider shall think fit and proper, to pay the rencwal

premia therefore on such repair, The payment of such rents, rates, Cess, taxes,

revenues and assessment and making and continuing of such insurarice by the

Lender as aforesaid and the payment of renewal premia thercfore shall also

constitute part of[Mortgaged Debt and be secured by these presents and further all

sums of moneys received under or by virtue of any such insurance aforesaid shall

at the option of the Lender either be forthwith applied to the extent of the moneys

received in or towards substantially rebuilding, reinstating and repairing the Said

Mortgaged Properties or any of them or any part thereof or in or towards the

payment of the Mortgaged Debt or any part thereof due under the security of these

! presents. Mortgagor shall be absolutely and unconditionally liable to reimburse the

same along with Default Interest from the date of payment of such costs, expenses
paid by the Lender till the date of payment from the Mortgagor to the Lender.

4.6 The Mortgagor shall not create any further charges, hypothecation, Encumbrances,
’ mortgages in any manner whatsoever without the prior written consent of the
£ Lender and shall not do any act which would prejudice the said Mortgagsd
. Properties in-any manner whatsoever,

4.7 The Mortgagor or any of them respectively shall permit the Lender and its
representatives and agents, either alone or with workmen, and other from time to
time and at all reasonable times to enter into and upon the said Mortgaged
Properties and any future assets that may be comprised in these presents and to

! inspect the same and if in any such inspection it appears to the Lender that the
L Mortgaged Properties or any future assets that may be comprised in these presents,
X 10 the extent applicable, require any replacements, the Lender shall give notice
’ thereof to the Mortgagors calling upon the Mortgagors, as the case may be to repair
' or replace the same and upon the Mortgagor's failure to take steps to do so within
one month of the date of the notice it shll be lawful for the Lender to repair or
replace the same or any part thereof at the expenses in all respects of the
Mortgagors and such expenses together with interest thereon shall be payable by
the Mortgagor on demand and Jntil|payment of the same shall be secured by these
presents and form part of tht Mortgaged Debt and carry interest at the rate
¢ stipulated in the Facility Docl’xmcnts.

4.8 The Mortgagor shall promptly inform the Lender of any occurrence or likely
occurrence of any évent of which it becomes aware which might adversely affect
the Mortgagor/s of affect their ability to perform their obligations under this
Indenture or the Facility Documents or likely to affect the said Mortgaged
Properties including but not limited to the following;

For HERO FINCORP LTD.
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4.8.1 of any materinl litigation, arbitration or ollier proceedings which alTect
the Mortgagor/s or the snid Mortgaged Properties or any part thereol
forthwith upon such proceedings belng Instiluted or threatencd;

4.8.2 any material damage to the said Mortgnged Propertics or any parl L
thercof fur nny renson whalsoever;
483 any industrial action taken against the Mortgngors or any labour

disputes, strikes, closc-outs, nny steps (aken by authorities for
recovery of statutory dues from the Mortgagors;

484 of any change tnking place in the ownership or control of the
Mortgagor/s whereby the efTective beneficinl ownership or control of
the Mortgagor/s will ¢change or any change In the management of the
Mortgagor/s; and '

485 the occurrence of any Event of Default or Potentinl Event of Default
under this Indenture or under the Faeility Documents and of the steps
being taken 1o remedy the same and will, from time to time, i so
requested by the Lender, confirm to the Lender in writing that save as
otherwise stated in such confirmation, no default has occurred and is
continuing.

4.9 Covenants not to deal with or dispose off the Mortgaged Properties

4.9.1  Subject to the provisions of Clause 4.9.2 below, the Mortgagor hereby
covenant/s with the Lender that so long as the Mortgage Debt or any pan
thereof remains unpaid, the Mortgagor/s shall not dealwith or dispose ofT
any interest in any of the Mortgaged Properties or any part thereof except
with the prior permission or non- objection certificate in writing of the
Lender and shall hold the same unto and to the use absolutely for the

benefit of the Lender and subject to the powers and provisions herein .
p declared and contained and concerning the same. For the purposes of this
. Clause 4.9 “dispose ‘Eff any interest” shall include (i) creation of any
. encumbrance in respect of any Mortgaged Properties ranking, in priority
IL( or equally and having paripassu status with the security created herein; or
} (ii) selling through transferring, agreeing to transfer or attempt to giving
1{‘ on leasehold basis or tenancy, licence or any occupancy any of the
\ units/flats/premises comprising the Mortgaged Property, through any
i document including but not limited to agreement, agreement to sale, sale
i agreement, allotment letter, memorandum of understanding, sale deed,
> conveyance deed, lease deed, licence agreement or any document

whatsoever. '

49.2 The Mortgagor/srmay give on sale/leaschold/licence basis any or all of the
flats/units/premises comprised in the Mortgaged Properties, only with the
prior written consent of the Lender (including consent in relation to the
terms of the lease/license such as rentals, security, terms of payment etc.)
wherein the Lender shall be entitled to demand any income, receivables or .
compensation to be deposited in any specific bank account or relevant y
Account to be used towards the repayment on the Loan in any manner and
proportion, It is [urther clarified that notwithstanding the provisions of this
clause 4.9.2 the Mortgagors shall at all times ensure that the security cover
is maintained during the entire tenure of the Loan as per Facility
IDocuments.

| T HEW LTD.
For M/s. SURYA PROJECT 3 \? ;
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493 The Morigagor/s further covenant/s and agree/s that i respect of alf the:

units agreed to be built and sold in the Mortgaged Properties, for which
the Mortgagor/s might have entered Into'any dogunentation with the:umit
purehnsers, (lie Mortgagor/a shall ensure to inform all such buyers:about

crention of morigage by the Mortgagor/s and shall make an [revoeable:

arrangement to or eause (0 deposit Al the amourits payable it futyre by
such unit purchasers into the bank accounts as may be directed By thie
Lender from time to time and the Mortgagor/s furtler agree and edrfirm
that in case of default i repayment uf the Morigage Debt in full or i pant

and enforcement of the security ereated herein, the Lender or its nominees

shall assume nnd be entitled 1o do all activities and have all tights and
obligations of the Mortgogor/s under such document executed by the
Mortgagor/s-with such unit purchasers and the Mortgagor/s confirm/s and
declare/s that the Mortgagor/s have incorpornted such covenants in the
existing documents or shall ensure exccution of such covenants with the
unit purclms},urs to be executed after the date of this presents.

ARTICLE S
E : W / GAC :

5.1 The Borrower has made the represenmti‘ons-nnd warranties set forth in the. Facility
Documents, which are incorporated herein by reference and made a part of this
Indenture as if such representations and warranties were set forth in full heréin.
Further, the Mortgagor hereby represent and warrant as under:

a)  The Mortgagor acknowledges and accepts that the Lender has agreed to enter
into this Indenture on the basis of and in full reliance on the representations
and warranties by the Borrower in the Facility Documents and the
Mortgagor/s under this Indenture.

b)  The Mortgagor hereby represent and warrant to the Lender that the said
Mortgaged Property is free and clear from any Encumbrance and well and
sufficiently saved, kept harmless and indemnified of and from and against
all former and other estate, titles, charges and encumbrances whatsoever
made, executed, occasioned or suffered by the Mortgagor or.any other
person or persons lawfully elaiming or to claim by, from, under, or in trust
forthe Mortgagor.

¢) The Mortgagor hereby represent/s and warrants to the Lender that the
Mortgagor and oll persons having or lawfully claiming any estate or interest
in the said Mortgaged Property or any of them or any part thereof shall and
will from time to time and at all times herenfier upon the request of the
' Lender and at the costs, during the continuance of this Security, of the
Mortgagor/s and afterwards, of the person requiring the same, do and
exccute or cause to be-done and exccuted all such acts, deeds, matters'and
things whatsoever fof further and more perfectly assuring the said
Mortgaged Property or any part thereof unto and to the use of the Lender in
such manner aforesaid as shall or may be reasonably required.

d)  That the Mortgagor shiall from time to time and at all times during the
continuance of tliis Security and whether the Lender shall lave taken
possession of the said Mortgaged Property (us defined In Schedule 1!
hereunder)under the power herein before reserved 1o it or not, keep tho said
Mortgaged Properly hereby granted and assigned or expressed so to be in

For M/s. ‘SURYA PROJECTS For HERO FINCORP ™i13! of37
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k)  There are no nmounts payable by the Morigagor(as-an nssesse) undot.1he
Income Tax Act, 1961 or outstanding clalms / demands rivade against It/
them nor any income tax proceedings pending against [t , under the liicome
Tax Act. 1961 nnd accordingly, it do not require the permission / certificate
fromthe Assessing Officer under Section 281 of the Income Tox Act, 1961
for the ereation of mortgnge over ity Mortgnged Properties in favour of the
Lender s n security for the Mortgnge Debi

ARTICLEG
EVENTS OF DEFAULT

6. On the happening of one or more of the events apecificd ns “fivents of Default”
under the Loan Agreement or the Facility Documents as mentioned in this
Indenture if not cured at the end of the cure period, I any, specified thergof,
(hereinafter called “the Event(s) of Defanlt™ or “Trigger Events"”), the Lender,
without any obligation to issue notice to this efTect be entitled at its sole discretion
to exercise any or all of the right(s) and remedics ns provided In the Fac!lity
Documents: - :

(a) If any representations, covenants, undertaking conditions or stalements or
particulars made in the Indenture is found to be incorrect or the Borrower
commits or threatens to commit any breach or default in perfot.nance or
observance of these presents or fails to keep or perform any of *he terms
or provisions of any other agreement between the Lender and Barrower in
respect of the f.aid Loan;

)

(b) If default shall be made by the Borrower in repayment of the Mortgage
Debt on the Due Date or on demand as per the terms of the Facility
Documents;
f : |
; (c) [f default has been committed by the Borrower in pdyment of the principal
or interest of in the payment of any other amount under these presents as
and when the same is due;
! !

\ (d) Any information given by the Borrower/ Mortgagor/s in their reports and
other information furnished by the Borrower / Mortgagor/s and the
representations and warranties given/ deemed 16 have been given by the
Borrower / Mortgagor/s to the Lender is misleading or incorrect in any

respect;

(e) I the Borrower / Mortgagor/s cease/s or threaten/s to cease to carry on'its
business or gives notice of its intention to do so;

H If any petition. in bankruptcy of by, or against the Mortgagor/s s filed.or
any petition for winding up of the Mortgagor/s isfiled.

(g)  [Ifinthe opinion of the Lender, the Security created hereby is in jespardy.

(h) [f it is certified by o firm of accountants appointed by the Lender (which
the Lender is entitled and hereby authorised to so appoint at any time) that
the liabilities of the Borrower exceed the Borrower’s assets or that the

! Borrower is carrying on business at o loss;

For Hil;;:lVNCORP LTD.
For M/s. SURYA PROJECTS \? £
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(i I the Morigagors, withou! prior wiilien consent ul' The Londer, atiempts or
purports lo grente by chorge. morlgage, pledge, hypotheention, Hen or
other encumbrance vver the said Morigaped Properties ornny purt (hereal,

except for seeuring any other obligations of the Morlgagors 10 the Lender:

) I any circumsianee or event oeeurs which is prejudicinl 1o o impniry or
imperils or jcupm'discs or i likely to piejudice, fpnir, impertl or
jeopardise any other seeurity glven by the Borrower / Murtgngor/s or mny

part thereoly g

(&) 1f any cireumstance or event veeurs which in the apinion of the 1ender,
would or is likely o prejudicindly or adversely nfTeet in any manner (he
ability/ eapneity © [ (he orrower / Mortgugor/s to perform or comply with

its obligations to thereunder and/or 1o repny the said Lonn or iy par!
thereofy

) 11 the said Loan is utilised for any purpose other than for the purpose for
which it is sanctioned by the Lender;

(m) If any change in the constitution or management OF mojority ol
Partnerswilhout previous written notice to the Lender or the management

censes to enjoy the confidence of the Lender the reply of which will not
be withheld unrcasarinbly;

(n) If the Borrower / Mortgagor defaults in the performance of any ol the
covenants, conditions under the Facility Documentsor any other

agreement between the Borrower / Mortgagor and the Lender in reltion
to the Loan;

(0) 1f the Borrower / Mortgagor is unable genernlly to pay its debts 0s they full
due, commences negotiations with any one or more ol its creditors with a
view to general readjustment or rescheduling, in the light of [inancinl
difficulties or in contemplation of any defaull, Event of Defnult or
Potential Event of Default under-any agreement relating (o the same
(howsoever described), of any indebtedness, or makes o general
assignment for the benelit of or composition with its creditors or admits
or is ordered to pay any linbility and such liability is not paid when due
(Provided that for the avoidance of doubt any reference in this sub-clause
{o any indebtedness shall not include any indebiedness which is being
disputed and in respect of which no court order has been made ngainst the
Borrower / Mortgagor/s to pay such indebteduess);

(p)  If the Borrow +/ Mortgagor/s is/are unnble to pay its debis within the
meaning of the Actorifa liquidator, o receiver is appointed in respect ol
the Morgaged Properties or the Borrower [ Mortgagor/s goes into
liquidation for {he purpose of amalgamation or reconstruction, exeept with
prior written approval of the Lcnﬁlcr or il the Borrower / Mortgagor/s is
carrying on business atn loss and it nppears (o the Lender that continuntion

of its business V. ill endanger the ‘.ccurily hereby created;

(@) 1l any default is made by the Borrower under any other ngreement between
the Borrower and any other bank or financial institwtion or any ather
agreement of indebtedness of the Barrawer or the performunee ol wny
covenant, term oF undertaking thereunder, or uny indobledness of the
Borrower is not puid when due or uny creditor of the Borrower beeomes

gd M/S SURYA PROJECTS Page 13 ol 37
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entitled to declare any such indebtediiess due and payable prior to the date
on which- it would otherwvise liave beecome due Or Any guarintee. or
indenynity given by the Borrower is not honoured when due and éalléd

upon to do.so;

If the: Propertics given ns.security depreciates in value to such an extent
that in the opinion of the Lender further sceurity (o the satisfaction of the
Lender should be glven tind sugh security is not furnished within sticli time
period as may be preseribec by the Lendor;

1f the Borrower fuils to furnish Information/documents as required by the
Lender in: terms of this Agreement from time to-time pertaining to the
Project i the forin preseribed/ approved by the Lenter;

If the Borrower / Mortgagor/s tnke/s uny action or any legal procecdings
are inftinted or otlier steps tnken for (1) the Borrower / Mortgagor/s to be
adjudicated or found insolvent or bunkrupt, (i) the winding-up or
dissolution of the Borrawer / Mortgagor/s or (iii) the appointment of a
liquidator, administrator, uiustcc or recelver or similar officer for the
Borrower / Mortgagor/s or the whole or any part of its undertaking, assets
and properties;

If there oceurs any event which in the opinion of the Lender is prejudicial
to the interest of the Lender or in the sole opinion of the Lender is likely
to materially affect the financial condition of the Borrower / Mortgdgor/s
or its ability to perform all or any of its obligations under this Agreément
and to.comply with any of the terms or conditions of this Agreement;

If an insolvency notice ora winding-up notice is served on the Borrower /
Mortgagor/s or a receiver is appointed or an attachment is levied on any
of the Borrower’s / Mortgagor/s’ properties or assets;

In the event the Borrower / Mortgagor/s fail/s to bring to the notice of
prospective purchasers of the units in the Project that the purchase price or
any part thereq‘f is to be paid/deposited in the relevant Account;

If there are any material changes in the proposal for which the Loan is
sanctioned;

If all or substantially all of the undertaking, assets or properties of the
Borrower / Mortgagor/s or its interests therein are seized, nationalized or
compulsorily acquired by the authority of Government;
|

If any consent, authorisation, approval or license of or registration with or
declaration to governmental or public bodies or authorities required by
the Borrower in connection with the cxccution, delivery, validity,
enforceability or admigsibility in evidence of this [ndenture or the
performance by the Borrower / Mortgagor/s of its obligations hereunder is
modified in a manner unacceplable to the Lender or is not granted or
revoked or terminated or expires and is not renewed or otherwise ceases
1o be in full force and effect;

If Borrower/ Morgagor/sis/are found not complying with the RERA
norms or violating the RERA norms thereto for the Project.

For HERO FINCORP L TR/ oc37
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(bh)  1Fany material (et concemning Borrower's profitor ability to repny or nny
other relevant napect of Itg lonn appliention Is withheld suppressed or
cancelod or not mnde ;mnwn 10 (he lendor,

(ee) I ense the Dorrower induets nny person ns pariner whose nanme nppenrs
i the Nst of WIIE Defauliers Issued by RIBUNIB/ECGC/CIHBIL

databaso,

() Tnense the Borrower fils (o remove any partoer whose nnme subsequently
appears i the Hst of willful delaaliers issued by RBUNIIVECGC/CIBI

Datnbase,

' 1
6.2 1 any of the aforesnid events shall have oceurred, the Mortgagor/s shall forthwith
give the Lender notiee thereol in writing specilying such Event of Neluult, or sugh
event. In the event iF the breneh/ovent hns been nssigned o cure period and is not
reetified by the Borrower / Mortgagor/s within the cure period, then the event shall
ipso facto be deemed 1o be an Bvent of Default without requiring the Lender (o
serve nonotice to enll an event wn Event of Dofunlf.

6.3 The Mortgagor/s shall also promptly inform the Lender il and when any slatulory
notice of winding-up under the provisions of the Companies Acl, 1956/2013 or
any other law or of nny suit or legad process intended to be filed / initiated against
the Mortgagor/s, is received bythe Mortgagor/s. On the question whether any of
the above events/circumstunces has occurred/ happened, the decision ol the Lender
shall be final, conclusive and binding on”the Mortgagor/s provided that the
explanation given by the Mortgagor/s is not satisfactory (o the Lender.

ARTICLE 7
CONSEQUENCES UPON HAPPENING OFF ANY EVENT OF DEFAULT

On happening of any of the Gvents of Default as stated hereinabove and in any of the said
cases notwithstanding anything herein  contained 1o the contrary, the following
consequences shall fallow:
i
7.1 The whole of the Mortgaged Debt, shall at once at the option of the Lender shall
become immediately payable and in such case all such rights and remedies shall
be available to the Lender as would be available to it under the terms of these
presents or by law upon defaull being made in these presents;
|

]

7.2 The Lender may enter upon the said Property and shall quictly possess and enjoy
the same, shall reccive the rents, interests and profits thereof and without any
Jawlul interruption or disturbance whatscever by the Mortgagor hercin or any other
person or persons and that (ree from encumbrances and shall (until the Mortgagor
shall have tendered or deposited under section 83 of the Transfer of Property Act,
1882, the amounts for the time being due under theses presents, as hereinabove
provided) be at liberty (but under no obligation) to pay the outgoing acerving due
in respect of the said Property or any purt thereofl during the possession as agent of
the Mortgagor respectivoly nnd shall appropriate the surplus ol the rent, inlerest
and profit over the outgoing as part payment of monies due under these presents
on the Mortgaged Debt and the covenants hereinbefore contained in that behall
and if there be any surplus, shall appropriate the same in reduction or discharge of
the Mortgaged Debt hereunder, The Lender will also be entitled to do the lollowing:

F :
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(n) to enter into the Mortgaged Property or he ploee where the records relating
10 the Mortgaged Properties are kept during business hours, with prior notice,
and inspeet and valuo thent: |

(b) Subjeet to the provisions of the RERA, to step into the Project of take over
the Project and all the rights of the Morigagors with respect 10 (he Project
under the Project Documents:

(¢) 1o sign all papers, documents; agreements, indentures and writings for giving
the right to Lender for matntaining and operating the Mortgaged Propertics
{hat the Mortgagor/s would be bound to do under or in pursuance of these
presents for and behall' of the Mortgagor/s and to attend before the Sub-
Registrar of Assurances and admit exceution thereoly

-(d) To appoint one or More MARAREES 01t behalf of the Lender to run the day (0

day business in respeet (o the Mortgaged Property.

(¢) The Mortgagor/s further agree/s to give and/ or provide nll assistance (0 the
Lender nind its officers and authorised representatives for the pu.pose of
exercising any of the powers set out hereinabove, including all required
corporate actions, endorsing of documents, signing of papers and doing all
such things as may be necessary 0 enable the Lender and its officers to

exercise all the powers hereby conferred.

That it shall be lawful for the Lender at any time or times hereafter and without
any further consent on the part of the Mortgagor/s, to sell, lease, let, transfer and
mortgage the constructed area on the said Property hereby granted, assigned,
transferred and assured or expressed so to be or any part or parts thereof either
together or in parcels; either by public auction or private contracts and cither with
or without special conditions or stipulations relative to title or evidencs of title or
otherwise with power to postp‘one-‘such sale, [ease, let, transfer and mortgage from
time to time and to buy the said Property or any of them or any part thereof at-any
sale by public auction or to rescind or vary such confract for the sale thereof and
to resell the same from time to time without being answerable for any loss of
diminution in price occasioned thereby and for the purposes aforesaid of any of
them to make agreements | transfers / conveyances, execute assurances, give
effectual receipts, or discharges for the purchase money, and do all other acts and
things for completing the sale which the person or persons exercising the power of
saleshall think proper provided always and it is hereby further agreed and
declaredand the aforesaid power shall be deemed to be a power to sell and concur
in selling the Mortgaged Property without the intervention of the Court in
accordance with the provisions of Section 69 of the Transfer of Property Act, 1882
and that the power of sale hereinbefore contained shall not be exercised by the
Lender unless anduntil any of the Events of Default as provided hereinabove, has

occurred; or

That the Lender shall have power (0 appoint a receiverof the said Mongaged
Properties or any part thercof under the provisions of the Transfer of Property Act,
1882 and that the Lender shall in the event of any necessity for appointment of
such a receiver be at liberty to appoint any of its officers duly-umhorised in thl's
behalf, as such receiver (“Recelve ) by o writing signed by the Lender oron their
sions of Section 69-A sub-sections (3) (4) (3) (6) (7 and

behalf and that the provisi ( .
(8) of the Teansfer of Property Act, 1882 shall apply to such Receiver subject 10

4

&%

the following modifications thereof that is to say:
For M/s. SURYA PROJECTS For HERO FINCORP LTD-:
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(i) It is herehy ngreed tnt it shall be lawful for the Lender 1o appoint a
Receiver for the wnld Mortgaged Property as it may think fit.

(i) The Receiver shall be gleomed (o be agent of the Mortgagors and the
Mortgngor/s shall he solely responsible for the Receiver's acts or defaults
and the Londer shall not under any circumsinnees be answerable for any
loss or misapplication of the snid rents nnd profits or any part thereof by
renson of any default, neglect or brench of trust of or by the snid Reeeiver
for the time being or'for any other loss or damage occasioned by the acts
of defaults of the snid Receiver but that  such  loss, misapplication
and damage and cvery Reeeiver's salary shall be wholly horne and
paid by the Mortgngor/s,

(i) Thot the aforesnid power of appointing Reeeiver conferred on the Lender
shall not be exereised by the Lender unless and until notice in writing
requiring payment of the Mortgaged Debt has been served on the Borrower
and default has been made in payment of the Mortgaged Debt or any part
thereof for more than three months after such service, or onc month's
interest or more owing on the sceurity of these presents shall be in arrcars
for three calendar months after becoming duc.

(iv)  The Receiver shall be entitled to pay out of any money received by him all
costs, charges and expenses incurred by him as Receiver and shall also be
entitled o retain out of any such money as commission at the rate of not
more than 1% on the gross amounts lof all moneys received by him;

(v) The Receiver shall without the necessity of a direction in writing by the
Lender insure and keep insured the said Property against loss or damages;

!
(vi)  Subjeet to the provisions of Scction 69A of the Transfer of Property Act,
1882, the Lender may frow time to time fix the remuneration of such
Receiver and may direct payment thercof out of the Mortgaged Property;

(vii)  Every Receiver appointed under the provisions hereof shall be deemed to
be the agent of the Mortgagor/s and the Mortgagor/s shall be solcly
responsible for such Receiver's acts and defaults and for his remuneration,

(viii)  All the powers, provisions and trusts contained in Section 69 A of the
Transfer of Property Act, 1882, shall apply to the Receiver appointed
under this Clausc;

(ix)  The Receiver without any direction in writing by the Lender shall be
entitled to exceute necessary and proper repairs to the said Mortgaged
Properly.

(x) The Receiver after making the payments referred 10 in Sec. 69-A sub-
section (8) (i, ii, iii and iv) of the Transfer of Property Act, 1882 shallfrom
time to time pay the halance of the money reccived by him in or towards
discharge of the Mon'gugcd Debl, due and payable by the Borrower to the
Lender, without any direetion 1o that effect in writing by the Lender until
the whole of the Mortgaged Debt, due under these present is paid ofT.

For HERO FINCORP LTD.

For /s, SURYA PROJECTS W
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autltted o xu and obtnly wuoh decree on nny of sl mortynges withour
Dol boned 1o w0 ot alLanel Bortgagos I rospoct ol which the mortgage
oy shnll hityo booomo o,

7000 Contimed Possosnion!

1 shall bo Tmwlil for i MOFERgORA (o remmln ponsosslon of nd the
Marigagor/s may wso (e Mokpngod Properly In- iecordanco witls tlie
Faolllty Doowionts (heliiding any - disponal oxpromsly permiited dind
sulyoet to th tetmn of tho Kaollity Doeuments) untl)-the Lender shall be
ontitled 1o ke possossion thoreof undor thix Indontare nnd shall take
possesston (ool neeordingly.

LY Seetlon 65A:

The Mortgagor/s shall whilo. b Imvful possession of the Mortgnged
: Property liave no power to moke lenses (hereof, #ave and except in

putsianee of the terms of the Paeility Documents and the pravigions of

Scetion 63A ol the Transtor of Property Act, 1882, shall not npply.

T Proveeds of the Mortgaged Proper(y;

Al the muounts from time o (ime received by the Mortgagor/s/ whether
by way of sale or lease or otlierwise from or in respect of the Mortgaged
Property shall bo depasited in (he rolovant Aceount,

T 12 Substitute their assignee or designoe for (he Mortgagee under any or all of the
Projeet Documents and the Bowrower's residual interest in the said Facility

Docunents:
7.13  Operate any nceount and approprinte all monies lying therein; and/or

714 Take all such otlier action expressly or impliedly permitted under this Indenture
and/or in law.

713 The above rights shall be without prejudice to the rights of the Lender under the
Facility Documents.
ARTICLE S

MISCELLANEQUS PROVISIONS

It is hereby further agreed and declared by the Mortgagors that

§.1 the obligations of the Mortgagor/s shall also be governed by the provisions contained
in the Facility Documents and that the same shall be binding upon and enure to the
benefit of each party thereto and its successors and assigns;

$.2 The power of the Mortgaggr/s while lawfully in possession of the respective said
Property or any part thereof has no power to make lenses thercof save and except
with the consent in writing of the Lender first obtained on such terms and
conditions as the Lender in its absolute discretion may think fit and the provisions
of Section 65A of the Transfer of Property Act, 1882, shall not apply to these

presents, i

For HERO FINCORP LTD.
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#.3 In the wvent of the Lender holding any other mortgage or nmor g excenled by the
Martgagois in tespect af any other property or properties ol fhe Murtgngton, the
Lender linll e entitled 1o sue for renlisation of the Morgage Deby secnred by
these presenty without bemg boond 1o sue an the other imorgnge o tartyages o
other property or properties of the Mortgagor/s nlthough the moncy seenyed by the
said other mortgage o mortgages had then beeome due

R4 The sadd Praperty or any portion thereafl heing ntany time taken up by Government of
Indin or any State Government of Karnataka or by (he Municipal Corpuration o
by the Income-tnx department or by sny other public bady tor o public purpose,
the Lender shail be entitled to reeefve (he compensation which the Mantgagor/s
may be entitled or declared to be entitled and to apply the snme or a sufficient
portion thereof towards repayment of the Mortgage Debt under these presents and
all proceedings for ascertainment and apportionment of the compensation payable
for the said Mortgaged Property, shall be condugeted by the Mortgngor/s through
the Attomeys of the Lender but if the Mortgagor/s dofes not do so, then the Lender
shall be entitled 10 engage nnother set of attorneys and the Mortgagor/s shall repay
on demand to the Lender all costs, charges antd expenses that may be incurred by
the Lender with interest thereon at the stipulated rate, from the time of the same
having been so incurred and that until such repayment the same shall be a charge
upon the Said Mongaged Property hereby granted, assigned, transferred and
assured or expressed so (0 be;

8.5 The Morgagor/s shall pay all costs, charges and expenses between Attorney and the
Lender in anyway incurred or made by Lender of and ingidental to these presents
or of and incidental to or in connection with this Security as well as for the assertion
or defence of the rights of Lender as for the protection and security of the
Mongaged Property hereby granted, transferred, assigned and assured or
expressed or intended so to be and for the demand, realization and recovery of the
Mortgaged Debt secured by these presents or any part thereof or for the exercise
of any of the powers contained in these presents and the same shall be paid on
demand by the Mortgagor/s to the Lender and that until such re-payment the same
shall be a charge upon the Mortgaged Property hereby granted, assigned,
transferred and assured or expressed 50 to be;

i 8.6 For all or any of the aforesaid purposes, mentioned above, under these presents,

' the Mortgagor/s hereby irrevocably appoint/s the Lender as well as the Receiver
to be appointed under these presents to be its attorneys or attorney and in the name
and on behalf of the- Mortgagor/s to execute and do all acts, deeds and things which
the Mortgagor/s ought to execyte and do under the covenants and provisions herein
contained and generally 1o use)the name of'the Mortgagor/s in the exercise of all
or any of the power(s) by thcscl presents conferred on the Lender or any Receiver
or Receiver appointed by it;

8.7 The Lender shall maintain, in accordance with their usual practice, accounts
evidencing the amounts from time to time lent by and owing to them under the
Facility Documents.

For HERO FINCORP LTD.

For Wis. SURYA PROJECTS %CLS}})/

(N A Authorized Signatory
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Q.1 The stamp duty on this Indenture shall be borne and paid by the Martgagoe’s and the
stamap duty on all the other documents and writings relating to the creation of
further security shall e bome and paid by the Mocigngor/s. The registration
charges and all other costs relating © this Indenture and all other documents md
writings relating to the said l‘rq.meml and the securities created or to be created
herein shall be paid by the Muortgagor's;

9.2 The Mortgagor's shall pay on dematld to the Lender the costs of the registration of this
Indenture with the Registrar of Companies, CERSAl and RERA:
T

9.3 The Mortgagor's shall, upon notive from the Lender pay of reimburse to the Lender all
agread fees tor services performed by the Lender, all out of pocket, and travelling
expenses and vther vusts, charges hnd expenses in any way incurred by the Lender
or their respective ofticers, emplovees or agents in connextion with the negotiation.
preparation, execution, medification or amendment of or the preservation,
protestion or release of the rights of the Lender under this [ndenture and‘or any
dovuments or instruments contemplated or in eonnection with or relating to this
Indenture including, without limitation, costs' of investigation of title, travelling
expenses and legal fees for drafting. stamping and registration of the documents
and any other expenses pursuant to this Indenture, and further covenants and agrees
o indemnify the Lender against all actions, proceedings, costs, charges, expenses,
claims and demands whatsoever which may be brought or made against or incurred
by any or both of them in respect of any matter or thing done or omitted to be done

. without their wiltul default or gross negligence in respect of oc in relation to the
Mortguged Property.

0.4 All costs, expenses, charges and fees paid oc incurned by the Lender in the exervise of
any of the rights, remedies or powers granted hereunder including without
limitation, for payment of any costs, expenses, chantes or fees shall be tor the
account of the Borrower / Mortgagor's and the Borrower / Mottgagor’s undertake’s
promptly on demand to pay the same or, as the case may be to reimburse the Lender
or its authorised agents, representatives, successors and assignees for any such
monies paid by the Lender with interest thereon at the maximum lendin ; rate from
the date the Bormower receives notive thereot from the Lender and’or its agents,
representatives, successors and assigns until reimbursed by the Borrower!
Mortgagor/s, and all such sums ur‘d costs shall be added to the Mortgage Debe and
be secured under this Indenture, _\

ARTICLE 10
WAIVER

No delay in exercising or amission to exervise any right, power o femed)
sceruing/available 1o Lender upon any defiult or otherwise hereunder or under any other
documents shall impaie or prejudice any such right, power or remedy or shall be construed
10 be o waiver thereolor any acquiescence therein and any single or partial ¢xencise of any
right, power or remedy hereunder shall not preelude the further exercise thereotand every
right and remedy available to the Lender shall continue in full force and effect until such
right, power or remedy is specitically waived by an instrument in writing executed by the
Lender. None of the terms of this Indenture shall be deemed to have been waived-oraltered,
unless such waiver or alieration is in writing and is signed by the Parties,

21 0f37
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INDEMNITY

The Martgagor/s shall indemnify and hold the Lender hmrmlean from and sgalnnt nny i
all loss, damage or other consequences which may nrise or result from giving the sald Lonn
1o the Norrower or performing any serviee 1o the Mortgagar/s (hereunder and shull
reimburse the Lender upon demand for any payment, loss and damage which the Lender
may make, suffer or sustnin by renson or on wecount there¢ol and shall apor sequest appens
ana defend at the Mortgagor/s' own cost uxpunnu; any netion which mny be brought
against the Lender in comection therewiih,

\ l"

é\i\il Sl l!i! ! l';ls !‘

The Mortgagor/s shall not assign or tranaler wny oF their rights nad/or obligations under
this Indenture except with the Lender's prior written permission,

However the Lender shall be entitled 1o, wlllmui issuing any notice or abluining nny
consent from the Mortgagor/s, sell, assign, securitles or transfer the Morlgngor/s® right and
obligations under this Indenture with or withaut nny other security in favour of the Lender
(including all guarantee/s, il uny) 1o any person (“Intending Assignee”) of the Lender's
choice in whole or in part and in such manner and on such ferms and conditions as (he
Lender shall decide. Any such sule, assignment or transfer shall conclusively bind the
Mortgagor/s and all other related persons. The Lender shall be further entitled to ncl us
security agent / agent of such Intending Assignee, without issuing any notice or obtaining
any consent from the Morigagor/s, and may ut its diseretion hold (he said Morlgaged

. Property, whole or in part, for and an behalf of such Intending Assignee or on behalf of

_itself and any such act of the Lender acting as an ngent or seeurily agent of the intending
Assignee shall conclusively bind the Morigagor/s / Borrower and shall not be ehallenged
or disputed by the Mortgagor/s / Borrower and the Mortgagor/s / Borrower shall not be
discharged of their obligations under this Indenture,

ARTICLE 13
IFICATIONS

The Lender reserves the right 1o alter, amend or revise any of these terms and conditions
and may notify the Mortgagor of any changes Lo terms and conditions in any manner it
- considers appropriate.

ARTICLE 14

INVALIDITY

If at any time any one or more.of the provisions (or purt thereof) of this Indenture become
invalid; illegal or uncnforceablo in any respect, under any luw, the validity, legality and
enforceability of the remaining provigions (or parts thereof) shall notin any way be affeeted
or impaired thereby.

For HERO FINCORP LTD.

For M/;\. SURYA PROJECTS Q&&Qf/‘
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TICLE

D SURE

The Mortgagot/s hercby agree, nceep! and ©
Lender of all or any information and data fo

ongent for the diselosure and sharing by the
lnting to te Mortgagor/s, the onn, afd this
Indenture, including but not lintifed to information relnting o defiulty i nny, committed by
the Mortgagor/s, in the discharge of thelr obligntions, ns the |entler mny deem npprqp_ripto
ahd necessary to disclose and furnish, to the RBI ancl/or 1o CIBIL and/or Natlonal Housing
pank ("NMI™) or to any other agenoy authorized 1 this behall by RBINHB, to Its
employees, ils group companies, (o its prof'csslmtnl ndvisers, consultants, to its sorvice
providers, third party or ofhenwise, instructed by itin velation to this Indenture and/or 08
required under law or any applieable regulation, ot the order of o court ol law, or ot the
request or order of any statutory, regulatory or supervisory authority with whom it
customarily complies. The aforesald elavae ghall be deemed to be specific congent to share
the information with CIBIL or any other persons listed hiereinabove as may be n scessary
and the Lender shall not be required to seek any ndditional consent (rom the Mortgagor

hereta.

m The Mortgagor/s declare that (he information. and data furnished and to be
furnished to the Lender :;re and shall be true and correct.

[

(n The Mortgagor/s:

a) Accept/s that RBI or CIBIL or NHB or and any other agency SO authorized,
any statutory, regulatory or supervisory authority, may use, process,
disseminate the said information and data disclosed by the Lende: in such
manner as deemed fit by them in any particular circumstances; and

b) shall not hold the Lender at all responsible or liable in this regard.

The Mortgagor/s hereby gives specific consent to the Lender for disclosing / submitling
the *financial information’ as defined in Section 3 (13 ) of the Insolvency and Bankruptey
Code, 2016 ( ‘Code’ for brief ) read with the relevant Regulations/ Rules framed under the
Code, as amended and in force from time o time and as specified there under from time to
lime, in respect of the Loan availed from the Lender, from time to time, to any ‘Information
Utility’ ( *1U? for brief) as defined in Section 3 (21 ) of the Code, in ‘accordance with the
relevant Regulations framed under the Code, and directions issued by Reserve Bank of
India to the non banking financial companies from time to time and hereby speeifically
agree to promptly authenticate the *financial information submitted by the Lender, as and

when requested by the concerned ‘U,

ARTICLE 16

NQTICES

16,1  Every notice, request, demand or other communleation to be given by one pairty o
the other under this Indenture shall: | '

(n) bein writing delivered persanally or by roglstered post or speed post or courier
or electronic mall or fax message;

For M/s. SURYA PROJECTS For HERO FINCORP LTD,
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(b be deemed (o have been received when delivered personally, at the time so
delivered; 11 given by registered post/speed post/eouricr, forty cight (48)hours
after it has been put into posty il given by electronic mail, at the time such
slectronic mail has Loen sent and If given by fax messnge, when sent (on
receipt ol n confirmption to the ¢orreet fax number);

(c) be sent to the Morigagor/s and (he Lender at their addresses s detailed in
Schedule 1 or to such other.nddress as cither party may in writing hereafer
notify to the other party.

162 A certificate by an officer/representative of Lender(s) that the notice was posted or
served, ns the case may be, shall be final, conclusive and binding on the
Mortgagor/s, ;

163 Unless otherwise advised in writing by the Lender(s) to the Mortgagor/s, any notice
to be given by the Mortgagor/s to Lender(s) shall be effective and deemed to have
been duly and sufficiently seeved on Lender(s) if delivered at the address herein
stated. :

16.4  No oral communication shall bind the Lender.

ARTICLE 17

GOVERNING LAW & JURISDICTION

17.1  This Indenture shall be governed by and construed in all respects with the Indian
Laws and the Mortgagor/s agree that any matter or issues arising hereunder or any
dispute hereunder shall, at the option/discretion of the Lender, be subject to the
exclusive jurisdiction of the Courts at Karnataka or such other jurisdiction that the
Lender may in its/their sole discretion decide

17.2  Notwithstanding the aforesaid, the Mortgagor/s acknowledges and agrees that the
: Lender may, however, in its absolute discretion commence any legal action or
proceedings arising out of (his Indenture against the Mortgagor/s in a court,

tribunal or any other appropriate forum situated in any part of India.

17.3  The rights, powers and remedies available to the Lender under this Indenture shall

be in addition to and without prejudice to all rights, powers and remedies available
= to the Lender under applicable law and which may be given to the Lender and may
be exercised independently or collectively.

——

ARTICLE 18

DISPUTE RESOLUTION

18.1  All disputes, claims, controversy or difference or questions between the Parties
arising out of or relating to this Indenture (including a dispute relating to the
validity or existence) shall be referred to arbitration by a sole arbitrator appointed
by the Lender.. The arbitration proceedings shall be conducted in accordance with
the Arbitration and Conciliation Act,1996, including statutory amendments there
of . The venue, place and the seat of arbitration shall be New Delhi and the language
of the arbitration shall be English, The award including interim award(s) of the
arbitral tribunal shall be final, conclusive and binding on all the parties concerned.
The arbitral tribunal may, from time to time, lay down the procedure to be followed
in conducting the arbitration proceedings and shall conduct the arbitration
proceedings in such manner as it considers‘appropriate,

For M/s. SURYA PROJECTS " For HERO FINCORP (£ 24 o 37
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Nothing contained herein shall be construed ns extinguishing, limiting or oustin
the Lender's rights under the DRT Act, Insolvency and Bankrupicy Code, 2016
and/or SARFAESI, if any in contnection with recovery of amounts due tiidet this
Indenture,

It is clarified that the Lender shall, at its discretion, be entitled to consolidate and
combine any arbiteal or legal proceedings inftinted or proposed to be initiated under
the Facility Documents with a..y arbitral or any other legal proceeding initiated or
proposed to be initinted undér oite or more of the ather Faeility Docoments,

ARTICLE 19

u

!q.

|

» All monies received by the Lender or any receiver appoitited under this Indenture whether
prior to or as a result of the enforcement of the security constituted hervunder sha!l be held
upon trust and shall be applied by the Lender (except as othersvise required by Inw)-in-the
first place, to reimburse themselves and pay, retain or discharge all the costs, charges and
expenses including those incurred in or about the entry, appointment of receiver, calling
in, collection, conversion or the exercise of the powers under this Indenture including their
and the receiver’s remuneration as herein provided and shall apply the residue of the
aforesaid monies:

To the Mortgage Debt that is owed tod the Lender. Notwithstanding anything stated
hereinabove, any monies received by the Lender and/or Receiver pursuant to the
enforcement of the Security shall be distributed as under:

mhpanos

Costs, charges, expenses and other monies;

interest rate on costs, charges, expenses and other monies;

interest rate including Additional [nterest/Default Interest;

Further interest-and damages on defaulted amounts payable; and

Repayment of installments of principal Loan amounts;

Notwithstanding anything contdined in Clause(a) hereinabove, Lender(s) may, at-
its discretion, appropridte such payméents towards the dues, if any, payable by the.
Lender and/ or any of its group entities in respect of financial assistanceé availed/
to be availed by the Borrower and/ or any of its group entities from Lender(s) in
the order specified in the relevant Loan Agreement(s).

The remainder of said proceeds if any to the Person or Persons, including the Mortgagors,

e

entitled thereto,
ARTICLE 20
MISCELLANEOUS
(a) This Indenture has been approved by the competent authority of the Borowerand

the Mortgagor/s and the representative / signatory has been duly duthistised to

~ execute this Indenture on behalf of the Borrower and the Mortgagor/s.
(b) This Indenture shall be binding upon the heirs, executors, administrators,
successors or assignees of the Parties hereto.
For HERO EINCORP LTD.
For M/s. SURYA PROJECTS i €‘
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HCUEDULE. [
Deseription of Morfgaged I'raperiles

| PART A
Exinting fachity & Property morigaged detally
(Deseription of the Immovable property)

Converted  Land Imnrinu Sy NaoA2, A4 and 4472, tllllllllylmlll(.'tl nRMP  Katla
No.1280/2/44/1, 4472, Siunted ot Channasaudra Village, Bidaralinll Ifohli, Banghlore
East Thluk, in all measuring .2 Acres 33 Guntas within the revente limits of BBMP,
Bangalore and is bounded s Tollows: '

On the East by | Land in Sy NoA3 & Sy No.4|
West by T and Denring Sy Nod5 & Remaining portion of
| sume Sy No.A2 and Road
North by T Rond and Land bearing Sy No.33 & 5y No.43
Soutl hy | Land in 8y No.63 & Sy No.64

Along with Any structures, which shall, from time to time during the continuance of this

Deed. be creeted or be in or upon the aforesid frechold / leaschold Immovable Propenies

or any part thercof which may be comprised in the security in favour of the Mortgagee of \
fixed or attached thereto and used or intended to be used in connection with the business

of the Mortgagor , whether in substitution or replacement of or in nddition to any structurcs,

fixtures, fittings and things now standing or being fixed or attached or used, shall be

automatically included in the security created by these presents and without any acl or

action by the Mortgagor and become and be part of the Immovable Properties, units

available for mortgage are mentioned in Annexure A.

Annexure A
" (Project inventory mortgaged in exisling facility- Developer Share)
i Saleable Area (54,
Sr. No. Block/Tower Unit No Configuration i)

1 A A-0yl 2 BHK 1270

2 A , _A-002 ___2BHK 1215

3 A A-003 ~ 3 BHK 1720

4 A A-005 _3BHK 1575

5 A A-1001 _2BHK 1230

6 A A-1002 _2BHK 1218

7 A A-1004. 2.BHK 1193

8 A A-101 2 BHK 1215

9 A A-102 2BHK 1215

10 A A-103 3 BHK 1430

11 A A-104 2 BHK 1195

12 A A-105 3 BHK 1625
13 A A-1101 2 BHK 1230.

14 A A-1102 2 BHK 1215

15 A A-1104 2 BHK 1195

16 A A-1105 3 BHK 1625

17 A A-120] 2 BHK 1315

)8 A A-1202 2 BHK 1215

For Mrs. SURYAPROJECTS For HERO FIREERPLTD.
[\uL—?J\L’_ Q A
Managing Partner Authbrized Signatory
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L1226 000-13 wh S 5

5 =

1 I I S 1T e T T

114 0 11-708 2 DUK 240 |

118 ] 1-801 ) BUK F ] 1

16 n 1):802 T 1215 '

117 B 13-80) 3 DHK S

118 1) -80S 2 BHK 1240

119 I 13901 3 NHK 1660 i

120 I 13-902 2 DK s,

121 I 1)-903 3 DHK 1650

122 I 13.90% 201K 1240

123 C €001 2.5 DHK 1725 /

124 ¢ C-002 2 BIK 1 R

125 C C-003 I DIEK 1550 !

126 C C-004 3 BHK 1575 !

127 C C-1001 J BHK 1430 J

128 c C-1002 2 BHK 1195 J

129 C C-1003 . 3 BHK 1625 |

130 o C-1004 3 BHK 1625 |

131 C C-1003 2 BHK 1215

132 C C-101 3BHK 1430

133 C C-103 3 BHK 1550 :

134 C C-104 3 BHK 1625 :

135 C C-105 2 BHK 1215 1

136 & C-1101] 3 BHK 1430

137 c C-1102 2 BHK 1195
BT c C-1103 3 BHK 1625

139 e C-1104 43 BHK 1625

140 c C-1105 2 BHK 1215

141 c C-120) 3 BHK 1725

142 C C-1202 i 2 BHK 1195

143 C C-1203 3 BHK 1695

144 C C-1204 3 BHK 1693

145 C C-1205 2 BHK 1215

146 C C-1301 3 BHK 1430

147 & C-1302_ 2 BHK 1195

148 C C-1303 3 BHK 1623

149 c C-1304 3 BHK 1625

150 ¢ C-1308 2 BHK 12)8 !

151 C C-1401 3 BHK 1430

152 c C-1402 2 BHK 1195

153 ¢ C-1403 3 BHK 1625

I 54 %4 C-1404 J BHK 1625

155 e C-1405 2 BHK 1215

156 (63 C-201 3 BHK 1430

157 c C-203 3 BIK 1635

158 c C-204 3 BIIK 1625

159 C C-205 2 BIHK PITEEEY ,

For M/s, SURYA PROJECTS " For HERO PW&WIRP LTD.
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160 [ 101 1 DHK 1928
161 ¢ ¢-304 3 BHK 1698
162 c C-308 21K 1213
163 o - B C-40] 3 BUK 1430
164 C C.403 3 BHK 1623
168 C C-A0d 3 DUK 1625
166 [ C.108 2 BUK 1215
167 C C:503 3 1K 1625
168 C C-804 3 BHK 1625
169 ¢ | €808 2 BUK [215
170 C G601 ~ANnUK 1725
17 G C603 | IDBHK 1698 -
172 [¢ C-604 3 BHK 1695
173 c C-605 2 BUK 1215
174 c cr0 | 3 BHK 1430
175 e C-703 3 BHK 1625
176 Gt C-704 " 3BHK 1625
177 o C-705 2 BHK 1215
178 o C-80) 3 BHK 1430
179 c C-802 _2BHK 1195
180 o C-803 3 BHK 1625
181 C C-804 3 BHK 1625
182 E C-805 2 BHK 1215
183 ¢ c-901 | 3 BHK 1725
184 C C-902 2 BHK 1195
185 c C-903 3 BHK 1695
186 c C-904 3 BHK 1695
187 C C-905 2 BHK 1215
2,61,430
PART B

Present facility & Property mortgaged details

(Description of the immovable property)

Converted Land bearing Sy No.42, 44/1 and 44/2, amalgamated BBMP Katha
No.1280/42/44/1, 44/2, Situated at Channasandra Village, Bidarahalli Hobli, Bangalore
East Taluk, in all measuring 2 Acres 83 Guntas within the revenue limits of BBMP,
Bangalore and is bounded as follows:

On the East by Lanid in Sy No.43 & Sy Nodl
West by Land beacing Sy No.45 & Remaining portion of
same(Sy No.42 and Road :
North by Road and.Land bearing Sy No.33 & Sy No.d3
South by Land in Sy No.63 & Sy No.64

For M/s. SURYA PROJECTS

L
anaging Partner

For HERO FINCORP LTD.

s
Au?l?orlzad Slannatory
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Along with Ay straetures, whieh shall, fom time to thne doring the continuance of thi
Doed, bo eroeted or e 1 or upon the aforosnll freehokd /7 lensehold Immavable Prapertics
orany part (ool whieh may be vomprised In the security in fisvour of the Mortgagee or
fixed or atnehed thoreto and wsod or Intended 1o be used n conection witlh the business
althe Motgagor , whether tn substitation o teplacement of or inaddition fo iy sirictires,
(xtures, Mtbngs and things now standing or belng Axed or attuehed or used, shall be
antoaatieally fneluded i the seenrity ereated by (hese presents and without any act or
action by the Motgagor  and beeome and be part of the Tmmavable Properties, units
available for wortgage are mentioned in Annexure 13,

Annesure I}
(Project inventory mortgaged in present lnellity- Developer Share)

Unsold Inventory List

: i Suleable | Carpel -
St No, Block | Unit No .IL.J“"‘ - Area Arca . E?d(f;q
e - lgany | osny- | T
\ A A-001 | 2 BHK 1240 789 489.05
2 A A-002 | 2BHK 1220 808 481.76
3 A A-005 | 3BHK 1595 1077 629.84
4 A A-101 | 2BHK 1245 789 491.63
5 A A-102 | 2BHK 1220 808 481.76
6 A A-103 | 3 BHK 1435 970 566.66
' 7 A A-105 | 3 BHK 1595 1077 629.84
8 A A-201 | 2 BHK 1240 789 489.65
9 A A-202 | 2BHK 1220 808 481.76
10 A A-203 | 3 BHK 1435 970 566.66
11 A A-303 | 3 BHK 1863 1029 566.66
12 A A-502 | 2BHK 1220 808 481.76
13 A A-505 || 3 BHK 1650 1077 649.58
14 A A-602 | 2 BHK 1220 808 481.76
15 A A-605 | 3 BHK 1778 1077 702.89
16 A A-701 | 2BHK 1245 789 491.63
17 A A-705 | 3 BHK 1650 1077 649.58
18 A A-904 | 2 BHK 1200 792 473.86
19 A A-1002_ | 2BHK 1220 808 481,76
20 A A-1004 | 2 BHK 1200 792 473.86
21 A A-1202 | 2BHK | 1220 808 |- 481.76
22 A A-1304 | 2BHK 1200 792 473.86
23 A A-1403 | 3 BHK 1435 970 566.66
24 A A-1404 | 2 BHK 1200 792 473.86
25 B B-002 | 2 BHK 1195 812 465.9
26 B B-105 | 2BHK 1245 802 485.4
2 B B~205 | 2BHK 1245 802 485.4
28 B B-305. | 2BHK 1245 802 485.4
29 B B-405 | 2BHK 1245 802 485.4
30 B B-505 | 2 BHK 1245 802 485.4
31 B B-601 | 3 BHK 1775 923 692.03

For M/s. SURYA PROJECTS

" ? For HERO'"M4NE®IL? i.TD.
am N e . C ;

’
Managing Partner Auu[?b

rlzad Signatory
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Sold Inventory List
S5 | Biock | unitho | sl | Comet | e
e || é;m;{) Ases R‘E;dvluhl“ (Rs)
U . ] |l ‘x. . .
1 A | A-003 | 3 BIK 1865 i ;S::l;w
2 | A | A04 | 2BHK_| 120 AR
1L A LA 2K 0 792 2940000
3 [ A 1 A0S |3 BK 1645|1077 2448390
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9 | A | A403 | 3BIK | 14 7 R
g 1 A LALB | 35 970 216928
11 | A | A601 | 2BHK :245 i s
12 | A_| A603 | 31K 1322 789‘ I -
131 A | A-702 | 2BHK | 1220 lf?uza) N
: {
For W/s. SURYA PROJECTS | =
For HERO FIN&DI¥ LTD.
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50 1 B | 1402 | 2BAK | 1215 | 812 1 23115
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52 13 J.’w 501 IPHK 1 13K 484 L Ees

53| B TB-S03 | ARk 11455 1 oay . 2widysn
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AR 18 LL22:3 b a1gg-13 e ot =5 8

¢, 4B

6l | B | B.902 | 2BHK | 1215 | 812 6120800 |
62 13 B-903 | 3 NBHK 1909 ORB 7155810
?: B B-905 | 2 BUK 1245 RO2 | 2828429
) B | B.1001 | 3DBHK 1380 KB4 1823370
65 B | B-1002 | 21BHK 1215 §12 6120R00.
66 | B [ 1D-1003 | IBHK | 1455 | 048 2735708
67 | _B_ [ B-101 | 3BHK | 1380 | &84 2097964
68 | B | B.1102 | 2BHK | 1215 | 812 2232132
69 B | B-1103 | 3 BUK 1455 048 2523891
70 | B | B<1104 | 2BHK 1240 799 2539985
7 B | B-1201 | 3IBHK 1775 923 4055593
721 B [ B-1202 | 2BHK 1215 812 2477176
73 B | B-1204 | 2BHK 1240 799 2539984
74 B | B-1301 | 2.5 BHK | 1380 884 2745699
75 ] B | B-1302 [ 2BHK 1215 812 2576149
76 | B | B-1303 | 3 BHK 1455 | 948 © 3315481
77| B [ B-1304 | 2BHK 1240 799 6202593
78 | B [ B-1305 | 2BHK 1245 802 6227770
79 | B | B-1401 | 3BHK 1380 884 2606640
80 | B | B-1402 | 2BHK 1215 812 2576149
81 B | B-1403| 3 BHK 1455 948 1166527
82 | B | B-1404 | 2BHK [ 1240 799 . 2810477
83 B B-1405 | 2BHK 1245 802 2725872
Y R = C-001 | 2.5BHK [ 1950 1026 5441900
85 @ C-003 | 3BHK 1570 |- 1080 4643760
86 ¢ C-004 | 3BHK 1585 1069 554750
T A C-101 | 3BHK 1440 974 7458560
88 C C-103 | 3BHK [ 1570 1080 1411442
89 0 C-203 | 3BHK 1645 1080 3445685
90 | C C-204 | 3BHK | 1635 1069 3134603 .
9l e C-301 | 3BHK 1950 1026 4552823
92 C C-304 | 3BHK 1773 1069 4006802
93 & C-401 | 3BHK 1440 974 3023140
- 94 e C-403 | 3BHK 1645 1080 3540957
95 C C-404 | 3BHK 1635 1069 3292297
96 ® C-405 | 2BHK 1230 813 2659958
97 ® C-503 | 3BHK 1650 1080 3411181
98 ¢ C-504 | 3BHK 1640 1069 4178219
99 C C-505 | 2BHK 1230 813 2571981
001 C-601 | 3BHK. | 1950 1026 5212262
il € Cc-603 | 3BHK 1778 1080 2371335
1021 C C-604 |'3BHK 1768 1069 4070393
Tred e C-605 | 2BHK | 1230 813 2659959
104] C C-80) | 3BHK 1440 974 2779200
05 C-804 | 3BHK | 1035 1069 4193257
106 C C-901 | 3BHK 1950 1026 4267231
1074 Cc-903 | 3BHK 1783 1080 393u855
For HEROBINEERE LTD.

. For M/s. SURYA PROJECTS
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08| C C-904 | 3BHK 1773 1069 5017729
1091 C | C1001 | 3BHK 1440 974 5083599
0| € | C1002 | 2BMK | 1195 791 2281862
1] € | C-1004 | 3IBHK 1635 | 1069 3376251
2] € | C-1008 | 2BHK 1230 813 2659959
M| € [cho | 3IBHKk 1440 974 2724714
4] €& [c-3102 | 2BHK 1195 791 2716688
18] € | G108 T BHE 1650 1080 3390222
116] ¢ | c-1104 | 3IBHK 1640 1069 3482256
uzl € 1.C-1105 | Z2BHK 1230 813 2307349
1Rl € | 1201 ] 3BHK 1950 1026 4215000
119] € [ ¢C-1202 | 2BHK 1195 791 2716688
RO 6 ]-C-12030] 13- BHK 1778 1080 4754681

121:F 0 G120 | RHE 1768 1069 1868253
122] @ |'€-1301 | IBHK 1440 974 2477174
123| C | C-1302 | 2BHK 1195 791 1808367
124: 1= 0] G308 | I BHE 1650 1080 7513387
1251 ¢ | ¢-1304 | IBHK 1640 1069 3028940
Del ol e | s 2 BHK 1195 791 1994871

127 ¢ i [ e-1403 | <3 BHK 1645 1080 6136201

128 | C | C-1404 | 3BHK 1635 1069 4002934

188431 | 118268 | 446393196.5

qu M/s"SURYA PROJECTS
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For HERO FIp cﬁp L7D.
Managing Partner .
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IN WITNESS WHEREOF the pastlen herotn have hereunto set mk submeribed thelr
respective hands s seals tho day and yenr st here In above wiltien.

SIGNED AND DELIVERED BY THE WITHIN NAMED MORTGAGOR

* -

Sr. | Name  of  the | Constimatio | Nome of (ho | Denlgnntion of | Signature
No. | Partles/ n Person the — Person | nmd
Mortgngor/Morty sl on | wlgning — on [ Mamp/sen)
npeee hohalf of the | helndl of (he
Muortgngor Morlgngor/M
origngee
1; M/s Suryn | Partnership | Mr.  Palnkn | Pariner SUF-NA_ ?RC
projects lirm Suresh Fof N\l‘i- . Vo
( Mortgagor) Y\J’v at
ag\ngp
wan
2. | Hero Fincorp | Company Mr,  Siddesh | Authorized
Limited Kumar Signntory O?‘?
Mortgagee/Lender Nagendenppn ?\\A
_ \,\E.?*O €
goro—1-G
&) 5\.;\09
Prpe 370137



| ANNEXURE = £ |3 8b

1 Gonerated On:13-12.19 12:07

B Office of the Director W"%‘% Phone : 25570733
: General of Police @% é"'ﬁ : 22971501
Commandant General, Home Yo Fax : 22971512

Guards & Director of Civil Defence K

and Director General Karnataka
State Fire & Emergency Services
No. 1, Annaswamy Mudaliar Road
Banglore - 560 042

KARNATAKA STATE FIRE & EMERGENCY SERVICES

, NO OBJECTION CERTIFICATE
No. KSFES/GBC(1)/279
Docket No. KSFES/NOC/251/2019 Dated : 13/12/19 12:07
To,

| . The Commissioner,
BBMP,

Corporation circle,
Hudson Circle,
Bangalore - 560 002.

Sir
Sub @ Issue of No Objection Certificate for the construction of Residential building. at _
Katha No0.1280/42/44/1844/2, Municipal No: 260, Sy.Nos: 42, 44/1 & 44/2, of
Channasandra Village, Bidarahalli Hobli, Bangalore East Taluk., Bangalore East,
BANGALORE - 560067

Ref:
1. Letter dated 10/10/2019 of the Authorized Signatory, M/s.Surya Projects
No.439, 11th Main, 14th Cross, BEML Layout, Thubarahalli, Bangalore - 560066.,
Bangalore East, BANGALORE - 560066

With reference to the letter of the M/s.Surya Projects N0.439, 11th Main, 14th Cross, BEML

Layout, Thubarahalli, Bangalore - 560066., Bangalore East, BANGALORE - 560066 cited above,

the Regional Fire Officer, RFO - Bangalore Fast Range of this department has inspected the site

of proposed Residential buildings at Katha No.1280/42/44/1844/2, Municipal No: 260, Sy.Nos:

42, 44/1 & 44/2, of Channasandra Village, Bidarahalli Hobli, Bangalore East Taluk., Bangalore

East, BANGAI QORF - 560067 on 23/10/2019 02:00 with reference to the drawings furnished by
- the builder and the details are as follows:

» Part-A: General Building requirements.

- Sri. Palaka Suresh
Managing Partner of 7
M/s. Surya Projects

1| Address of Applicant INo.439, 11t" Main, 14t Cross,

BEML lLayout, Thubarahalli,

- Bengaluru 560 066.




Address of the Premises

Number of Buildings

Number of floors

Type of Occupancy
Part 4, Fire and Life Safety of Part-IV of NBC of
2016 clause 2.46

Occupancy or Use Group— The principal occupancy for
which a building or a part of a building is used or intended
to be used; for the purpose of classification of a building
according to the occupancy, an occupancy shall be |

" deemed to inchide subsidiary occupancies which are |

contingent upon it.

Part 4, Fire and Life Safetyof Part-1V of NBC Qf
2016 clause 3.1.2 classification of residentinl
buildings.

3.1.2 Group A Residential Buildings

These shall include any building in which sleeping
accommodation s provided for nommal residential
purposes with or without cooking or dining or both
facilities, except any building classified under Group C.

Subdivision A-4 Apartment houses — These shall
include any building or structure in which living quarters are
provided for three or more families, living independently of :
each other and with independent cooking facilities, for |
exanple, apartrent houses, mansions and Chaws. |

Bengaluru East Taluk.
‘ [One building with 3 Blocks

‘li.e.Block-A, B & C — connected at
(319, 6th, oth & 12 t floor level and

Block-A, B & C - Each with 2

: Ganerated On:13-12-19 12:07
| [Khatha No.1280/42/44/1 & 44/2,
| Municipal No.260, Ward No.83,

Channasandra Village,

Bidarahallli Hobli, ]

Swimming Pool, Male & Female
Change / Shower rooms between
the Blocks.

Common Basements, Common
Ground & 14 upper floors.

Residential

Sub Division-A -4 (Apartment).

Floor wise details of the occupancy :-

 Block-A, B & C — connected at
3rd gth 9 th g 12th floor level .

S |ICommon : For parking 130

- iLower Cars.
Basement

Common " For parking 114
Upper «cars & Fire pump
Basement . room,
Common . 11 flats,
Ground Multipurpose hall,
floor GYM, Indoor

§2
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Games, Fire
command centre @
and Swimming
Pool, Male & ‘ :
Female Change / |
Shower rooms. |

!
Block~A ;
1% floorto @ 05 flats on each
114 floor floor x 14 floors =
! 70 flats.
Basement
Parking & services. (details to be provided) Terrace : Solar Panels, Lift j
floor Machine room, !
Domestic & Fire ;
overhead tanks. f
IBlock-B !
1% floorto  : 05 flats on each
14 floor floor x 14 floors = | |
70 flats. 3
Terrace 1 Solar Panels, Lift
floor Machine room,
Domestic & Fire ’
overhead tanks. ;
Block-C
1% floor to  : 05 flats on each
140 floor floor x 14 floors =
70 flats.
Terrace : Solar Panels, Lift
floor Machine room,
Domestic & Fire
overhead tanks.
‘| Total Flats : 221 Flats.

Ground floor

Details of occupancy. (details to be provided) Mentioned above.

Upper floors ) i
No. of flats on each floor. (details to be provided) Mentioned above. !

Terrace floors

Over head tanks, lift Machine room (details to be provide) | Mentioned above. .

Height of the building (In Mtrs)

As per Part 3 Development Control Rules and i
General Building Requirements clause 2.10 of NBC I
2016 |

Building, Height of —2.10 Building, Heiglt of — The!
vertical distance measured in the case of flat roofs, from |
the average level of the ground around and contiguous to |
the building or as decided by the Authorily to the terrace of | .

st livable floor of the bulding adjacent fo the external o0 VI 44:95 mers.
1 walls; and In the case of pitched roofs, up to the point
where the external surface of the outer wall intersects the ' ,




Site Area (In Sq.Mtrs)

4 : Genaratad On:13-12-19 12:07
finished surface of the sloping roof and in the case of
gables facing the road, the mid-point between the eaves @
level and the ridge. Architectural features serving no other
function except that of decoration shall be excluded for the
purpose of measuring heights. g

As per Part 3 Development Control Rules and

General Building Requirements clause 2,75 of NBC 11,733.28 Sq. Mtrs.
Site  (Plot)-— A parcel (picce) of land enclosed by !
definite boundaries,
Block-A, B & C — connected at
31, gth 9 th g 12th floor level .
Common © 4,839.28 ;
Lower Sq.mtrs. |
Basement %
i Common 1 4,865.32
' lUpper Sq.mirs.
| Basement ;
Common  : 2,030.48
Ground floor Sq.mtrs.
1 floor : 1,851.10
Sq.mtrs, |
 [2M floor : 1,848.99
) Sq.mtrs.
|3 floor : 2,019.68
5g.mtrs.
|4 floor : 1,848.99
: Sqg.mtrs.
5t floor : 1,851.10 |
Built up area of each floor. (Block wise)(In Sq.mtrs. "
Sq.Mtrs) Rt finor :2,019.60
? Sq.mtrs.
7 oo : 1,851.10 f
Sqg.mtrs.
Bhfloor i 1,848.99
Sq.mtrs, |
oth floor : 2,019.68 ‘
‘ Sq.mirs.
10" floor :1,848.99
Sg.mtrs.
11 floor : 1,851.10 _
Sq.mtrs.
120 floor : 1,848.33
Sq.mtrs.
13t fioor : 1,851.10
: Sg.mtrs.
14% floor : 1,848.99

84
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11

YTQ'ta‘I Bﬁilt—up area :(In‘ 5q.Mtrs)

Surrquqqing Properties

Front

Rear

Gonoratad On:13-12-18 12:07

Sq.mtrs.

Terrace floor 171.79 Sq.mtrs,

138,314.61 Sq.mtrs.

North - 18.30 mtrs wide
ChannasandraMain ’Road.’k

South - Vacant ‘Iand.

|
!
i
!

| Sidel
Side 2

B. Structural details indicating the fire
prevention, fire fighting and evacuation
measures to be indicated in the drawings

Width of the road to which the building abuts
and whether it is hard surfaced to carry the
weight of 45000 kgs.

As per Part 3 Development Control Rules
and General Building Requirements clause
2.83 of NBC 2016

Street : Any means of access, namely, highway,
street, lane, pathway, alley, stairway,
passageway, carriageway, footway, square, place
or bridge, whether a thoroughfare or not, over
which the public have a right of passage or access
or have passed and had access uninterruptedly for
a specified period, whether existing or proposed
in any scheme, and includes all bunds, channels,
ditches, storm-water drains, culverts, footpaths,
sidewalks, traffic islands, roadside trees and
hedges, retaining walls, fences, barriers and
railings within the street lines,

a. Name of the Road

b. Width of the Road (mtrs) ;
c. Type of Road(Asphalted or Kaccha road)

d. Is road a Dead end

East - Vacant land.

; West - Vacant land.

Name of the Road:~ 18.30 mtrs
wide Channasandra Main Road,
located on the northern side.

\Width of the Road:- 18.30 mftrs.
Type of Road: Asphalted.

Is road a Dead end: Yes.

| 3) If the nmin entrance at the boundary wall is built over,

Plara

Number of entrances and width of each
entrance to the premises & height clearance
over the entrance.

As per Part 3 Development Control Rules and
General Building Requirements clause 4.6 (d)of
NBC 2016

1) The main entrance to the plot shall be of adequate width
to allow easy access to the fire engine and in no case shall
it measure less than 6 m

2) The entrance gate shall fold back against the conpound
wall of the premises, thus leaving the exterior access way |
within the plot free for movement of fire tender.

Main entrance width: 1 entry
cum exit of 8.00 mtrs width from

. {18.30 mtrs wide Channasandra

Main Road, located on the northern

i
i
f
i
i
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the minimum clearance shall be 4.5 m. 1 =1ae.

As per Part 3 Development Control Rules and| isE:ntrance gE;te provisioned:
General Building Requirements clause 4.60f NBC| | provisioned.

2016 ; Is any Pergola planned : No.

a) The width of the main street on which the building abuts f
shall not be less than 12 mand one end of this street shall
Jjoin another street not less than 12 m in width,

b) The road shall not terminate in a dead end; except in the
case of residential building, up to a height of 30 m |

a. Main entrance width (mtrs)
b. Is Entrance gate provisioned

¢. Is any Parabola planned

Width of open space (Setbacks)
Width of open space (Setbacks) 24

As per Part 3 Development Control Rules and
General Building Requirements of NBC 2016

Clause 2.57 Open Space: — An area, forming an
integral part of the plot, left open to the sky NOTE —
The open space shall be the minimum distance measured |
between the front, rear and side of the buikding and lhc

respective plot boundaries. '

2.58 Open Space, Front — An open space across lhe
fiont of a plot between the building line and front boundary
of the plot, : ’
2.59 Open Space, Rear — An open space across the rear

of a plot between the rear of the building and the rear :
boundary of the plot.

2.60 Opén Space, Side — An open space across the sideg
of the plot between the side of the building and the side
boundary of the plot.

As per Part 3 Development Control Rules and
General Building Requirements clause of NBC 2016
Table 4 Side and Rear Open spaces to be left ar ound!
the Building (Clause 8.2.3.1)

< Height of Side and rear i
the open spaces to
No. Bl ding be leﬁ.“ar‘ound ‘
the building ;
1. 10 3 :
2 15 5 Height of the building:- Block-
) 1A, B & C —~ connected at 3%,
3. 18 6 - 6th, 9 th & 12t flgor level -
| [Each with 44.95 mtrs.
4. 21 7
| Setbacks required all around
5 8 | the building - Minimum 13.00
6. 27 9 | [mtrs.

§6




7. 30 10

8 35 11

9. 40 12
10. 45 13
1, 50 14
12. 55 16
3. 70 17
14. 120 18
15, f,;;’ve 20

NOTES:

1 For buildings above 24 m in height, there shall be a
minimum front open space of 6 m.

2. Where rooms do not derive light and ventilation fiom the
exterior open space, the width of such exterior open space
as given in col 3 may be reduced by 1 m subject to a
minimum of 3 m and a maxioum of 8 m No further
projections shall be permitted.

3. Ifthe length or depth of the building exceeds 40 m, add

to col (3) ten percent of lenpr ur depth ol buikding v
4.0 msubject to maximum requirement of 20 m
As per Part 3 Development Control Rules and

General Building Requirements clauseof NBC
2016 Clause 4.6 (C):

1) The approach to the building and open spaces on all its

sides shall be not less than 6 m in width, and a tuning

radivs of minnum 9 m shall be provided for fire tender

movement of fire tenders weighing up to 45 t.

2) The same shall be hard surface capable of taking the
mass of fire tender, weighing up to 45 t minimum For
heavier fire tenders, the minimum width, turning radius and |
the hard surface capable of taking the fire tender loads :
shall be as per the requirement laid down by the Fire |
Department. The layout for the open space for fire tender |
moveirent shall be done in consultation with the Chief Fire
Officer of the city, which shall be kept free of obstructions
and shall be motorable. The compulsory open spacesf

around the bullding shall not be used for parking,

3) Ifthe main entrance at the boundary wall is built over,
the minimum clearance shall be 4.5 m.

a. Height of the building (mtrs)
b. Setback space left (mtrs)

Note: Any specific claims on relaxation of setback to

be notified with necessary supporting documents.

g
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| Front (North) : Min 14.51 mtrs,

Rear (South) : Min 13.14 mtrs.
Side (East) : Min 14,50 mtrs.
Side (West) : Min 13.02 mtrs.

Driveway space left ; Proposed
to provide 8.00 mtrs. wide
driveway all around the building
from the building line with a
turning radius of minimum 9.00
mtrs. for the easy movement of fire
vehicles. Further required
setbacks of minimum 13.00
imtrs all around the building

!shall be at even level without
lany structure and projection

up to a height of 5.50 mtrs.
These setbacks shall be always
kept free from any
iconstruction or utilization like
igarden, landscaping,
mechanical parking etc.




| Width of means of access ,
As per Part 3 Development Control Rules and
General Building Requirements of NBC 2016

Clause 4.3 Width of Means of Access
The residential plots shall abut on a public means of access
like street/road which is 12mirs wide.

Plots which do not abut on a street/road shall abut/front on
a means of access, the width and other requirements of
which shall be as given in Table 1.

Tuble 1 Width and Length of Means of Access
(Clause 4.3)

Width  of Length of
ST no. means  of means  of
access access
(N @ €)
i 60 75
i. 75 150
ji. 9.0 250
iv. 12.0 400
v. 180 1000
vi. 240 Above 1000

Note: If the development is only on one side of the means |
of access, the prescribed widths may be reduced by | min
each case.

In no case, development on plots shall be permitted unless
it is accessible by a public street of width ot less than 6 m.

Street/ Road width (mirs)

Arrangement for parking the cars and ramps.
Arrangement for parking the cars and ramps. 26

As per Part 3 Development Control Rules and
General Building Requirements of NBC 2016

Chuse 2.63: Parking Space — An area enclosed or
unenclosed, covered or open, sufficient in size to park.i
vehickes, topellier wilh & diive-way comecting (e parking
space with a street or alley and permitting ingress and
egress of the vehicles.

Arrangement for parking the cars and ramps and
conditions for buildings on podium. ‘

4.6.1 Buildngs on Podium

4.6.1.1 Podium is a horizontal projection (platfonnﬁ
extending beyond the building fotprint on one or more
gides, and nay consist of one or nore levels (see Ty, j
8A). |

54.6.1.2 Uses permitted Podium may be used for the.

Generaled On;13-12-19 12:07
+

Street/ Road width: 18.30 mtrs.
wide Channasandra Main Road.

IThe length of means of access from
18.30 mtrs. wide Channasandra
Main Road to Building line is within
164,00 mtrs. Hence proposed to
provide minimum 12.00 mtrs. wide
means of access up to Building line

from the abutting road.

58



.| Fig 8B).

following purposes: |

a) Parking of vehicles . When used for parking, one WC,
two urinals and two wash basing for every 500 cars or
part thereof, shall be provided on cach podium floor. At
least one accessible toflet conplying with the
requirements given in B-9 shall be provided preferably |
near the accessible parking. Provision for drivers 10311

room for non- 1esu1cnml building shall be nade. |

r
b) Fire and building suvms/uuhllcs in accordance with the |
provisions of other Parts/ Sections of the Code.

¢) Topmost podium shb which is open to sky maybe
landscaped and/or be used as recreational open space; |
subject to provision of 1.6 m high parapet wall

d) Other babitable uses may be allowed by counting it in ;
FAR subject to light, ventilation and fire safetyi
requirements. 1,

Uses proposed in {a) to (c), shall not be counted towards “'
FAR.

4.6.1.3 Requirements

Following requirerents shall be satisfied for buldmgs
constructed on podium:

a) A podium may be permitted in a plot of area 1 500 m2
or nore.

b) A podiumy, if provided with ramp, nry be permitted in
one or more levels, however the total height shall not
exceed 30.0 mabove ground level.

c¢) In case a podium is not provided with ranyp, butg
provided with car lift only, the same may alo be

permitted in one or more levels, however, the total ;
height shall not exceed 9.0 mabove ground level.

d) Requirerrents for ramp for vehicles (see Fig. 8B):
1) Ope way ranp of clear width of

minimum 3.0 m and two way ramp with clear width of
minimum 6.0 m shall be provided for LMV.

2) Onc way ranp of clear width of

minioum 4.5 m and two way ramp with clear width of
minimum 9.0 mshall be provided for LCV.

3) One way ranp of clear width of

minimum 6.0 m and two way ramp with clear width of |
minimum 12.0 mshall be provided for HMV.

4) Rany slope shall be maximum 1 in 8.

5) After a 40 m length of continuous ramp, a flat surface of
minimum 6.0 m length shall preferably be provided (see |

6) If podium is accessible to fire tender, nmimam 7.5 m,
wide ramp shall be required for fire engine access with ;

Gonerated On: }3-1 2.1812:07

j Provision has been made to park
1130 cars at common Lower
: pasement parking area and 114

Lars al cormmon upper basement

! lparking area (total 244 cars).

No. of Ramp:- The land is natural

| lslope & basement is open type on

i the southern side. Ramp cum

driveway have been proposed with
Lentry of 3.50 mtrs width & exit of
. 14.50 mtrs width for the vehicle to

- freach the upper basement parking

| from the ground floor. 2 ramps,
|leach of 3.50 mtrs width for the
 \vehicle to reach the lower basement

parking area from the upper
basement parking area.

| Width of Ramp:- Mentioned

above.

HiTwune of Ramn'~ Nne wav

!

i

89



{of ranp for tre tender access, and requirements of

maxinumssiope of 1 in 10,

¢) Podium shall not be permitted in required minimum front
open space.

1) Podium, if accessible to fire tender, shall be so designed
$0 as to take the load of fire tender weighing up (0 45t
minimum or as per the requirement laid down by the Fire
Departiment.

g) Requirernent of accessibility for elders and persons with
disabilities shall be ensured in compliance with the
provisions of Annex B which may require providing ramps
with specified gradient or accessible lifis for access to
different levels.

4.6.1.4 Requirements for fire tender movement

a) Buildings having height more than 15 m above ground
level shall necessarily be accessible by fire tender, as
follows (see Fig, 9A):

1).F01' buildings having floor area less than 10 000 n2,
fire tenders shall have access to at least one-third of
the perineter of building which shall be minimum 6.0 m
wide and having 9.0 m tuming radius.

2) For buildings having floor area more than 10 000 n2,
fire engine shall have an access to at least to half of the
perinmeter of building which shall be minmum 6.0 m
wide and having 9.0 m tuming radivs.

b) If podium i not accessible by fire tender, the podium
may be such that it is not extended beyond the building
footprint to an extent more than 11.0 mon the side where
fire tender access is provided (see Fig 9B and Fig. 9C).
Such restriction shall not apply in case podium is accessible
by fire engine (see Fig. 9D).

¢) Mininmm 6.0 m driveway width and 9.0 m width at
tuming shall be available for fire tender movement all
around the podium NOTE . The width and turning radius

motorable open space for fire tender movement given
above pertain to fire tender weighing up to 45 t and its -
operability. For heavier fire tenders, these shall be as per
the requirement Jaid down by the Fire Department [see?
also 4.6 (0)].

4.7 Cul-de-sacs giving access to plots and extending x
from 150 mto 275 min length with an additional tumning
space at 150 mwill be allowed only in residential
areas, provided cul-de-sacs would be permissible only
on straight roads and further provided the end of cul-de-
sacs shall be higher in Jevel than the level of the starting
point of such dead end road. The turning space, in this
case shall be not less than 81 n2 in area, with no
dimension fess than 9 m.

a. No. of ramps

b. Width of Ramp (mtr)

Generated On:13-12-19 12:07

O'7 R R I T R N TR T

Gradation:~ 1 : 10

Location of Ramp:~ Both the
ramps are located within the
building line at southern side.
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¢’ Type of Ramp; Single or double (one way/ two way)
d. Gradation

¢. Location of Ramyp

Staircases
As per NBC 2016, Part 4, Fire and Life Safetylanse
4.4.2.4.3 Staircases,

As mentioned in Part 4, Fire and Life Safety clause 1.2 |
All buildings, shall have a minivwm  of two
staircases.

The provisions of this Part are applicable to,

a) all high rise buildings; where any of these buildings have
floor area more than 500 m?' onany one or more floors;

6) Buildings with two basements or more, or with one |
basement of area more than 500 2 unless otherwise
mentioned specifically in the provisions.

The minium width of tread without nosing shall be 250
mm for staircase of residential buildings. The treads shall
be constructed and maintained In a manner to prevent
slipping. The maxinum height of riser shall be 150 mm
The number of risers shall be limited to 12 per flight. The
staircases may be internal staircases or external staircases.

4.4.2.4.3.2 Internal staircases

The mternal staircases mmxy be constructed with an external
wall, or otherwise, and shall comply with the following;

a) Internal stairs shall be constructed of non- combustible |
materials throughout, and shall have fire resistant rating of |
mnimum 120 mm. '

b) A staircase shall not be arranged round a lift shaft,

¢) Exits shall not be used as a portion of 2 supply, return or |
exbaust air system serving adjoining areas. Any opening(s)
shall not be permitted in walls or in doors, separating exits
fromadjoining areas.

d) No flue chimney, electromechanical equipment, air :
conditioning unifs, gas piping or electrical panels shall be
allowed in the stairway.

€) Notwithstanding the detailed provision for exits in
accordance with 4.2 and 4.3, the following mininum
width shall be provided for staircases for respective |
aeccupancies:

1) Residential (A-4) : 1,25 m.

1) A handrail shall be provided on one side of the staircase
of width less than 1 500 nm, and on both sides of the
staircase of width 1 500mm and more. The projection of
handrail(s) in the staircase width shall not be more than
115 mm ’ :

I) The design of staircase shall also take into account the

Gonoratod On:13-12-1912:07

Proposed to provide 06 staircases
(2 in each Block i.e. Block-A, B &

e

| Floor area —

Maximum floar area is 2,019.68
5q.mtrs.

Area of Basement : Maximum

| jarea is 4,865.32 Sq.mtrs.

" No. of Basement :- 02 Basements.

A1



! following;

| 1) The minimum headroom in a passage under (he kanding

of a staircase and under the staircase shall be 2.2 m

2) Access to exit staircase shall be through a fire door ofa
minimum 120 min fire resistance rating,

3) No living space, store or other fire risk shall open
directly into staircases.

4) The exit (including staircases) shall be continuous from
refuge floors or terrace level, as applicable, to the level of
exit discharge.

5) No electrical shafts/air conditioning ducts or gas pipes,
etc, shall pass through or open in the staircases.

6) Lifts shall not open in staircase.

7) No combustble material shall be used for
decoration/wall panelling in the staircase.

8) Beams/columns and other buikding features shall not |
reduce the head roony width of the staircase.

9} The floor indicaton board, indicating  the \
locatior/designated nurmber of staircase, respective floor i
number and direction to exit discharge shall be placed ‘
inside the staircase, on the wall nearest to the fire door. Tt
shall be of size not less than 300 mm x 200 mm (see Fig.
9.

10) Individual floors shall be proninently indicated on the 3
wall outside the staircase and facing it.

11) All staircases shall terminate at the level of exi [
discharge. The access to the basement shall be by a |
separate staircase.

12) Scissors type staircases shall not be treated as
part of exit.

a. No, of Staircases in Blocks/Wings
b.Foor area (sqmt)

¢. Area of Basement (sqmt)

d. No. of Basement

e. Thread width (rum)

f. No. of Risers (uvs)

g. Fire Rating (min)

h. Stairs around Lift : YES/ NO

L Stairs are clear fiom any other service routings : .
YES/NO

LNo other services is taken inside the stairs : YES/
No

k. Staircase width : (mtrs)

L. Staircase head room: (mtrs)

. [Fire Rating 120 min.

|Stairs around Lift : NO,

Stairs are clear from any other

service routings : YES ;-

No other services is taken
inside the stairs : YES ¢

Fire door rating

Fire Signage board : YES

Staircase terminated at

' [Ground level: All the Staircases

are terminated at ground floor and
06 separate staircases have been
proposed to reach the Common
basement parking area from the
ground floor, Further all the
staircases are enclosed at each floor
level by using self closing smoke
stop swing door.

Gonerated On:13-12-19 12:07
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m. Fire door rating : (min)
n. Fire Signage board : YES/ NO
0. Staircase terminated at Ground level: YES/ NQ

“d. Width of stairs: (mfrs)

EXTERNAL STAIRCASE

4.4.2.4.3.4 External staircases

The extermnal staircases are the staircases provided on the
external wall/facade, and shall comply with the following;

a) External stairs shall always be kept in sound and usable
condition,

b) All external stairs shall be directly connected to the
ground.

¢) Entrance to the external stairs shall be separate and
renpte from the internal staircase.

d) Where an external staircase is provided, it shall be
ensured that the use of it at the time of fire is not prejudiced
by smoke and flame fiom openings (for exanple, '

windows, doors) in the external face of the building, Care

shall be taken to ensure that no: external wall or window

opening opens on to or close to an external stair. If such

openings exists within 3 m from an external staircase, they ﬁ

shall be protected with fire rated doors/window assemblies | Not proposed.
with rating of at least 60 min. ,

¢) The external stairs shall be constructed of non-
combustible materials, and any doorway leading to it shall t
have minitoum 120 min fire resistance.

) No external staircase shall be inclined at an angle grealer
than 45° from the horizontal ‘
2) External stairs shall have straight flight not less than

1 500 nim wide. h) Handrails, to be provided on both
sides, shall be of a height not less than | 000 mm and not
exceeding I 200 mm There shall be provisions of
balusters with maximum gap of 150 mm

a. Type of External staircase:
b. Location of External stairs: YES/ NO
¢. Fire rating of door (min)

¢. Section & Elevation of stairs:

Stalrcase Slze

Stalrcase Slze

a. Width of the stalrcases
As per Clause 4.4.2.4.3.2 of Part 4 Fire and Llﬁ,’

Safety of NBC 2016 The following mininum width shall | Each of 1.50 mtrs.

be provided for:
1) Residential (A-4) : 1.25m

13
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b. Wldth of treads V
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As per clause 4.4.2.4.3.1 of Part 4 Fire and Life | i
Safety of NBC 2016: The minimum width of tread g 300 mm. {
without nosing shall be 250 mm for staircase of residential |
buildings.

¢. Height of riser
As per clause 4.4.2.4.3.1 of Part 4 Fire and Life
Safety of NBC 2016 : The maximum height of riser shall 150 mm.
be 150 mm for staircase of residential buildings.

d. Number of risers in a flight
As per clause 4.4.2.4.3.1 of Part 4 Fire and Life . .
Safety of NBC 2016: The number of risers shall be 12 risers per flight.
limited to 12 per flight.

e, Height of hand rails
As per clause 4.4.2.4.3.2 (f) of Part 4 Fire and Life
Safety of NBC 2016: Handrails shall be provided ata
height of 1 000 mm to be measured from the base ofthe 1,00 mr.
middle of the treads to the top of the handrails.
Balusters/railing shall be provided such that the width of
staircase does not reduce.

f. Head room clearance :
As per Part 3 Development Control Rules and
General Building Requirementsclause 2.70 of NBC
2016 '

As per clause 4.4.2.4.3.2 (h) (1) of Part 4 Fire and| 3 3q mtrs.
Life Safety of NBC 2016: *

The minimum headroom in a passage under the
landing of a staircase and under the staircase shall be
2.2m

Fire Tower
As per Part-d, NBC 2016, 2.24 Firefighting Shaft ’
(Fire Tower) - An enclosed shaft having protected area of ;
120 min fire resistance rating conprising protected lobby, |
staircase and fireman's [iff, comnected directly to exit |

discharge or through exit passageway with 120 min fire

resistant wall at the level of exit discharge to exit discharge. -

These shall also serve the purpose of exit requirement/

strategy for the occupants. The respective foors shall be |

approachable from fire-fighting shaft enabling the ﬁre§

fighters to access the floor and also enabling the ﬁre

fighters to assist in evacuation through fireman's [ifl. The Proposed to provide 3 Nos. Fire
firefighting shaft shall be equipped with 120 min fire doors. Towers (1 in each Block i.e. Block-
| 9 | The firefighting shaft shall be equipped with firemen talk A, B&C) as per Part-4, NBC-

| back, wet riser and landing valve in its lobby, to fight fire 2016,2.24.

{ by fire fighters (see ig. 2 for a typical fire fighting shaft),
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Travel Distance

As per clause 2.59 of Part 4 Tire and Life Safety of
NBC 2016:

The distance to be travelled from any point in a building to
a protected exit or external escape route or final exit
measwred along the line of travel

Table 5 Travel Distance (Based on Occupancy and

Construction Type) (Clauses 4.4.2.1 and 4.4.2.2) of
Part 4 0f NBC 2016.

Maximum
Travel
St Occupancy ~ distance |
Group ) f
No. Typo ;rySLd
an
1&2
4
Residential
L 30.00 22.50
(Group A)
Notes:

1. For fully sprinklered building, the travel distance :
may be mcreased by 50 percent of the values
specified.

2. Ramp shall not be counted as an exit in case of
baserment below the first baserment in car parking,

Number of lifts and capacity

Lift: An appliance designed to transport persons or
materials between two or more levels in a vertical or |
substantially vertical direction by means of a guided car or
a platform. The word elevator is also synonymously used
for lift.

As per clause 4.15.1 of Part4 Fire and Life Safety of’
NBC-2005

Where applicable, fire lifts shall be provided with a .
minimum capacity for 8 passengers and fully autonmted
with emergency switch on ground level In general |
buildings 15 m in height or above shall be provided with ;
fire lft.

Ganoraled On:13-12-19 12:07

Block - A, B & C.

basements.

' Imtrs. from the dead end of the
corridor to the staircases in upper

floors.

Maximum 29,75 mtrs. from the
farthest point to staircases in

| Maximum 29.75 mtrs. from the
 ffarthest point and maximum 14.50

as
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- hatch for use in case of emergency, so that when the

16
Fire Lifts - Following details shall apply for a fire fift;
1) To enable fire services personnel to reach the upper i
floors with the minimum delay, one fire lift per 1 200 m? of
floor area shall be provided and shall be available for the
exclusive use of the firemen in an emergency.
2) The lift shall have a floor area of ot less than 1.4 nf. Tt
shall have loading capacity of not less than 545 kg (8
persons 1ift) with autonatic closing doors of mininum 0.8 |

m width.

3) The electric supply shall be on a separate service fiom
electric supply mains in a building and the cables run in a
route safe from fire, that is, within the fift shaft, Lights and
fans in the elevators having wooden panelling or sheet steel
construction shall be operated on 24 V supply.

4) Fire fighting lift should be provided with a ceiling .

car gets stuck up, it shall be easily openable.

5) In case of failure of normal electric supply, it shall
automatically trip over to alternate supply. For
apartment houses, this changeover of supply could be
done through manually operated changeover switch. |
Alternatively, the lift shall be so wired that in case ()f‘?
power failure, it comes down at the ground level and
comes o stand-still with door open.

6) The operation of a fire lift is by a sinple toggle or two-
button switch situated in a glass-fronted box adjacent to -
the lift at the entrance level When the switch is on, landing |
call-points will become inoperative and the lift will be on
car contro] only or on a priority control device. When the
switch is off, the lift will return to normal working, This lift
can be used by the occupants in normal times.

7) The words ‘Fire Lift’ shall be conspicuously displayed
in fluorescent paint on the lift landing doors at each floor -

level

8) The speed of the fire lift shall be such that it can reach
the top floor from ground level within 1 min.

Specification of lifis:
C-1.5 Lifis
General requirernents of lifts shall be as follows:

a) Walls ot lift enclosures shall have a fire rating of 2 Iy, lifts
shafts shall have a vent at the top of area not less than 0.2

b) Lift motor room shall be located preferably on top of
the shaft and separated from the shaft by the floor of the |
ro0Im. '

¢) Landing doors in lit enclosures shall have a fire |
resistance of not less than 1 h.

d) The number of lifts in one row for a lift bank shall not

Goenoratad On:13-12-18 12:07

: Proposed to provide total 06 lifts, 1
' [Fireman lift of 08 passenger’s

capacity & 1 passenger lift of 10
passengers capacity in each Block

 l.e. Block-A, B & C.

16
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exceed 4 and the total number of lifts in the bank (of two |
rows) shall not exceed 8. A wall of 2 h fire rating shal
separate individual shafts in a bank.

¢) Lift car door shall have a fire resistance rating of half an
hour.

f) Collapsible gates shall not be permitted for lifts and shall
have solid doors with fire resistance of at least 1 h,

£) If the lift shaft and lobby is in the core of the building, a

positive pressure between 25 and 30 Pa shall be |
naintained in the lobby and a positive presswe of 50 Pa
shall be maintained in the hft shafl. The mechanism for |
pressurization shall act autormatically with the fire alarm, it

shall be possible to operate this mechanically also.

h) Exit from the lift lobby, if located in the core of the

building, shall be through a self closing snoke stop door of
halfan hour fire

resistance.

J) Lifts shall not normally communicate with the basement;
if, however, fifts are in communication, the Tift lobby of the |
basements shall be pressurized as in (g), with self—closmg
door as in (h). !
k) Grounding switch(es), at ground floor level, shall bc!
provided on all the lifis to enable the fire service to glound

the Iifis.

m) Telephone or otler communication facilities shall be -
provided in lift cars for building of 30 m in height and
above. Commumication system for lifts shall be commected
to fire control room for the building,

n) Suitable arrangerrents such as providing slope in theg
floor of Iift lobby, shall be made to prevent water used |
during fire fighting, etc,at any landing from entering the hﬁ
shafts.

p) A sign shall be posted and maintained on every floor at
or near the lift indicating that in case of fire, occupants shall
use the stairs |

unless instructed otherwise. The sign shall also contain a‘
plan for each floor showing the locations of the stairways.

Alternate sowrce of powen supply shall e provdded for all

the lifts through a manually operated changeover switch,

No. Of Lifts
Description
Capacity

Structural material
RCC materials and brick walls of not less than two hours .

! fire recictance chanld he 1ced far the eancimietion of

Gaeneratod On:1xa-12-19 12:07

- RCC materials and brick walls of

not fess than two hours fire

* resistance should be used for the

construction of structures. Only fire

!

i
i
|
|
|
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Basements:

_minimum height of the ceiling of the

' Fig. 11);

': d) Adequate arrangements shall be made

structures, Only fire resistant naterials or naterials treated
with fire retardant chermicals, should be used for interior
decoration work., While attending the interior decoration
the fixed fice fighting systens like sprinklers / risers etc,,
should not be covered or shified fiom their original
location.

12.9.3. The basement shall have the
following requirements:

a) Every basement shall be in every part at
least 2.4 m in height from the floor to the
underside of the roof slab or ceiling;

b) Adequate ventilation shall be provided
for the basement. The ventilation
requirements shall

be the same as required by the particular
occupancy according to byelaws., Any
deficiency may be met by providing
adequate mechanical ventilation in the
form of blowers, exhaust fans, air
conditioning systems, etc;

¢) The height of the ceiling of any
basement shall he minimum 0.9 m and the
maximum, 1.2 m above the average
surrounding ground level,

However, in case of parking, mercantile or'
business occupancy at ground floor,

basement may be 0.3 m above the average
surroundings ground level subject to
mechanical ventilation being provided (see

such that surface drainage does not enter
the basement; :

e) The walls and floors of the basement'
shall be watertight and be so designed that
the effects of the surrounding soil and |
moisture, if any, 1

are taken into account in design and§
adequate damp proofing treatment is
given;

f) The access to the basement shall be
separate room the main and alternative
staircase providing access and exit from:j
higher floors,

Where the staircase is continuous in the
case of buildings served by more than one ‘
staircase, the same shall be of enclosed

| type serving as a fire separation from the

Genarated On:13-12-19 12:07

resistant materials or materials
treated with fire retardant chemicals
should be used for interior
decoration work. While attending

 {the interior decoration the fixed fire

fighting systems like sprinklers /

shifted from their original location,

risers etc., should not be covered or

Proposed to provide basement
entilation as per specification.

i

|
i
i
!

18



19
xbasement floor and higher floors. Open
ramps shall be permitted if they are
constructed within the building line subject |

| i
|
to the provision of (d); f
|
|

g) Access to basements through ramps
' shall be permitted subject to provision of !
I (d). The requirements for the ramps shall |
‘ be in accordance with 4.6.1.3 [see also Flg
L8 (b)I

h) For all public buildings and uses
including group housing, having basement
going up to more than one level, access to
all levels shall also be provided through ‘
lift. The exit requirements in basements 1
shall comply with the provisions of Part 4 ‘
.Fire and Life Safety, of the Code.

Smoke control of exnts z
NBC 2016, Part 4, Fire and Life SafetyClause
4.4.2.5 Smoke control of exits

a} In building design, compartment-tation plays a vital
part in limiting the spread of fire and smoke. The
design should ensure avoidance of spread of smoke to |
adjacent spaces through the various leakage openings |

in the compartment enclosure, such as cracks,
openings around pipes ducts, airflow grills and doors. v
In the absence of proper sealing of all these openings, |
smoke and toxic gases will obstruct the free movement
of occupants of the building through the exits,
Pressurization of staircases is of great importance for ‘
the exclusion of smoke and toxic gases fiom the '
protected exit.

b) Pressurization is a method adopted for protecting |
the exits from ingress of smoke, especially in high-rise
buildings. In pressurization, air is injected into the
staircases, lobbies, etc, as applicable, to raise their
pressure slightly above the pressure in adjacent parts
of the building. As a result, ingress of smoke or toxic
gases into the exits will be prevented. The
pressurization of staircases and lift lobbies shall be
adopted as given in Table 6. The pressure difference |
Jor staircases shall be 50 Pa. Pressure differences for
lobbies (or corridors) shall be between 25 Pa and 30
Pa. Further, the pressure differential for enclosed
staircase adjacent 1o such lobby (or corridors) shall be

30 Pa. For enclosed siaircases adjacent (o non-
pressurized  lobby (or  corridors), the pressure ,

 differential shall be 50 Pa.

o) Equipment and  ductwork for  sigircase ;
pressurization shall be in accordance with one of the -
Jfollowing: ;

1) Directly connected to the stairway by ductwork
enclosed in non-combustible construction.

Genarated On:13.12-19 12:07
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2) If ducts used to pressurize the system are /mswc/
through shafts and grills are provided at each level, it
shall be enswed that hot gases and smoke Jiom the
building cannot ingress into the staircases under any
circumstances. |

d) The normal air conditioning system and the
pressurization system shall be designed and interfaced
to meet the requirements of emergency services. When
the emergency pressurization is brought into action, _
the following changes in the normal air conditioning
system shall be effected:

1) Any re-circulation of air shall be stopped and all
exhaust air vented 1o atmosphere.

2) Any air supply to the spaces/aveas other than exits
shall be stopped.

3) The exhaust system may be continued provided,
i) the positions of the extraction grills permit a general
air flow away from the means of egress;

ii) the construction of the ductwork and fans is such
that, it will not be rendered inoperable by hot gases
and smoke; and

iii) there is no danger of spread of smoke 10 other |
Jloors by the path of the extraction system which can |
be ensured by keeping the extraction fans running.

e ) For pressurized stair enclosure systems, (he
activation of the systems shall be initiated by signalling |
Jrom fire alarm panel.

) Pressurization system shall be integrated and ;
supervised with the automatic/manual fire alarm
system for actuation.

&) Wherever pressurized staircase is to be connected to
unpressurized area, the two areas shall be segregated
by 120 min fire resistant wall. 1

h) Fresh air intake for pressurization shall be away (at
least 4 m) from any of the exhaust outlets/grille.

Pressurization of staircases & lift lobbies may be |
recommended as per requirement mentioned in |
Table-6.

| As per clause 2.49 of Part 4 Fire and Life Safety of'
NBC 2016:

Pressurization - The establishment of a pressure |
difference across a barvier to protect a stairway, |
lobby, escape route or room of a building from smoke
penetration. E

Smoke exhaust and Pressurization of areas above
ground as per clause 4.6.1 of Part 4 Fire and Llﬁz:
Safety of NBC 2016

Gonarated Or\:!3-12~19 12:07
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Corridors in exit access (exit access corvidor) are

| patient department/aveas having patients lacking self
| preservation and for sleeping accommodations such as

2

created for meeting the requirement of use, privacy ‘
and layout in various occupancies. These me most
often noted in hospitality, health care occupancies and
sleeping accommodations.

Exit access corvidors of guest woms and indoor

apartments, custodial, penal and mental institutions, |
etc, shall be provided with 60 min fire resistant wall |
and 20 min self-closing fire doors along with all Sire
stop sealing of penetrations. Smoke exhaust system |
having make-up air and exhaust air system or
alternatively pressurization system with supply  air
system for these exit access corridors shall be

required. Smoke exhaust system having make-up air ,

and exhaust air system shall also be required Jor
theatres/auditoria. Such smoke exhaust svstem shall

also be required for large lobbies and which have exit
through staircase leading to exit discharge. This would
enable eased exit of people through smoke controlled |
area to exit discharge.

All exit passageway (from exit to exit discharge) shall
be pressurized or naturally ventilated. The mechanical
pressurization system shall be automatic in action with
manual controls in addition. All such exit passageway
shall be maintained with integrity for sofe means of
egress and evacuation. Doors provided in such exit |
passageway shall be five rated doors of 120 min rating. |

Smoke exhaust system where provided, for above |
areas and occupancies shall have a minimum of 12 air
changes per hour smoke exhaust mechanism.
Pressurization system where provided shall have a
minimum  pressure  differential of 25-30 Pa in
relationship to other areas.

The smoke exhaust fans in the mechanical ventilation
system shall be fire rated, that is, 250°C for 120 min.

For naturally cross-ventilated corridors or corridors
with operable windows, such smoke exhaust system or
pressurization system will not be required.

Smoke Exhaust and Pressurization of areas below
Ground. '

As per clause 4.6.2 of Part 4 Fire and Life Safety of
NBC 2016:

Each’ basement shall be separately ventilated Vents
with cross-sectionol area (aggregate) not less than 2.5
percent of the floor area spread evenly round the
perimeter of the basement shall be provided in the
Jorm of grills, or breakable stull buard lights or '

- pavement lights or by way of shafis.

Alternatively, a system of mechanical ventilation

Genoraled Oni13-12-19 12:07

Proposed to provide Smoke control
of exits and staircases are naturally
ventilated at upper floors as per
NBC-2016.
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system may be provided with following requirements:
a) Mechanical ventilation system shall be designed to
permit 12 air changes per hour in case of fire or
distress call, However, for

normal operation, air changes schedule shall he as
given in Part 8 ‘Building Services, Section 3 Air
conditioning, Heating and Mechanical Ventilation’ of
the Code.

b) In multi-level basements, independent air  intake
and smoke exhaust shafts (masomy or reinforced
concrete)  for respective  basement levels and
compartments therein shall be planned with its make-
up air and exhaust air fans located on the respective
level and in the respective compartment. Alternatively,
in multi-level basements, common intake masonry (or
reinforced cement concrete) shaft may serve respective
compartments aligned at all basement levels, Similarly,
common smoke exhaust/outlet masonry (or reinforced
cement concrete) shafts may also be planned 1o serve

such compartments at all basement levels. All supply
air and exhaust air fans on respective levels shall be ;
installed in fire resisting room of 120 min. Exhaust |
fans at the respective levels shall be provided with |
back draft damper connection to the common smoke
exhaust shaft  ensuring complete isolation and
compartmentation of floor isolation to eliminate |
spread of fire and smoke to the other
compartments/floors. :

¢) Due consideration shall be taken for ensuring proper
drainage of such shafts to avoid insanitation condition.
Inlets and extracts may be terminated at ground level
with stall board or pavement lights as before. Stall
board and pavement lights should be in positions easily
accessible to the fire brigade and clearly marked ‘AIR

INLET' or ‘SMOKE OUTLET' with an indication of

area served at or near the opening.

d) Smoke fiom any fire in the basement shall not
obstruct any exit serving the ground and upper floors
of the building.

e) The smoke exhaust fons in the mechanical
ventilation system shall be fire rated, that is, 250°C for
120 min. i

P The smoke ventilation of the basement car parking v
areas shall be through provision of supply and exhaust
air ducts duly installed with its supports and connected '
to supply air and exhaust fans. Alternatively, a system
of impulse fans (jet fans) may be used for meeting the
requirement of smoke ventilation complying with the
Jollowing: }

1) Structural aspects of beams and other down
standsfservices shall be taken care of in the planning

Gonerated On:13-12-19 12:07
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| and provision of the jet fans.

Jire fighters. Visual indication of the operation status

Compartmentation

23

2) Fans shall be fire rated, that is, 250°C for 120 min,

|
3) Fans shall be adequately supported to ()mv/?/e,
operations for the duration as above, §
|
4) Power supply panels for the fans shall be located in |

Jire safe zone to ensure continuity of power supply.

3) Power supply cabling shall meet circuit 1'/1/(’gri/yE
requirement in accordance with accepted standard |

[413)].

The smoke extraction system shall operate on

actuation of flow switch actuation of sprinkler system,
In addition, a local andior remote ‘manual start-stop |
controliswiich’shall be provided for operations by the

of the fans shall also be provided with the remote
control. No system relating (o smoke ventilation shall
be allowed to interface or cross the transformer area,
electrical  switchboard,  electrical ~ rooms - or
exits. Smoke exhaust system having make-up air and
exhaust air system for areas other than car parking
shall be required for common areas and exit access
corridor in  basementsfunderground structures and
shall be completely separate and independent of car
parking areas and other mechanical areas. Supply air :
shall not be less than 5 m fiom any exhaust discharge
openings.

Compartmentation 42

As per clause 4.5 of Part 4 Fire and Life Safety of’
NBC 2016:

4.5.1 General

a) It is important to limit the spread of a fire in any building,

The usual method is to use fire barriers. In some instances |
these barriers need to be peretrated for ductwork,
plumbing and electrical systems, and in such cases, use of
passive fire protection measures shall be done so that the
integrity of these barriers is not compromised. ‘

| b) Floor(s) shall be compartmented with area as g'veng

below.

4.5.2 All floors shall be conyartivented / 2uned will area |
of each compartment being not more than 750 n?. The
meximum size of the compartment shall be as follows, in |
case of sprinklered Basement/Building:

yh Compartment- :
No Use ation ||
Area m2

Basefnent car 3000
parking

Ganerated On:13-12-19 12:07

- lProposed to provide water curtain

system in basement and fire barrier

[in upper floors as per NBC-2016.
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Basements 5

2. 2000
(other than car

parking) |

|

i

In addition, there shall be requirement of a mininum i

aof two compartments if the floor plate size is equal or j
less than the areas mentioned above, However, such “
requirement of minimum two compartments shall not
be required, if the floor plate is less than 750 n’. ’
Compartmentation shall be achieved by means of fire f
barrier having fire resistance rating of 120 min.

104
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Gas Supply
Gas Supply

‘,
i
]
]
|

As per clause 4.7.1 of Part 4 Fire and Life Safety 0/
NBC 2016: '

Town Gas/ LPG supply pipes

Where gas pipes are run in buildings, the sane shall be run
in separate shafts exclusively for this purpose and these
shall be on external walls, away fiom the staircases. Gas
distribution pipes shall always be below the false ceiling
The length of these pipes shall be as short as possible. In
the case of kitchen cooking range area, hood should have
grease filters using metallic grill to trap oil vapours escaping |
into e flure bood.

NOTE ~— For detailed information on gas pipe
installations, reference may be made to Part 9 ‘Plumbing
Services, Section 4 Gas Supply’ of the Code.

4.7.2 Thermal detectors These shalt be nstalled nto fume
hoods of large kitchens for hotels, hospitals, and similar
areas located in high rise buildings. Arrangements shall be
made for autommatic tripping of the exhaust fan in case of .
fire. If gas is used, the same shall be shut off. The voltage |
shall be 24 V or 100 V d.c. operated with external |
rectifier. The valve shall be of the hand re-set type and
shall be located in an area segregated from cooking ranges. |
Valves shall be easily accessible. The hood shall have |
manval facility for steam or suitable hood extinguishing gas
released depending on duty condition.

4.7.3 Gas cylinders and manifold shall need to be housed
in a detached location with no other occupancy within
distances prescribed in good practice [4(14)] thereof.
There shall be an encloswe suitably ventilated. It is
desirable to provide medium velocity spray nozzles which
can be operated by quick opening vabve situated away
from the enclosure.

4.7.4 In the case of gas cylinders, if manifold has to be
installed on podiwryclose to podium, the same shall be

away from any air intakes/smoke exhaust obenings/ any |

windows,

/{NBC 2016 & separate NOC has to

Not proposed in the drawings. If
ITown Gas / LPG supply system is
proposed in the building, it shall be
provided as per clause 4.7.1 of
Part-4 Fire and Life Safety of

be obtained from this department,
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3454 Sennce bductsk and shaft

2
4.7.6 Gas neters shall be housed in a suitably construc ted
mmetal cupboard located in a well-ventilated space, ku,pmg
in view the fact that LPG is heavier than air and town 2as LS
lighter than air.

4.7.7 Wherever LPG reticulation/cylinders are used in é
buildings above 100 m, gas leak detectors shall be ;
provided at the usage points and nonitored from fire

| command centre. The cables used for signalling shall be

circuit integrity cables. 4.7.8 The gas lines shall not be J
installed through any electrical shafis, escape routes, refuge
areas / refige floors. 4.7.9 Kitchens working on LPG fiel ‘
shall not be permitted in basements. ;

Openings in walls or floors which are necessary to be
provided to allow passages of all building services like
cables, electrical wirings, telephone cables, plumbing pipes,
ete, shall be protected by enclosure in the form of
ducts/shafls having a fire resistance not less than 120 min, :
The inspection door for electrical shafis/ducts low voltage
wiring running in shafts/ducts, shall either be armoured type
or run through metal conduits. The space between the
electrical cables/conduits and the walls/slabs shall be filled
in by a fire stop material having fire resistance rating of not
less than 120 min This shall exclide requirenent of fire ;
stop sealing for low voltage services shaft. ‘

For plumbing shafts in the core of the building, with shaft |
door opening mside the building, the shafls shall have |
inspection doors having fire resistance rating not less than .
30 min. For phmbing shafts doors which open in wet areas |
or in naturally ventilated areas or on external wall of the
building, the shafls may not require doors having any
specified fire rating,

3.4.6 Electrical Installation

3.4.6.1 The electric distribution cables/wiring shall be laid :
in a separate shaft. The shaft shall be sealed at every floor !
with fire stop materials having the sane fire resistance as |
that of the floor. High, medium and low voltage ang
running in shaft and in false ceiling shall run in. separate
shaft/conduits. 1

Water mains, gas pipes, telephone lines, ntercom lines or
any other service line shall not be laid n the duct for
electrical cables; use of bus ducts/solid rising mains instead |
of cables is preferred. '

Escape Lighting and Exit Signage’s. :
3.4.7 Escape Lighting and Exit SignageFxit access,
exits and exit discharge shall be properly identified, with !
adequate lighting maintained in the elements of the egress |
systens so that all occupants shall be able to leave the
facility safely.

3.4.7.1 Lighting

Generaled On:13.12-19 12:07

- [Service ducts and shafts should be
. |sealed at every floor level as per
| ispecification.
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26

a) The exit, exit access and exit discharge systens shall be |
illuminated continuously. The floors of the means of egress
shall be illuminated at all points, including angles and
intersections, i corridors and passageways, stairwells, |

landings of stairwells and exit.

b) Emergency lighting shall be powered from a source
independent of that supplying the normal lighting,

c) Escape lighting shall be capable of]
1) indicating cleatly and unambiguously the escape routes;

2) providing adequate illumnation along such routes to
allow safe movement of persons towards and through the
exits; and :

3) Ensuring that fire alarm call points and Fire fighting
equipment provided along the escape routes can be readily
located.

d) The horizontal luminance at floor level on the centreline
of an escape route shall not be less than 10 lumen / 2. In
addition, for escape routes up to 2 m wide, 50 percent of
the route width shall be it to a minimum of § luren / ne.

€) Required illumination shall be arranged such that the

failure of any single Jlighting unit, such as the buming out of
one luminaire, will not leave any area in darkness and does
not impede the functioning of the system further. '

{) The emergency lighting shall be provided to be put on
within 5 s of the failure of the normal lighting supply. Also,

emergency lighting shall be able to maintain the required |
ilumination level for a period of not less than 90 min in the -

event of faflre of the normal lighting even for smaller
premises.

) Battery pack emergency lighting, because of its limited
duration and reliability, shall not be allowed to be used in
lieu ofa diesel engitie driven emmergency power supply.

h) Escape lighting luminaries should be sited to cover the

following locations:
1) Near each intersection of corridors,
2) At exits and at each exit door,

3) Near cach change ol direction in the eseape route,

4) Near each staircase so that each flight of'stairs receives |

direct light,

5) Neat any other change of floor level,
6) Outside each final exit and close to i,
7) Near each fire alarm call point,

8) Near fire fighting equipment, and

9) To illuminate exit and safety signs as required by the
enforcing authority.

NOTE. For the purpose of this clause ‘near’ is normally

Escape lighting and Exit signage’s
should be provided as per clause
3.4.7, Lighting 3.4.7.1,

104
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considered to be within 2 mmeasured horizontally.
J) The luminaries shall be mounted as low as
Possible, but at least 2 mabove the floor level,
k) Signs are required at all exits, emergency exits and
escape routes, which should comply with the graphic
requirerments of the relevant Indian Standards,
3.4.7.2 Exit passageway (at ground) and staircase lighting
shall also be connected to altemative supply. The

alternative source of supply nay be provided by battery
continuously trickle charged fiom the electric mains.

3.4.7.3 Sutable amangements shall be made by
installing double throw switches to ensure that the lighting ;
installed in the staircase and the corridor does not get '
connected to two sources of supply simultancously.
Double throw switch shall be mstalled in the service room
for terminating the stand-by supply.

The emergency lighting system shall be well maintained by
periodical inspections and tests so as to ensure their
perfect serviceability at all times.

3.4.7.4 Exit signage Where exit access is provided through |
corridors / paths, the occupants shall be able to easily -
identify the way to exits. Exit signs shall be provided such
that o point in an exit access is more than 30 m from a
visble exit directional sign. An ext sign indicating the
direction to an exit shall be provided at all changes in
direction.

Exits shall be clearly visible and the route to reach the exits
shall be clearly marked and signs posted to guide the |
occupants of the floor concerned. Signs shall be iluminated
and wired to an independent electrical circuit on an
altemative source of supply. The sizes

and colours of the exit siens shall be i accordance with
good practice [4(7)]. The colour of the exit signs shall be
green.

NOTE. This provision shall not apply to A-2 and A-4
occupancies less than 15 m in height. The exit sign with
arrow indicating the way to the escape route shall be
provided at a suitable height from the floor level on the wall
and shall be illuminated by

electric light connected to corridor circuits. All exit way
marking signs should be so installed that no mechanical
damage shall occur to them due to moving of frniture or
other heavy equipment. Further, all landings of floor shall
have floor indicating boards prominently indicating the
number of the floor. Photo luminescent markings shall be
pasted at internal hydrant boxes.

Genarated On:13-12-19 12:07

D. The builder should arrange for the following
fire fighting and evacuation measures:-

Electric Power Supply
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NBC 2016, Pared Fire and Life  Safety
3.4.6.2 Emergency power for fire and life safety systens | j
Emergency power supplying distribution system for critical | A
requirernent for flmctioning of fire and life safety system |
and equipment shall be plamned for efficient and reliable | !
power and control supply to the following systens and |
equipment where provided:

a) Fire punps. f

b) Pressurization and smoke venting; including its amlllaly
systems such as dampers and actuators,

¢) Fireman’s lifts (including all lifts).
d) Exit signage lighting

e) Emergency lighting,

f) Fire alarm system.

g Public address (PA) system (relating to Energency
voice evacuation and annunciation).

h) Magpetic door hold open devices.

1

J) Lighting in fire command centre and secur ity room. |
Power supply to these systens and equipment shall be |
from normal and emergency (standby generator) power
sources with changeover facility. 1f power supply, is from
HV source and HV generation, the transformer should be j
planned I standby capacity to enswe continuity of
power to such systerms. Wherever and backup DG sets
are of higher vbltage rating, then dual redundant cables
shall be taken to all transformers. The generator shall be
capable of taking staiting current of all the fire and life
safety systens and equipment as above. Where parallel
HV/LV supply flom a separate substation fd from
different grid is provided with appropriate transformer for
emergency, the provision of generator may be waived in :
consultation with the Authority. '

3.4.6.4 Standby supply

Diesel generator set(s) shall not be installed at any
Sloor other than ground/first basement. It the same are
installed indoors, proper ventilation and exbaust shall be
plamed. The DG set room shall be separated by 120 min
fire resistance rated walls and doors. The oil tank for the
DG sets (if not in the base of the DG) shall be provided
with a dyked enclosure having a volumetric capacity of at
least 10 percent more than the volue ofthe oil tank. The
erclosure shall be filled with sand for a height of 300 mm
For detailed information regarding fire safety requirements
for hazardous petroleum products, reference may be
made to 'The Petroleun Act, 1934 and the Rules framed
there under.

Down comer system

Down comer system. 47

NBC-2016, Part4, Fire & Life Safety, Down-comer

Generated On;13-12-19 12:07

Proposed to provide 1 standby
diesel generator of 250 KVA
capacity shall be instalied at upper
basement to provide alternative
power to all the emergency
provisions in the building.

|08



[ purping fiom fire service appliances and air release valve
 at roof level to refease trapped air inside.

29
~— An arrangement of fire fighting within the building by
means of down-coner pipe comnected fo terrace tank
through terrace punp, gate valve and non-return valve and
having mains not less than 100 mm internal diameter with
landing valves on each floor/landing, It is also fitted with
inlet connections at ground level for charging with water by

NBC 2016, Part-4, Fire & Life Safety Table 7 (6)‘
down comer shall be provided for every 1000 sq.mirs.
built up area,

Apartment Houses (A-4)

1. 1. For 15 mand above but not exceeding 35 min
height.

The down comer should be of 100 mm internal diameter
and G.I. “C’ class pipe. Fromeach down comer single

hydrant outlet should be provided

Wet riser system ;,
NBC 2016 Part4, Fire & Life Safety, Clause 2.65
Wet Riser — An arrangement for fire fighting within the
building by means of vertical rising mains not less than 100
mm nominal diameter with landing valves on each
floor/landing for fire fighting purposes and permanently
charged with water froma pressurized supply.

Generated On;13-12-19 12:07

Not required.

NBC -2016, Part-4 Fire & Life Safety, Table 7 (5)
wet riser shall be provided for every 1000 sq.mtrs.
built up area,

Apartment Houses (4-4)
1. 1.35mand above in height.

The riser should be of 100 mm internal diameter and G.1.
‘C’ class pipe. From each riser single hydrant outlet should
be provided at each landing

Hose reel hose system,
NBC-2016, Part-4, Fire and Life Safety, Table 7 (4)
First Aid Hose reel shall be provided for,

Apartment Houses (4-4)

1. Should be provided in all the
buildings irrespective of height and irespective of
occuparcy.

Rubber lined Hose reel hose of size mininum 19 mm of 40
mir length as per IS 884, with Gate valve (upstream) and
shut off nozzle of 5 mimsize. The hose reel hose should be
connected at each landing by means of an adaptor.
Adequate BIS marked re-inforced rubber lined delivery

hoses of'63 rm size to reach the farthest point of the floor é

/ setbacks fiom the system should be provided with a
branch ppe near each hydrant outlet in a proper hox fo

Proposed to provide 03 wet riser
cum down comer systems (1 in
Block-A, 1 in Block-B & 1 in Block-
C), near the staircases, Each-system
will be of 100 mm. internal

- diameter and will be of G.I1. \C’
| [Class pipe. From the each system

single hydrant outlet at each floor
landing will be provided.

protect it from withering :

Hose reel hose of 40.00 mtrs.
length with drum and 2 Nos.
delivery hose pipes, each of 15.00
mtrs. length with gunmetal branch

- Ipipe will be provided inside the

hosc cabinet near each outlet,

?ﬁ
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b

| Yard hydrant system
} NBC-2016, Part-4, Clause 2.64.1 : Hydrant sysfcm—
‘ A distribution system having a network of piping m.smllcd
| underground / above ground around and / or through inside |
’ of a building with internal and / or external hydrants fitted |
! with landing walls at regular interval according to the |
f occupancy. The distribution system is connected to water |
supply system from fire fighting,

|

NB C-2016, Part-4, Table 7 (7) Yard hydrant shall be
provided for,

Apartment Houses (A-4)

1 1. 45 mand above in height.

At least two fire service inlets to boost the water in the
riser directly from the mobile purp should also bcs
provided. These inlets should be located at an caqﬂy
accessible position, pxeferabk, near the entry point to lhc |
prexmises. ‘

Underground static water storage tank
combined capacity for wet riser, yard hydrant |
and sprinklers per set of pumps |
NBC-2016, Part-4, Table 7 (11) Underground Stattc
{ Water Storage Tank Combined Capacity for Wet |

| Riser; Yard hydrant and Sprinklers per set of Pumps
shall be provided for,

Apartment Houses (4-4)

1. Above 35 m but not exceeding 45 m. In height — |
75,000 k. :
2. Above 45 m but not exceeding 60 m In height
1,50,000 s.
3. Above 60 min height. —2,00,000 Is.

Note: Fire tank to be always filled with water. Over |
Slow of fire tank to be taken to domestic tank
Arrangement should be such rhat any incoming;i
water should first fill-up fire tank, then overflow to
other ufilizations.

H-{ ENCLOSED PARKING STRUCTURES

6 ¢} For basement car parking, compartmentation can be
achieved, with fire barrier or with water curtain nozzle (K-
23) or with combination thereof Autonmtic deluge system |
conprising delnge valve, piping, nozzles, etc shall be used
to zone the compartiment in case of water curtain system.
In case of water curtain, existing water storage shall be |
supplemented by water demand for water curtain nozzes
| for 60 min considering the largest cormpartment. perimeter
L out of all compartments of car parking n any of the |
| basements.

d) The water supply for the water curtain nozzes shall be
through independent electric pump of adequate capacity |

/{06 Nos, yard hydrants all around

the building and 1 No. 4 Way Fire
Service inlet near the entrance will
also been provided.

Wet riser cum down comer systems

. |will be connected to underground
i ftank of 1,00,000 litres capacity and
| Water curtain nozzle system will be

connected to separate underground

ftank of 1,00,000 litres capacity

(total 2,00,000 litres capacity).
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(flow and head) with piping/riser for the water supply 10
the nozzes, ﬁ

e) The water curtain shall be operated by the actuation of |
flow switch actuating sprinkler system. }
|

f) For smoke ventilation requirement of car parking, see |
|
4.6.2. : !

g) Allfire exit doors from the car parking to exits shall be
painted green and shall display exit signage.

i

Terrace tank |
NBC-2016, Part-4 Table 7(12) Terrace Tank 0vu~
Respective Tower Terrace shall be provided for !'

Apartment Houses (4-4) :
1. Less than 15 m in height 5000 Its. (5000 Ils):'

(Note 6 : Additional value given in paxcm;ess shall | | frhe Wet riser cum down comer
be added if basement area exceeds 200 it ) | lsystems will be connected to 3
2. 15 mand above but not exceeding 35 m in hexght | loverhead tanks (1 in each Block),
25,000 Its. | leach of 05,000 litres capacity (total
3. Above 35 mbut not exceeding 45 min height 5000 1115,000 litres capacity).

Its.
4. 45 mand above in height 10,000 k.

Note: Over head tank to overflow to domestic t‘mk
Arrangement should be such that any 111commg
water should first fill-up fire tank, then overflow r()
other utilizations. i

Pump near underground static water storage
tank (fire pump) with minimum pressure of 3.5
kg/cm?2 at terrace level

NBC-2016, Part-4, Table 7 (13) Pump near
underground static water storage tank (Fire pump)
with minimum pressure of 3.5 kg/cm?2 at remotest
location.

Apartment Houses (A-4)
1. Above 35 mbut pot exceeding 45 min height

(Note 10 : Ore electric and one diesel punmp of capacityg
2280 Vmin and one electric purp of capacity 180 Ymin. |
See also Note 22 and 23)

(Note 22: One set of purps shall be provided for cach§

: 100 hydrants or part thereof, with a maximum of two sets. | }
In casc of more (han one puny set instaliation, both punp
 sety shall be mterconnected at their delivery headers.

i (Note 23: Alternative to provisions of additional set of

punps, the objective can be met by providing additional
diesel punp of the same capacity and doubling the water

| tank capacity as required for one set of pumps.)

2. Above 45 m in height but not exceeding 60 m m
height ‘

i (Note 11 Provide required mumber of sets of pumps each

;
H
!
!
!

Ay



Pumps at the Terrace Tank level with Minimum |

32
consisting of two electric and one diesel punp (stand by)

of capacity 2 280 lire/min and two electric punp of |
capacity 180 litre/min (see Fig. 12) (see also Notes 22X
and 23),

(Note22 One set of punps shall be provided for each
f 100 hydrants or part thereof, with a maximum of two sets, | f
i In case of more than one pump set install ation, both pump |

i
| sets shall be interconnected at their delivery headers.

!
f Note 23 Altermative to provisions of additional set of |

| pumps, the objective can be met by providing additional |
t diesel punp of the same capacity and doubling the water |
| tank capacity as required for one set of pumps.)

i
\ 1. Above 60 min height f

(Note 12 Provide required nurber of sets of punps cach | f
; consisting of two electric and one diesel purp (stand by) ; ]
| of capacity 2 850 litre/min and two electric pump of |
; capacity 180 litre/min (see Fig. 12) (see also Notes 22 f
and 23) f
| | (Note 13 Lower levels in high rise buildings 60 m or above | '
‘xn height are likely to experience high pressure and
‘ therefore, it is recommended to consider nulti-stage, nulti- |
i ! outlet pumps (creating presswre zomes) or variable |
; fequency drive pumps or any other equalent
| arrangement) ‘

,: {(Vote 22 Ore set of pumps shall be provided for each
’ 100 hydrants or part thereof, with a maximum of two sets. |
| In case of more than one purp set installation, both punp
, sets shall be interconnected at their delivery headers.

(Note 23 Alternative to provisions of additional set of
| pumps, the objective can be met by providing addmonal

diesel pump of the same capacity and doubling the water | |
tank capacity as required for one set of punps. ) '

: If Basement is compartmented using water curtains
addltlonal pump as per clause H-4 d) The water

‘ supply Jor the water curtain nozies shalf be thy ough
independent electric pump of adequate capacity mow
and head) with piping/riser for the water supply to
| the nozzles to be provided.

|
i
1
i

Pressure of 2.0 kg/cm?. ;
NBC-2016, Part-4, Table 7 (14) pumps at the
Terrace tank level with Minimum Pressure of 3.5,
| kg/cm2 shall be provided for,
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Wet riser cum down comer systems
will be connected to 1 electrically
driven pump & 1 Diesel driven

| fpurmp, each capable of delivering
2280 litres of water per minute and
1 jockey pump, capable of

' [delivering 180 litres of water per
[ minute,

Water curtain nozzle system will be
connected to separate 1 electrically
driven pump capable of delivering
1620 litres of water per minute.

Apartment Houses (4-4)

i 1 Less than 15 1 in height 450 LPM (@50 LPM)
(Note 6: Additional valie given in pﬁrﬂ]ﬂlPSIS
shall be added if buserment avea exceeds 200 e, ) ‘
! 2 15 mand above but not exceeding 35 min height — 900
;f ILPM.

* Not required.

2



¢ installed with call boxes located near each staircase Iandmg
| of each building, The call boxes should be of ‘break glass’ |

| control room when the glass of the system is broken, This

33 Generaled On:13-12-19 12:07

L .
f Manually operated fire alarm system ‘ j

| NBC-2016, Part-4, Clause 2.1 Alarm System —Fire |
| alarm system comprising components for auloxmtlcally‘
{ detecting a fire, initiating an alarm of fire and initiating other |
, actxom as appropriate, z’

H

NO TE — The system may also include nanual fire dhmi
| call points,

I
i
|
i
i

i NBC-2016, Part-4, Table 7 (9) Manually 0pemted |
] ;

 |Proposed to provide manually

f operated fire alarm system with call

! points near each staircase landing

' lat each floor with its control panel

Manually operated electrical fire alarm system should be | | [at ground floor,

| Elecmc Fire alarm system is required

; Aparfment Houses (A-4)

10 | 1. 15 mand above in hejght.

type, where the call is transmitted autormatically to the 5

system should also be connected to an alternative sowce
of power supply (diesel generator).

11|

Automatic Fire Detection system with smoke | |detection system with smoke I
detectors & heat detectors is required. — Fire alarm. detecto'r heads with its console x
system comprising conponents for autoratically detecting | located at ground floor, as indicated 5
' a fire, iitiating an alarm of fire and initiating other actlons below.

i as appropriae. ; Floors Smoke
1.4s per Table 7(10) Automatic . ’ detector
, heads
Detection and Alarm System.
i [Ground floor 10 ;
Apartment Houses (A-4). (Multipurpose
Above 60 m in height (Autormatic detection and alarm | |halt & Club (
systern is not required to be provided in car parking area. | L House) 5

The call boxes should be so installed that their location can ‘

 be easily noticed from either direction and should be at a |
i height of one meter from the floor level, |

Automatic fire detection system and alarm

| system

NBC -2016, Part4, Clause 2.1 ‘ —
. [Proposed to provide automatic fire

Such detection system shall however be required in other
areas of car parking such as electrical rooms, cabins and
other areas)

12

Jiremen telephone to be provided at every staircase.
| Necessary console & amplifier with micro phone to be

| heights and designed to actuate automatically, control and sprinkler system with sprinkler

"Public Address System
A system of two way talk back speaker with push to
talk speakers to be provided at every staircase or

Proposed to provide Public Address
ystem with two way
communication facility near each

j staircase landing at each floor with
| lits console at ground floor.

provided at ground floor in fire command center.

Automatic sprinkler system f
Automatic Sprinkler System —A system of water |
pipes fitted with sprinkler heads at suitable intervals and ! Proposed to provide automatic
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14

| extinguish a fire by the discharge of water,

| NBC-2016, Part-4, Table 7 (8) Automatic S'/)/mklel
| system,

Apartment Houses (A-4).

(Note 4: Required to be installed in basement if arca

?
|
!
1. Upto 35 min height. }
|
of basement exceeds 200 n?) ,

2. Above 35 mbut not exceeding 45 min height,

(Note4: Required to be installed in basement if area
of basement exceeds 200 m? and Note 9 Sprinklers
shall be fed water from both underground static water
storage tank and terrace tank)

45 mand above in height to installed in entire building,
(Basements, ground and all upper floors)

NBC-2016, Part-4, Annex-E-4 HORIZONTAL ,
EXITS/REFUGE AREA I
a) A horizontal exit shall be through a fire door of 120 mm
rating in a fire resistant wall Horizontal exit rc,qunc
separation  with the refige area or adJommg
compartrent  through 120 min  fire  barier. The
adjoining compartment of the horizontal exit should allow
unlocked and ease of egress and exits for the occupants
wsing defend n place strategy.

Requirements of horizontal exits are as under: a) Width of

 horizontal exit doorway shall be suitable to meet the |
occupant load factor for egress. ;

b) Doors in horizontal exits shall be openable at all times
from both sides. f

¢} All doors shall swing in the direction of cxit travel. For
horizontal exits, ifa double leat door s used, the right hand |
door leaf shall swing in the direction of exit travel. 1

1) The refuge areu shall be provided on the per iphery ot§

| the floor and open to air at least on one side protected with |
| suitable railings.

2) A prominent sign bearing the words 'REFUGE AREA"
shall be installed at the entry of the refuge area, having

height of letters of minmum 75 mm and - alsog

containing infornmtion about the location of refuge areas
on the floors above and below this floor. The same signage
shall also be conspicuously Jocated within the refige area. |

1) Each refuge area shall be ventilated and provided with;
first aid box, fire extinguishers, public address speaker, fire |
man talk back, and adequate emergency lighting as well as
dnnklng water facility.

g Refiige areas shall be approachable from the space they .
serve by an accessible means of egress.

i h) Refuge areas shall commect to fire fighting shaﬁ_é

heads, as indicated below.

Gonerated On:13-12-19 12:07

Foor

Common
basement
parking area

Common
Lower
parking area

Ground floor
(Multipurpose
hall & Club
House)

Sprinkler

heads

357

306

60

Water
curtain |
nozzle |

38

38

Proposed to provide open balconies
Lin each flat.

14



. occupants of two consecutive floors, where occupant load

35
(comprising fireman.s lifl, lobby and staircase) without |
having the occupants requiring to return to the building
spaces through which fravel to the area of refige oceurred.

J) The refuge arca shall always be kept clear,

No storage of combustible products and materials,
electrical and mechanical equipment, etc shall be alowed
in such areas.

k) Reflge area shall be provided with adequate drainage
facility to maintain efficient storm water disposal.

m) Entire refuge area shall be provided with sprinklers,

1) Where there is a difference in level between connected
areas for horizontal exits, ramps of slope not steeper than 1
in 12 shall be provided (and steps should be avoided).

NOTE. Refuge area provided in excess of the
requirements shall be counted towards FAR. High rise
apartment buildings with apartments having balcony, need
not be provided with refuge area; however apartment
buildings without balcony shall provide refiige area as given
above. Refuge areas for apartment buildings of height
above 60 m while having balconies shall be provided at 60
mand thereafter at every 30 m The refuge area shall be an
area equivalent to 0.3 n? per person for accommodating

shall be derived on basis of 12.5 n? of gross floor area
and additionally 0.9 m for accommodating wheel chair
requirerment or shall be 15 mz, whichever is higher.

Genorated On:13-12-19 12:07
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Fire Command Centre
NBC-2016, Part-4 Clause 3.4.12 Fire Command
Centre (FCC)

a) Fire command centre shall be on the entrance floor of
the building having direct access. The control room shall
have the main fire alarm panel with communication system
(suitable public address system) to aid floors and
facilities for receiving the message fiom different floors.

b) Fire command centre shall be constructed with 120 min
rating walls with a firc door and shall be provided with |

emergency lighting. Interior finishes shall not use any
flammable materials. All controls and monitoring of fire

Monitoring of integrated building management systens,

Proposed to provide Fire Command

- . ) -~ ; K Centre in ground floor as per NBC-
alamm  systens, pressurization Systens, SIMOKE 2016, Part-4 Clause 3.4.12 Fire

management  systens shall happen from this room Command Centre (FCC).

CCTVs or any other critical parameters in building may
also be from the same room

¢) Details of all floor plans along with the details of fire |
fighting equipment and installations (2 sets laminated and -
bound) shall be maintained in fire conmand centre.

d) 'Lhe fire statt' in charge of'the fire command cenfre shall
he responsible for the naintenance of the various
services and fire fighting equipment and installations in
coordination with security, electrical and civil statt ot the
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building.

16

NBC-2016, Part-4, Annex-D, Clause 4.11 D-5
FIRE SAFETY PLAN

D-5.1 A format for the Fire Safety Plan shall be as
given in D-9.10.

D-5.2 The applicable parts of the approved Fire Safoty
Plan shall be distributed to all tenants of the building by the
building manageiment when the Fire Safety Plan has been
approved by the Fire Authority.

D-5.3 The applicable parts of the approved Fire Safety
Plan shall then be distributed by the tenants to all their
enployees and by the building management to all their
building employees.

D-5.4 In the event there are changes fiom conditions
existing at the time the Fire Safety Plan for the building was
approved, and the changes are such so as to require
amending the Fire Safety Plan, within 30 days after such
changes, an amended Fire Safety Plan shall be submitted
to the fire brigade for approval.

17

Fire Officer
As per clause 4.10 of Part 4 Fire and Life Safety of
NBC 2016:

4.10 Fire Officer

4.10.1 A qualified Fire Officer with experience of not less
than 3 years shall be appointed who will be available on
residential building with height 60 mand above.

4.10.2 The Fire Officer shall,

i
aymaintain the fie fighting equipment in good working
condition at all times.

b)prepare fire orders and fire operational plans and get
them promulgated.

c)impart regular training to the occupants of the buildings in
the use of fire fighting equipment provided on the premises
and keep them informed about the fire emergency
evacuation plan.

d)keep proper liaison with the city fire brigade.

e)ensure that all fire precautionary measures are observed
at the times.

NOTE - Competent authority having jurisdiction may insist
on compliance of the above rules in case of buildings
having very large areas even if the height is less than 30 m.

Generated On:13-12-19 12:07

Fire safety plan should be provided
as per NBC-2016, Part-4,
Annex-D, Clause 4.11 D-5,

Fire Officer - Not required.

Training - 10% of the
occupants/employees of each block
should be got trained in fire
prevention & fire fighting at the
R.A. Mundkur Fire and Emergency
Services Academy, Bannerghatta
Road, Bangalore-560 029, within 6
months from the date of
occupation. For this purpose before
approaching this department for
final clearance certificate, the
applicant should give an
undertaking in the form of an
affidavit regarding the maintenance

| 1of the fire prevention and fire
| [fighting measures suggested above
' land arranging training of 40% of

the occupants in fire prevention and
fire fighting within 6 months from
the date of issue of the Clearance
Certificate.

IAs proposed Fire extinguishers at
following suitable places should be
provided.

1) One ABC powder extinguishers
of 6 kgs. and 9 Litres capacity

Portable Hand held “Water Mist &

Y
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| Fire extinguishers |

18

Apartment Houses (A-4)
1.

. One Mechanical Foam extinguishers of 9 lmesi

NBC 2016, Part-4, Table 7 (3) Fire extmguzshers
shall be provided for,

One ABC powder extinguishers of 6 kgs. Capacity!
for every 8 cars at parking areas  should be

provided.
One COy extinguishers of4.5 kgs. Capacity shou]d ’
be provided near the enfrance to the electrical room. |

capacity & one ABC powder extinguishers of
kgs. Capacity shoud be provided near the |
transformer.

One Mechanical foam extinguishers of 9 lmes
capacity and one ABC powder extinguishers of 6
kgs. Capacity should be provided near the dlesel
generator.

One COp extinguishers of 2 kgs. Capacity shou]d
be nrovided mside each 1 rachine room

CAFs” fire extinguishers — Jet &
spray (combination) Capacity for
every 8 cars at parking areas should
be provided.

- As per IS-15683 / EN3-7 / NFPA- ||

- Suppression Technology: NFPA
750 & NFPA 11
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10 (Design & Construction)

" Minimum Lancing Distance ; Jet —

- Minimum Lancing Distance :
Spray— 10Feet or more

- Spraying Angle 60°
- Class — A, B, LPG Fires and Live

(Test certificate to be submitted) ;
- Fire Rating A: 21A or more
- Fire Rating B: 144B or more

- Foam Mist / Pressurised bubbles

| |- Foam Expansion minimum 1:10
| lor more

2) One CO, extinguishers of 4.5
- kgs. Capacity should be provided

 [room.

- 3) One 9 Litres capacity Portable
| Hand held “Water Mist & CAFs" fire
| lextinguishers — Jet / spray type

Capacity should be provided near
- fransformer & diesel generator.

30Feet or more.

Electrical Fire below 1000Volts

(Adhere to vertical and Horizontal
surfaces, bubbles should retain for
@ minimum period of 20Minutes)

near the entrance to the electrical |

| (Combination) and One ABC
! powder extinguishers of 6kgs.

- As per IS-15683 / EN3-7 / NFPA-
10 (Design & Construction)

- Suppression Technology: NFPA
750 & NFPA 11

- Minimum Lancing Distance : Jet ~
30Feet or more

Minimum Lancing Distance :
[ [Spray— 10Feet or more

- Spraying Angle 60°

- Class — A, B, LPG Fires and Live
Electrical Fire below 1000Volts
(Test certificate to be submitted)

- Fire Rating A: 21A or more

e




6. One COp extinguishers of 2 kgs. Capacity should
be provided inside each kitchen.

7. Orne Water Mist type extinguishers of 4 lives & 9
lires capacity should be kept near each staircase
landing at each floor.

All the extinguishers suggested above should be with B.L.S.
markings and should be located at an easily accessible
position without obstructing the normml passage and
maintained periodically.
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- Fire Rating B: 144B or more

- Foam Mist / Pressurised bubbles
(Adhere to vertical and Horizontal
surfaces, bubbles should retain for
@ minimum period of 20Minutes)

- Foam Expansion minimum 1:10
or more and one ABC powder
extinguishers of 6 kgs. Capacity
should be provided near the
transformer yard & diesel
generator.

4) One CO, extinguishers of 2 Kgs.
Capacity should be provided inside
each lift machine room.

5) 9 Litres capacity Portable Hand

¢ held “Water Mist & CAFs” fire

extinguishers — Jet / spray type
(combination) should be kept in
alternative staircase landing at each
floor,

- As per 1S-15683 / EN3-7 / NFPA-
10 (Design & Construction)

' - Suppression Technology: NFPA

750 & NFPA 11

- Minimum Lancing Distance : Jet -
30Feet or more

- Minimum Lancing Distance :

i [Spray— 10Feet or more

- Spraying Ahgle 60°

i |- Class ~ A, B, LPG Fires and Live
 [Electrical Fire below 1000Volts

(Test certificate to be submitted)
- Fire Rating A; 21A or more
- Fire Rating B: 1448 or more

- Foam Mist / Pressurised bubbles
(Adhere to vertical and Horizontal
surfaces, bubbles should retain for
a minimum period of 20Minutes)

- Foam Expansion minimum 1:10
or more

All the extinguishers suggested
above should be with B.L.S.
markings and should be located at
an easily accessible position without
obstructing the normal passage and

maintained periodically.

CONDITIONS:-

&
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- 1. All the fire prevention, fire fighting and evacuation measures suggested/
recommended in B, C and D shall be strictly adhered to adopted.

2. Hazardous materials such as petroleum products, explosives, chemicals etc. should
not be stored on any floor.

3. Refuse dumps or storage should not be permitted in any of the floors.

4, Liquefied petroleum gas should not be stored in the building except the limited

. quantity required for each kitchen.

5. Plan and occupancy should not be changed without informing the Fire & Emergency
Services and without taking clearance.

6. The occupancy certificates should not be issued without obtaining the clearance
certificate from the Fire and Emergency Services department.

7. Such reasonable changes/modifications as may be found necessary, after the building
is fully constructed, will have to be agreed to be done by the builder/occupants of the
building.

" 8. All the metal fittings of down comer system and all the extinguishers suggested
above should have B.1.S markings.

9. Apart from the above the Building shall be constructed by following all the rules &
conditions stipulated in Part-III & IV of NBC & local zoning regulations strictly, failing
which the NOC issued will not be valid.

10. The above mentioned requirements are indicative and not exhaustive. All other
requirements of National Building Code not specifically mentioned above shall also be
complied with mandatorily.

11. This NOC is issued from the Fire Prevention and Fire Fighting point of view Karnataka
State Fire & Emergency Services Department is not responsible for the ownership of
the land, its location and other disputes, which may arise in due course.

Subject to the strict adherence to the conditions laid down as above, issue of License for
the construction Residential that is Katha No.1280/42/44/1844/2, Municipal No: 260,
Sy.Nos: 42, 44/1 & 44/2, of Channasandra Village, Bidarahalli Hobli, Bangalore East Taluk.,
Bangalore East, BANGALORE - 560067 may please be considered.

« All other relevant and applicable requirements as per NBC-2016 will have to
be compiled with mandatorily.

Yours faithfully,
Director General of Police and Director,
Karnataka Fire & Emergency Services.

Digitally signed by SHIVA KUMAR K
Date: 2019.12.13 12:12:45 +05:30
Reason: Approved
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BRUHAT BENGALURU MAHANAGARA PALIKE

OFFICE OF THE JOINT DIRECTOR (TOWN PLANNING-NORTH) N.R.
CIRCLE, BENGALURU- 002

Number:BBMP/AddL.Dir/JDNORTH/0015/2019-20 Dated: 07-04-2022

FEE PAYMENT INTIMATION

Subject: Regarding payment of fees to issue Commencement Certificate for
Building of Apartment Use constructing in the Property Khatha Number;
1280, Survey No. 42, 44/1, 44/2, Channasandra Village, Ward Number:83,
Kadugodi, Mahadevapura Zone, Bengaluru.

Reference: 1) Your requisition letter dated: 05-02-2022.

2) Approval dated: 05-04-2022 of the Addl. Director (Town Planning).

Kkkk

With reference to the above subject, as per reference (1) you had
filed requisition to this Office for Commencement Certificate for Building of
Apartment Use constructing in the Property Khatha Number; 1280, Survey
No. 42, 44/1, 44/2, Channasandra Village, Ward Number:83, Kadugodi,
Mahadevapura Zone, Bengaluru. Addl. Director (Town Planning) issued
approval on as per reference (2) to issue Commencement Certificate.

Therefore, you are hereby informed that after filing D.D. obtained for
total Rs. 5,19,000/- (rupees five lakhs nineteen thousand only) including
penalty charges alongwith Fee of Commencement Certificate in connection
with issue of Commencement Certificate drawn in the name of the
Commissioner, BBMP A/C JDTP (North) and NO OBJECTION CERTIFICATE
obtained from H.A.L. to this Office, the action will be taken to issue
Commencement Certificate. ‘

SD/-07/04 /2022
Joint Director (Town Planning-North)
Bruhat Bengaluru Mahanagara Palike

To

Sri Palak Suresh,

Partner for M/s. Surya Project,

#1280, Survey No. 42, 44/1, 44/2, Channasandra Village,
Kadugodi, Mahadevapura Zone,

Bengaluru '
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Village: Channasandra Hobli: Bidarahalli Taluk: Bangalore East

SKETCH IN RESPECT OF RE. SY. NO. 42,44/1,44/2

44/1
44/2
L. Sy. No.45
L. Sy. No. 42 L. Sy. No.
60 41
L. Sy. No.61
L. Sy. No.63 L. Sy. No.64
Scale
1 cm=16 mts.

1. As per Memo Number: ADL(PH)OTHERS/40/23-24 dated: 01-06-2023 of the Assistant
Director of Land Records and as per Letter Number: EE/SWD/MD/PR/50/2022-23 dated: 26-
05-2023 of the Executive Engineer, Storm Water Drain, Mahadevapura Zone, BBMP, the
measurement is conducted in the presence of the BBMP Officers and Sketch is prepared.

2. ~0~ This symbol mark shows the area of 0-02 Guntas in Sy. No.42 and 0-01 Guntas
regarding Well and 0-01 Guntas regarding Canal in Sy. No.44/1 as per original Survey
Records, there is Kharab, as per the current land condition, it is falling vacant, no
development occurred in the kharab area. Holders (Hiduvalidars) of the said Survey Number
have constructed Compound surrounding their land.

SD/-

Taluk Surveyor
Bengaluru East Taluk
K.R. Pura
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Date: 09.08.2023

To,
The Member Secretary
State Level Environment Impact
Assessment Authority (SEIAA),
7" Floor, M.S Building,
Bangalore - 560001,

Sir,

Sub: Construction of Proposed Residential Apartment Project at Sy No. 42, 44/1 and 44/2 of
Channasandra Village, Bidarahalli Hobli, Bangalore East Taluk, Bangalore Urban District
(File No. SEIAA 126 CON 2019) — Submission of Compliance Report to Environmental
Clearance conditions - reg,,

Ref: Environmental Clearance issued by SEIAA on 11;12.2019

%k ok ok

Adverting to the above subject, Hon’ble Chairman, Member and Scientific Officer of SEIAA
had visited the project site on 05.08.2023 and during the visit, the Committee informed to submit
the latest compliance report to Environmental Clearance conditions. Accordingly, please find
enclosed the Compliance Report along with annexures for onward consideration please. -

Thanking you,
Yours faithfully,
For M/s Surya Projects

(Authorized Signatory)

Encl: a.a

i 0.439, 1ith Main, 14th Cross, BEML Layqut, Bengaluruy, Karnata
Grqund Fioar, Site N www.thehummingbird. co.in kaf 560037




Suresh D * 9 Pre .'!';..

8/9/2023 at 5:22 pMm

ANNEXURE . 2 ,

Jagan Kumar

L 21}

oo 3hours ago
There is ongoing case in National Green Tribunal 0.A No.
06/2023 Paramesh V Vs The Deputy Commissioner and
others regarding encroachment of Rajakaluve/Storm
Water Drain and it's protected buffer zone against this
project. This is for information.

5 1 < Share

kindly suggest what reply needs to be given for the above comment
made by Brinda assistant Jagan on social media website _
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STATE BANK OF INDIA.
RAMAMURTHY NAGAR BRANCH(16235)
62/1, KRISHNA FLOWER ARCADE,

o ) b ADITHYA LAYOUT, KALKERE MAIN ROAD,
% RAMAMURTHY NAGAR, BANGALORE-560016
| E-Mail : sbi,40620@sbi.co.in »

20/07/2022
TO WHOMSOEVER IT MAY CONCERN :

Dear Sir,

PROJECT LEGAL APPROVAL VETTED BY SBI EMPANELLED ADVOCATE

“SURYA HUMMINGBIRD " located at Sy No's.42,44/1,44/2 BBMP katha no 128042,44/1,44/2
situated at Channasandra village Bidarahalli Hobli Bangalore east taluk bangalore 560067 '

We wish to advise that your Project SURYA HUMMINGBIRD has been legally cleared by the SBI

Empanelled Advocate. The units under this project are eligible for Home Loan from SBI Ramamurthy
Nagar Branch.

Manager
Nagar

BRANCH MANAGER

Contact Person : Basavaraj H Revanna{8904028100)

Scanned with CamScanner
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STATE BANK OF INDIA

M/s, Surya Projects

#439, 11" Main, 14" Cross, AN NEXURE o ﬂ % b
BEML Layout, Thubarahalli, L)
Bengaluru-560 066

17/11/2021
HLST/PA/21-22/05
Dear Sir,

IN - PRINCIPLE PROJECT APPROVAL: 'Surya fiummvir%g Bird' Situated at Sy.Nos.42,44/1 & 44/2
Channasandra Village, Bidarahalli Hobli, Bengaluru East Taluk, Bengaluru.

We are pleased to inform you that your project ‘Surya Humming Bird" has been In - Principally
approved by State Bank of India for individual funding to the prospective buyers of your apartments,

This In ~ Principle approval is subject to submiﬁs‘im of Satisfactory Legal Opinions, Valuation
Reports & other statutory clearances, as required by the bank to accord final approval for the
project,

2. This In — Principle approval of the project being purely at the request of the developer. The bank or
any of its officers, employees, executives do not take up any responsibility for any liability of
whatsoever nature, directly or indirectly by the developer or the customer, by virtue of this approval.

3. In this connection we request you to give wide publicity of our approval amongst the prospective
buyers and also advise them to approach our Home Loan Sales Team for availing loans,

We solicit your co-operation in the matter,

Homte Loan Sales Team &

Builder Relations
Bengaluru,
Ph.Ng - 3448593279

Ty W faw e afn Home Loun Soles Team (HLST) &
Bullder Relofions Teom

Armexe fuilding, 2nd Figor

A-Block, BKG Complex, Behind
£-Mysore Bonk Building, Mysore Bark
Cirele, K G Road, Bengniury - 560 002

% bonk.shi

T +91-B0-2594 3686 /BT /BB

& +71.B0-2594 3589

&7 obastl .zoban@shico,in
cbrt hobon@shicoin




